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Title: Discussion on the motion for consideration of the Lokpal and Lokayuktas Bill, 2011; Constitution (One Hundred and
Sixteenth Amendment) Bill, 2011 (Insertion of new Part XIVB) and Public Interest Disclosure and Protection to persons
making the Disclosures Bill, 2010 (Discussion concluded).

MADAM SPEAKER: Item Nos. 17, 18 and 19 are to be taken up together. The hon. Minister to move for consideration of
these three Bills one by one.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): Hon. Speaker, Madam, with your kind permission, I
beg to movex the following :

"That the Bill to provide for the establishment of a body of Lokpal and Lokayuktas for States to inquire into
allegations of corruption against certain public functionaries and for matters connected therewith or incidental
thereto, be taken into consideration.";

"That the Bill further to amend the Constitution of India, be taken into consideration."”;
AND

"That the Bill to establish a mechanism to receive complaints relating to disclosure on any allegation of
corruption or willful misuse of power or willful misuse of discretion against any public servant and to inquire or
cause an inquiry into such disclosure and to provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith or incidental thereto, be taken into
consideration."

Hon. Speaker, Madam, I am grateful to you for having given me this opportunity to speak. ...(Interruptions)

Hon. Speaker, there was a need to have a legislation of Lokpal, which has been felt for quite a long time. In 1966, the
Administrative Reforms Commission, when it filed its interim report, has recommended that the problem of redressal of
grievances of citizens to be made in the form of Lokpal at the Centre. A total of eight Bills was introduced by the respective
Governments in the Parliament to give effect to the recommendations of the Administrative Reforms Commission. Seven of
those Bills lapsed, and one Bill was withdrawn in 1985.

Thereafter, when the UPA Government came to power, several legislations have been considered as far as the Lokpal is
concerned. Ultimately, in 2010, the formulation was made for Lokpal with the help of the Law Ministry.

Madam, I would like to remind this august House that in 2010 when the AICC Session took place, the hon. Congress
President and UPA Chairperson gave a clear signal that the anti-corruption mechanism in this country is to be strengthened
and also the discretionary powers vested with the Central Ministers to be removed. In line with this, in January 2011, the
hon. Prime Minister constituted a Group of Ministers for the purpose of curbing corruption. The hon. Finance Minister was
heading the team, and a series of measures were taken like drafting of the Lokpal Bill; the electoral reforms; removing the
discretionary powers of the Minister; and open-tender policy by public procurement.

Also, things like Open Mining Policy, constitution of Special Courts to decide criminal cases under Special Courts Act,
etc., have all been the issues given to the hon. Finance Minister to deal with. The Committee submitted its interim Report.

In the meanwhile, a new experiment was made. In April, 2011, there was a demand that the civil society or private parties
should be involved in drafting of the legislation. The Government considered that as a new experiment. The hon. Minister
headed a team comprising the hon. Home Minister, hon. HRD Minister, the then hon. Law Minister, Shri Veerappa Moily,
and the present hon. Law Minister, Shri Salman Khursheed along with Shri Anna Hazare and others. They went into the
question. They brought the Jan Lokpal Bill; the Government version of Lokpal Bill was also there. Ultimately, after several
deliberations and discussions, there was no agreement on the basic principles, as far as the institution of Prime Minister,
the judiciary, etc., are concerned. They wanted that the judiciary should be brought within the purview of the Bill. They
wanted the functioning and the voting rights of the Members of Parliament within Parliament should be brought within the
purview of the Bill. They made several demands which were not in accordance with the provisions of the Constitution.

Therefore, the Government decided to bring in a new Bill. On the 4t of August, 2011, the Government brought a Bill before
this august House for the introduction of the Bill. Then, Shri Anna Hazare went on a hunger strike. Later when there was a
discussion in this House, there was a resolution moved by the hon. Finance Minister:



"This House agrees in principle on the Citizens' Charter, lower bureaucracy to be brought under the Lokpal
through appropriate mechanism and the establishment of the Lokayuktas in the States.

Further, the hon. Finance Minister also said:

I will request you to transfer the proceedings to the Departmentally-related Parliamentary Standing Committee
for its perusal, while formulating the recommendations for the Bill."

That was the sense of the House that there should be a Citizens' Charter, the lower bureaucracy should be brought within
the ambit of Lokpal through appropriate mechanism and Lokayuktas in the States should be established on the lines of
Lokpal. After considering all these aspects, the Standing Committee went into it and submitted its Report. Since several
amendments have to be carried out in line with that, the Government therefore thought it fit to bring in a new Bill after
withdrawing the old Bill.

I would now like to explain the salient features of the Bill one by one in detail.

I would like to submit that in the first place, the Bill seeks to have a Lokpal at the Centre and a Lokayukta in the same
model in all the States. It has been incorporated in the Lokpal Bill.

Secondly, the Lokpal will consist of a Chairman and eight other members. Fifty per cent of those members will be judicial
members, and the others are to be eminent persons. For the purpose of reservation, a provision has been made that 50 per
cent reservation should be there for Scheduled Castes, Scheduled Tribes, Backward Classes, Minorities and Women.
...(Interruptions)

off errer yrIrs (=Arvr): dsa, As el Bid w2 st ... (aaor)
3re1g1 Fakc & 3ift Frotofler 3} Sft dter 23 &, swft s Afdw,
(Interruptions) G€;»
MADAM SPEAKER: Nothing else will go on record. The hon. Minister is speaking.
...(Interruptions)
siezrer saieen & spft 3o Sse; Hon. Minister, please go on.

SHRI V. NARAYANASAMY: Madam, there is a Selection Committee. Hon. President of India is the appointing authority. The
Selection Committee to select the Lokpal is headed by the hon. Prime Minister and it comprises of the hon. Speaker, Lok
Sabha; hon. Leader of the Opposition; hon. Chief Justice of India or the sitting Justice of SC nominated by the Chief Justice,
and an eminent jurist nominated by the President of India. ...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) €/ *

SHRI V. NARAYANASAMY: There is also a Search Committee. The Search Committee will be guided by the Selection
Committee. The Search Committee will comprise of eminent persons. The Search Committee will also have reservations for
Scheduled Castes, Scheduled Tribes, Backward Classes, Minorities and Women.

Madam, I would like to say that Lokpal can constitute an Inquiry Wing.
...(caazrror)
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SHRI V. NARAYANASAMY: The Director of Inquiry will be appointed by the Lokpal. Also for the prosecution, they will have a
Prosecution Wing. The Director of Prosecution will be appointed by the Lokpal. According to the provisions of the Act, all
the four categories of employees -- Group 'A’, 'B', 'C' and 'D' — have been covered in the Lokpal Bill. As far as Class 'A' and
Class 'B' Central Government employees, employees of the Corporation, civil society and all the organisations, even getting
donations from outside and public people are concerned, they are also coming under the purview. I would like to submit
that as far as Class 'A' and Class 'B' employees are concerned, the inquiry will be conducted either by the Inquiry Wing of
the Lokpal or by the CVC and then the report will be submitted to the Lokpal by them. As far as Class 'C' and 'D' employees
are concerned, the Lokpal will forward this to the CVC and the CVC will conduct inquiry and according to the CVC Act, they
will proceed further by way of departmental proceedings, criminal proceedings or dropping the proceedings against the
persons concerned.

When any complaint comes to the Lokpal about any person, the Lokpal, after preliminary inquiry, if it is found that there is a
prima facie case, they can forward it to the CBI for the purpose of inquiry. It is an independent mechanism. The CBI will



conduct the investigation and thereafter they will submit the report to the Lokpal. This is the mechanism that has been
worked out. ...(Interruptions)

Let me complete. ...(Interruptions)
MADAM SPEAKER: Please sit down. You speak when it is your turn.
...(Interruptions)

SHRI V. NARAYANASAMY: There is one very important aspect. There is one provision. The sanction for prosecution has
been done away with. That is a very important thing in the Bill. Apart from that, the Director of CBI is selected by the hon.
Prime Minister, hon. Leader of the Opposition and also by the hon. Chief Justice or his nominee. Therefore, all the fine
balance of the Legislature, the Executive and the Judiciary has been kept in place. There is a provision for conducting the
inquiry in a time bound manner, investigation has to take place and prosecution has to be done. It has been made very
clear in the Act. The time for preliminary inquiry is fixed as three months initially and it is extendable further by three
months. As far as investigation is concerned, initially the time has been fixed as six months for completion of the
investigation and if they want to extend the time, it can be done by another six months. As far as the prosecution is
concerned, one year is the minimum time and then it can be extended by another one year. Therefore, the time frame has
been mentioned. The maximum punishment which was seven years, has been increased to ten years.

Several consequential amendments have been made. On the 22"4 when we had the discussion in this august House, the
issue was raised about the competence of the Parliament to legislate. I would like to submit that under Article 253 of the
Constitution, it is very clearly mentioned that the Parliament has the power to make any law for the whole or any part of
the territory of India for implementing any treaty, agreement or convention with any other country or countries or any
decisions made at any international conference, association or any other body. India became the signatory to the United
Nations Convention against Corruption in May 2011. Then there is an international agreement signed and anti-corruption is
one of the main issues in that Convention. Article 3 of the Convention says:

"The Convention shall apply to the prevention, investigation and prosecution of corruption and to see that
confiscation and return of the proceeds of offences established in accordance with the Convention."

Therefore, it has been agreed to in compliance with that International Convention. Therefore, under Article 253 of the
Constitution, the Government has the power. I would like to quote from the Standing Committee. ...(Interruptions)

DR. M. THAMBIDURAI (KARUR): Let him quote what Article 243 says. ...(Interruptions)
SHRI V. NARAYANASAMY: You speak when your turn comes.
...(Interruptions)
MADAM SPEAKER: Let him speak peacefully. What is all this? Nothing else will go on record.
(Interruptions) €]

SHRI V. NARAYANASAMY: Before the Standing Committee, hon. former Chief Justice of India, Mr. J.S. Verma made this
observation and he gave a note also. I would like to quote him. He said:

"Article 253 of the Constitution confers the legislative competence needed to implement the UN Convention
which has been signed and ratified by India. It is relevant to highlight that Article 6 of the Convention
enshrines a specific obligation for the member-States to establish bodies that prevent corruption.”

Then, the Seventh Schedule of the Constitution — List III, Item nos. 1, 2 and 11A —also gives powers to the Central
Government to legislate.

Now, the States want to have a separate legislation. Why do we want to have legislation in the States, on par with the
Lokpal? It is because in some of the States, the Lokayukta is not effective. The anti-corruption mechanism is not working.
...(Interruptions)

MADAM SPEAKER: Nothing else will go on record. Please take your seats.
(Interruptions) €] *
SHRI V. NARAYANASAMY: I would like to state this. Take the case of Gujarat.

MADAM SPEAKER: Nothing else will go on record. Please take your seat. Let him speak. You may speak when you get your
chance.



(Interruptions) €] »

SHRI V. NARAYANASAMY: In the State of Gujarat, for the last eight years, Lokayukta is not there at all. Why?
...(Interruptions) Why is it not there? ...(Interruptions)

MADAM SPEAKER: Please take your seats. Let him speak. You will speak, when you get your chance. Nothing else will go
on record. Please take your seats. All of you please take your seats.

(Interruptions) G€;*

SHRI V. NARAYANASAMY: When there is a uniform legislation, there will be effective Lokayuktas in the States also. There
will be effective Lokayuktas in the States also.

I would like to state one important aspect.

MADAM SPEAKER: Nothing else will go on record. Why are you standing? Please sit down. Please take your seats. You can
speak when you get your chance.

(Interruptions) €] *

SHRI V. NARAYANASAMY: About the institution of the Prime Minister, I would say that it is sacrosanct. The hon. Prime
Minister is representing 120 crore population of this country. When he goes abroad, he is respected. Our Prime Minister has
got an impeccable record.

But in 2001, when the Lokpal Bill was brought by the NDA regime — I would like to remind them — Shri Vajpayee was the
Prime Minister. When the Prime Minister was to be included in that Bill, for two years, the Bill did not see the light of the
day! Even after the Standing Committee gave the recommendation, it did not see the light of the day because some of the
Ministers from the BIP had opposed the inclusion of the Prime Minister within the ambit of the Bill.

As far as our Prime Minister is concerned, though we refuse, hon. Prime Minister has made it very clear that the Prime
Minister should be brought within the ambit of the Bill.

Therefore, we would like to say this. ...(Interruptions) Madam, I am not amused and I am not surprised because everybody
in this country knows how different States have different stands, according to their own convenience. I do not want to go
into that aspect.

MADAM SPEAKER: Nothing else will go on record, except what the Minister is saying.
(Interruptions) € »

SHRI V. NARAYANASAMY: About the investigative mechanism that has been given to the CBI, some of the political parties
say that it should be brought within the ambit of Lokpal, the investigative mechanism should be there. I would like to
submit to all the Members of this august House — they want that the administration should be within Lokpal, it should be
controlled by the Lokpal; they want judiciary to be controlled by Lokpal; they want legislature to be controlled by Lokpal.
How is it possible? The Members of Parliament should come within its purview; the judiciary should come within its
purview; apart from that, they say that even the administrative wing of the Government also should be within its purview.

Madam, it is unfortunate that they want to remove even the powers of hon. Speaker....(Interruptions)
31EALT ABICAT & 31U Iog dlcTol SHfTg)

SHRI V. NARAYANASAMY: Madam, I would like to submit that the Supreme Court in Vinnet Narain's case has made it very
clear that the independence of the investigation wing of CBI should remain intact and even the Supreme Court cannot
interfere in the investigation of CBIL. Therefore, Madam, all this fine tuning has been done and the Bill has been placed for
consideration of this august House.

The hon. Members are fully aware that when we say that it is a path-breaking legislation, a lot of criticism is being made. I
would like to make it very clear that in no other legislation except this Lokpal Bill there is a provision to confiscate the
property before punishment being accorded. This provision is not there in any other legislation in this country. The Lokpal
has got powers to recommend to the Government to transfer or suspend an officer. Apart from search and seizure, this
power has been given to him. Moreover, for the first time, by legislative competence, by an earlier Government order the
disclosure of assets and liabilities of the persons has been made mandatory. Therefore, if anybody says that it is a weak
Bill, he has not read the Bill properly and is making comments just like that. Let the Members read the Bill as only then they
will understand the niceties of the Bill. A fine balance has been maintained in this Bill.

Our Government is committed to uphold the Constitution of this country. The basic structure of the Constitution is very
important. Unfortunately, some people are trying to say that they are the champions of democracy. This House is supreme
and we will go by whatever this House decides.



With these words Madam, I commend this Bill for consideration and passing.

I would also like to say that to give constitutional status to Lokpal and Lokayuktas Bill, 2011, the Standing Committee
gave some recommendation which has been accepted by the Government. In line with that a Bill has been moved before
this august House and I would request the hon. Speaker that this may also be taken into consideration.

Madam, there is another anti-corruption measure which has been taken by our Government. We have reworded the
Public Interest Disclosure and Protection to Persons Making the Disclosures Bill, 2010 as the Whistleblowers' Bill. This may
also be taken up for consideration so that we can give reply on all these subjects together

The other pending Bills like the Anti-Corruption ...(Interruptions)
MADAM SPEAKER: Hon. Minister, have you moved Item No.19?
SHRI V. NARAYANASAMY: Yes, Madam. There are amendments given separately.

MADAM SPEAKER: Since the hon. Minister has moved Bills listed at SI. Nos. 17, 18 and 19, we will have discussion on all
these three Bills together.

Motions moved:

"That the Bill to provide for the establishment of a body of Lokpal for the Union and Lokayuktas for States to
inquire into allegations of corruption against certain public functionaries and for matters connected therewith
or incidental thereto, be taken into consideration."

"That the Bill further to amend the Constitution of India, be taken into consideration."

"That the Bill to establish a mechanism to receive complaints relating to disclosure on any allegation of
corruption or willful misuse of power or willful misuse of discretion against any public servant and to inquire or
cause an inquiry into such disclosure and to provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith or incidental thereto, be taken into
consideration."
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"There shall be a Lokayukta for every State. The powers of superintendence and direction relating to holding a
preliminary enquiry causing an investigation to be made and prosecution of offence in respect of complaints
made to the Lokayukta under any law for the prevention of corruption made by Parliament or the State
Legislatures, as the case may be, shall rest in the Lokayukta."
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goif RBrcien aliz bl s s it Rresct Sft of 5T 3iib Sf32 & 36t sRIll 3 dat, 331 Fion @l sufde fpear, We are not saying law, if
enacted by Parliament would be a must for the States. The model law as incorporated in the Lokpal and the Lokayukta Bills
is an enabling provision for the State Legislatures to adopt in its entirety or such of those provisions which they consider
appropriate to adopt'.
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"If Parliament had passed the amending law of 1978 under article 253 there would have been no need for
these States to pass Resolutions in their Legislatures or to adopt the amending law of 1978. After all, the idea
is to have uniform laws in all these States if they are made to implement decisions taken at international
Conferences."

SlarRT ug!

"After all, the idea is to have uniform laws in all these States if they are made to implement decisions taken at
international Conferences."
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"Whereas India has ratified the United Nations Convention against Corruption, now, therefore, it is expedient
to enact a law for more effective implementation of the said Convention and to provide for prompt and fair
investigation and prosecution in cases of corruption.”
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W cIIGoll Al 3) Usel a dl @3 cfifde b amu arsa @R 87 3PR 3mu ASc3t i goll 33 & Al W v Ry A st i g, Sit st are Sft of
@8l fop el siar @al sied 8ldl 8, b2 Al A & v w2 PR il oft sl e Diofel doltell dIgsll, dog AP Wolloll AIsH iz Jol
el 3 TasT ol areft Al fapft v Jor I Mmer 2fer w2 Aeht fveht s 6t siiz 3P i =16 et & smoshl) s2AfeTe 3o A8 D & b e
BId U2 YBIR DAl 3| cifcbol Uacl 3IU & IAISE &b 3Mu ASc3t cif ee & A siftoreiet cif oiie 3| YU ST dadl & fob 3ifterolel & dftet Risaet St
TI5 3ifw sfisen 3 dad 3 b IB siftereret 8, A Sotfecisl Qifdelol I ATl 3 cifcpol ISl Bets eI 31, S SIRRMI Xapft Sft aS 8l? @6 38 8
fop ordl, e Y ASTIt §) AScH &, srpT 3l MU UAI & TR Ben? J9T B 18 IRl A ADRED &) MUD et A Dl RMGT A8AR ADRED &)
apft-apft 3RS @1 ve e 9ot 3| v SR et &) V2 et St oferar w2 2 dic o ...(Ruaeret) Potied 1 fiel YRIel Jolr 33l 3
7ol 3 et 9ot 3] 31T 15 fieT 3 & A Zaeat 8t SiusY, 3ii wftier St 512 emer oot 3 garen § 3B 3, 64(5) @1, a8 ¢figlolet 3 SRI 3ADY
ue ofifSte, as ¢fStormiet &) S sPR DIS ST & &, YemoId] A1 @IS Al wscuier Ta & 2o STe A G of 3l S, A6 dd 3T ol 3§| IAD!
coftorel wad 3) a8 cfSrereicl Wif¥rs g

12.00 hrs.

S AP fob IS $AD! TSie of B2 ¢, A AD a8 ¢fA9M6T 2390 A MU Yool Dl & b rel ote Il 3 16 [et o1t 3, = 16 et wisa ad

8l 301 W oI oldl &l Siedl, Tlifes a8l Al DIS SfSterelel dcifsl P AdIcl ol &) $ARTE UST! 3MUell DUISISl G2 PY| DIUe Sit, SMwRI 3T P
U5l 3| 31U Aol 3 b AIPRKD A JRDR B DI DI S,

31ER1ST HBIGAT & JWAI Sft, 31U RR Dl A« B,

oftarelt JWAHT FarSt : srest Sft, I smud e A Al St A Aarer gwoll aradl g b 3u e & b ADPRID ASA IRPR B DefarfEl b
FIICI DI GBI 3 Aloldl & feb I IRDR D dofari¥=il A ST faw=r I Iyt oI fawer &) 31 aAreld 8 fop I et & fawr v sl e
aet a1 arsli- 252 3fiz 253 & 3ideld Dlolel Joll ADd! 3 34 Aol 3 6 252 T 1w &1 A=l B ydM w3y 31U Al 3 b Jat I A=
3 YA 3MUP URT o8l 3 31U Aol 3 b 3muel s et 253 3t FoIrn &) 3y AteKd 3 b 3ol 16 el AoIses oIkl Boloec BI9lel DI 3eich
SIAT Ugoltol b fo1e doirn &, d w15 oft amfore s 253 & ol dom g3m cif A3cH 3, aifvororet ordl 3| 3muot V1 Rt TP Pact Jor B AT iy
U2 3 &t ordl fpen 8, afes Sit s apserar A yoirdt Gor I o5 28 3, Iorh! ¢ DY DG Dot I U fsen 3 .. (aeror)

are1st Sit, 33T AT SMUfeT SIREIVT & Yraerel Pl cId2 &) 3KeIst Sil, 8912 sl ad 1952 & sfegar Asoft a1 3 i ad 2010 & . pwElfRi &
P aAP PY DI of IR-TAR UG Pal b 3MRevr b 3R fifdre, siftresaar e 50 Blict aef Fifty percent shall be the rule. spr swag
fopen Y dbact sifel $3¢ S BIR UeieT RIS & 18 ciftbel 3PR 31U 33 e @t Qifdstol 33, &Rl diel a1 Qidisll, a8 ®adr 3 foo

"Provided that not less than fifty percent of the members of the LokPal shall be from amongst the persons
belonging to the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Minorities and women".

sife TRI Sol I A & S=Joiedl e Sl JYier PIE o siftrpaer M frerifed b, AP As RieT wadr & sgerae 2w, anfer 50 yferera A da
dl 3 ordt, 50 yferer 3 uz it sft 3 Awar &) cloure 3 AR DY AT PIco? ol FFeR] &) v A=l 3R 316 FAFAR 3| oil AR I
Gifc TR ol Ut URic DI A & Ui AGR| Ui A6 ARMEA 3l 518, MU ATd 8ff B2 ADd 3, 3o 3ft B2 ADd 3, 3T oil B ail A ot
A AP 3| TS MUDI &l A Dol | ORI WA Aol As wrel 3l oft Al etre] St of el b As e Al ollolll & e &, sl wst R a3t
Jgafer 3eR A o A Rl Al Sft 6t s This is the point. s ort sidt Sft, # smumt wson arsd! g &5 This is not the point uaer
1S, Riifes 3PR oiiopf¥ell b fere 50 yferora & ferr & Al Adenford uct & e A smeivr & & o1l JAdenford Jvensh b R sft smemr 3 &
o1al| 3mucht IS DIt of A6 Bal b A ARSI qifsd oIl 3 As A2 URI IS parct bl ¥uld 3

"The Committee also believes that although the Institution of Lokpal is a relatively small body of nine members
and specific reservation cannot and ought not to be provided in the Lokpal Institution itselfa€; "

g IfIel A o1 RSl 3| ofl vt b &t 3t ordl e S A 3z ol e Sirenr aifde, AE 3odial war| Adenfors ug & - ascufer,
Iurecufer, Yerrel el 3liR #ife] uRuG| 3AD w6 Adariord et & - JYia oI, A, AMdi=h oiie st Adenfore ensl i sl Jsl ARl
BT YIaenrel oidl 3, AAfepol 3IIel Th dId Bad g8 IS 31 AEAA BlI 3, RIIfD soalol s fdet ... (aemor) 3y A3t g A1, ... (=iaemrer)

31eRIel ABIGAI, 3 et 3 sodiol baet Adenford sl F forw smsrr & ordl fpen, bact 50 wdic 6t T ot ordl aerm, A ept smenfya
IR et Tepe 3 3 ...(xaaerer) 2Aferer 50 wxdc 2o @1 war 3, cifdpor FASEd U= 3menf¥A 3MRsr B st & Aferer ordt S,
solreid &t ordl 3ar ...(aauret) <ol 3 v WA B G, IS IS AR IS P A W TS BAD2 Is AA P& g8 g oM 3 b IR B



fdotr oft arrsolf¥cieT & SIotdIold HBIo8IIdI of Sol Adenfordd Ust I Jelfdr fopar

3reRI8T ABIGR, 91 3 12 Irecufer ge &, ar Arsaiiydter 3 gu 3)...(xuaemer) i, sufde g3lol, 1. waater kel s@s, el Sia Bis sl st
w43, s/ge el ... (aHwe) Sloll IRFDRI of TPl ... (RIgHIol)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) &€ »
MADAM SPEAKER: This is not to be recorded.
(Interruptions) €] *
31E181 ABIGAT: DU MU 9Iie A3y,
€| (cauren)

offerclt Jyoren FarTer & 12 Irecufe 31 3 AR Igufer Aeder A 3w ot 3orb ot oft fore &) ...(=aeel) &9t 8ft cEIRM, vorste IRPIR of aft
3ii smuor 8ft e, o Pt IRPR P)...(AAee) 558 AT RPN, ST SoIDT TISH 3T A A A o). (aemer) 3wt AT WGl T Baor
3)...(caaemot)

31ER1GT HBIGAT: PRI il 8l SIISE| 31U =il S &l 318, 46 SISy
€| (cauren)
MADAM SPEAKER: Nothing else is going on record.

(Interruptions) €] *
31e18T ABIGAN: MU A6 SISY) NI Sff, 3mu ATy,

G€| (crauren)
MADAM SPEAKER: Please take your seat. Nothing else will go on record.

(Interruptions) G€;*

31ERIST ABIGAT: 31U IO SIST) 3MUG Telel JBUI BT ST
&€ | (crauren)
MADAM SPEAKER: Nothing else is going on record.

(Interruptions) € *
offerclt JyeranT TSt | bt of ordl W, sy Sy, ... (=raEer)
MADAM SPEAKER: Nothing else is going on record.

(Interruptions) €] *
ofiercll oI FaRIST | sreIe ASIGR, A Sit diet g, a8 F¥prS W S 2B B o ... ()
MADAM SPEAKER: Nothing else is going on record.

(Interruptions) 4€;+
31ERIST ABIGAT: 31U IO ST,

G€ | (caaerar)

offarclt Juar Faeret ;& sxdfer Rogaamr &t ara @2 & g siie ord A w2 & g ... (=arer) Regrare @t ot & fp 11 Swrecufer g, Jowt A
ot Frsalif¥diar A 3u; ...(xqeEmer) 3 et oilwdt & fore o 3. (o)

MADAM SPEAKER: Nothing else is going on record.
(Interruyptions) €] *
31€=1ET ABNGAL: 3T IO SIIST)
€| (carerrer)

offerclt J1we Tawt ¢ A [ sl b fore o1dl siRn o ... (o)

pE)



31081 ABIGIL: 3 Jo SIISY)

€| (crerrer)
31eA81 ABICAL: 31U d6 S5 d6 S RAGEIeT Sff, do SISy,

€| (cerrerrer )
ofiercll JATHT FARIST | MU LG, I AEa! 3 oId! B, S9I of o ... (aerer)
31EAST ABIGAT: MU ScTol SAGT IATIA TRl g8 ST 33 8, PUAT AGA| A &l 3R

€| (ceraerret )
MADAM SPEAKER: Nothing else will go on record.

(Interruyptions) G€;»

ofiercil JUAT FARS  MUD ULEol, Il Lol A oldl B, oI of far &) Bogirol @I 33 W2 oKt &) Asaili¥ct A ol Iu-Icufer ge & - Si.
Sufep2 g3lel, fBerigee ed, off BifG siRI3! ... (xaeet) saat wadmal oidl fparr, dsfl i s 3 &) st oft acfaror Yemowid} St. dorAlse Ris
ANy 3 &, w2 safeme o & fp amseiiicier 3 &, aftw safere & o 3 Iro Rogareft 8 sreast Sft,... (raerer)

31€AET ABIGAT: IS SISY| 9lod &l SIS

offereil JWAHT TSI & 3 A GARMUIRIDT WR 3MKdl &) 3MUD! Wl Bloll aAIfde, 31d A Aol Petolr AIfde 3fiz MU SIpI-crdl ©2 W 3| M S,
SaruIferat 3 SR, s DI P Adica sarnedter, diw si¥eie sifv i3 3 ura sii¥eet sifv $fE=r el A gu &) St Borigee,
SIf¥cA vd.ud. 91, SI¥cA U.ud. 3igdcl, S srvan 3z Sif¥car wufeen,...(=aemer) uia 3 Sif¥c sigadl Bomrn da siie a8 o, dar gt
@aI, 3ieredl Sl (aaErt)

31€ALT ABICAT: ST AT A

ofiarcdl WA Tt : F scT0l ot bl AT s W g b fAGer oo, oIS SIOkT Jolol Al 411 Bl Yol Dol U As 9t eI o1dt
SIr? ...(=aerr)

31E18T ABIGAT: MU IS SIS of| Ao SISA-GRI AT 9Mod 8l SIS S MU cof 3wl Ad 3 diferRen, 3msft ARy smudbt oft <ol amest

offercll eI FaRreT | SR 3rct @ ot Joft o1l SIl? 9 BIS sIcr A $ T §, PIS Sl A Ds W g Al MU AP 31, GRS SPKT
& el Yol 28 &ldl, dogirel & i eruerr 38 61 fob simciter 3ic 3 Ag D8l Sl 28T 3|

SARIIIDT b dig JAeNID AT U2 359, R Dl faea o1 JeA asT clibed, dal i 3, India is the biggest and largest democracy
in the world. st zamd forataet 6t ufl yfeger @ 2iarcter sarr 28,20, (diw sclaoer ofirerR) off var.ars. poft, Arsafdd o1 =Ifts B2 2@t
8, B0l 3ol $AfRTY oI Joll 6 q ARG & &, afew sAfere ol 6 T DIt 3, J =Mew 3 3R denford us W AR Joll 5 I 5
fogeamit 8| s st ar smumt Forot 3 3 eIt &) ...(sugureT)

3EAET ABIGAT: S 9l Bl SIS| A A Rl Scoll 9Nl AT 33 37

ofiercll JWAHT FaRIST § <ifdbol 3IST Sil 841 D2 38 §, a8 [Bogdrel & fore A&l ordl dlon & yarewidl Sit o e femren ared! § i fdogedrer &
Sedl? ol 3ip2 ael 3Mmenfyd IMRSIvT 3 UST o 3R sioad: S9I TT RN &I AR usel Reservation on the basis of religion s e, as dears
o1 disT o 3ol a8 Jrict sl 3...(=aaenet) Yerrereid Sft, el ag qrRic el 3, smuol ag WSt A & i 3y e ST I A BT TS J) Mo
U IR $A AGol 3 il AT DA BT TP IR UG &I, IS 31 32T 97 DI 3MUD! FAIeT DA 8L Dol g

‘15 Sig 8ft S 3, At bt orert o,
cTo8l of e & eft, At o o urs)’
3IIST I8 T3l 3| B TR B0l Ol I3 3, HSIGH U2 ST ReI0r?... (Rt )
MADAM SPEAKER: Nothing else will go on record.

(Interruptions) G€;*
3ERIET ABIGAT: A5 SIS 31U dR-4R Rl XS U Sl 38 3|

3€ | (zraurer)

ofiercil JUAI FAISI & ABIGAI, FSIEY U2 ST LTI SA Sl 3 fAIISTol DI GIRI HiST dliol DI DI DN A AcIdoil D ATel DFoll Aladl §|

©II], 9118, MU Al IRPR Bl AGRIS ST &l o1l ure) JaE sodlel MU I8 APICH Iodl G 3l smucht a1 el offy ...(uaerer) 3t omer @
aimucht errett 3 3 & ere ey .. (aeer)

31€RAET HBICAT & 3MeALT Dbl AdIfed By,



€| (caerrot )

31eR1T ABIGAT = 3 MU 3MUA 3 AIATCIT 9% &l SRI| AS T-AI F3M? S AT DR
3€| (czqurer)

off et Y116 (ARvT): 9121 ol o SR 3 .. . (aaeet)

31€R0ET HBIGAT & 3T SR AT
3€| (czqurar)

oft ciie] Y16 : Jlol AB SIRIU CoIR &I, &l cloll & fob smRee, dioidl & 391¥ U2 ASeiid] oG @l 8Rl| $o8iol BCRI | 3/ 31U TBToll
oIt 28t 3, DS arct il ..,.(RIMEST) 31U TBIoll Joll 28t 3 b sckreret 3, skt 3, SAAGT 3| ...(RULMeT) J9I DI JCaRT 3 A 3
...(=xaeror )

31€ALT FABICAT & 31U IO SIISY;
&€ (caaeior)

ofiarclt JHT FarSt + Jmuot A3 A ot ot ... (Rrarer) F M BB I § 6 AIPR of AMUP AT AGAL By JYeIs Muh T e oft iz
9ITel I 3 3t Pl erreft 3 A 1 forpret forn iR smucht dierdl dc 31 orf 3l Rerdoret 3 A A6 arR wRic S Aali¥d ol &=, 3ic-
3ig2 A 31U 3acT 23 &, AR 3T dleT oIl A, 31U fARAe o1df B2 AbeY, 9RG Aca Sft AR B 9RG e Sft ARl B, 3mu fRke o8t B2
AD, 3GI-3iGT 3T IdcT I 3| 3T il o1l fRAer B2 ADdA? 3Mu &t P orest 3 MU Sard f3=n Shest 3iuet sl oI 6 et 3l erdl deo
33oft, SoN-3Mel 81 ¥, MU RN BN Al cllel B9 5 ARTH B ARSI A G, W FRI-EIRA SIS b sAfew amu dier ordt ur 3 3
...(IQRIET) e 318 3| ... (RAGIST) IXPR Sloll MRG A BRI 3 38 S6l-a90 A PR BRIS 3 3 3liv smuw! 3321 e R ... (o)

38l Sff, 98I 3 &ol YU ST I Sard ol 8Aofl gell| I ol smufer Iorfl, smu dorRilel ol off, 3ceiol wal o sa SJSHIRRL @I et
3iRcRIR TRIf B3? 3ol MU GTEId P Sit BT BIoM, B2 el JoIdl ard A VAT oo 5 A A5 et Io1b 1w v aetr got oRn 3 3R I B A
Tl TIcToll A3 3| dolc A9l 311 3B 3, fAr Fcft Dl a5 D &l 3| Ioldl oKl 3 fop s et wilde 3, S 1=l wilde 31, afe=n, afe=n, Jor
Siam oft, 3l S v AR 6 91 et o S, dftpal @6 I3 ot 3) 6 A oft A o1l 3| TP A ot forreht St 3 B st 3 stere &
SIIE 3l 3AD 3¢ cd I SD2 JYd DIE 3legy ARRA DR § 3, IS Al &l ADdl 3, clfcbol v it Uect! srerpizdicgrorel A6l & 32 511
JAcol 3 sclol Is-aS Alderel fadiust 46 &, Rigwra it @I of8 #idl B ol sARI ARl 8o, W2 d v oefi-BREft able &, s Al DIS ASs ordl
3, I acknowledge him as an eminent lawyer. @fticr Breact oft 3 3, Bon it A BRI, SoId [T A AT F D ST Bia,
ciftpol T 2ifderel P RANNST 8, A6 Al DIS 1 I o1dt 3, Actdrol Woffs Sft I &, uaer et Sft I & 3iiz yora o1 AR cRR o 3, cifitpel Jord!
IRAG DI 3cToll fol91d 8, d $eTol fel9rdl ARG 8, AsI rsamil Sft 3 &, areflar Arel oI fTelm! AsTolicid 3folsrd 8, BIct-aildl, cdi-udl St Al
arerel Sft 313 oft 2iferrer 6t 3 ...(uqeE) 391 ASPH B BT OB Uceedl pIpietegerel el Ast A Wi 2, A6 3 BA A7 sAfRE Aot
SOl @al, A2 Sl Aolierel 3) UBe! arel 3 AeRI BIA R I Aolierol BRIEICAIGICT ST 3 3 I8l ot Dal b 3is? snfémer 252 gres &S o,
3 3IA IAPR B2 cll, G Asel b YA FHom ol 3R [T anfdper 252 & ofid o 3n3iy a5 A ool 2 o Aoz Smenf¥d 3meivr Aifdemor
AFA ofdl &, $AfTE 3ADT AfYewol JFAT Tl

I8 1T USTII JIRIU SiI Hol oI & b et 2ifderrst & Yraeroil P Sccitol wdl &) $AD Acst 3 Aol A ad 3ii2 Aol 4w &) IrT gamr
SIRIY I b I8 el T8 DI 3iR IRPRL cllcpurel BIPRI @I 8| 3l Sit, geol 16 aral o & Hidisns ol PRI bt 3 b fpen s
PR Jecl g3l AHidsms dY fordbat A foracft odt 9P clipurel IRBR & fordat 3t 31 srm| 3 el e 8 33AhI srascdic SH A Bt i
IRDRL gl bl wgerrn 3ADT Rofact Sl dl dacl IRPR S URI| Jal D b A DrRiguctt St A 4 wad 8 fb Sl Saari fder sl
YRIGRIIL fdol &b SRi¥ac? &ldl, Sl Uolel dbog JRDR Gofl 3R 8ld]) Al AD b 3ADI Sil AdT BT a8 Aocel dldodioc P Uolel A BN JART
cllpurel 3ol ARG 8fl ofél ol Aol 3aIsSedic i soalol @al 8 - Yerotdd}, JWmz, cfis? siiw smifSionet, diw sif¥c siiw sfsan & g saf¥ze
SIS a8 G sMedioc) IR Aol 3)...(aeer) YRSec P A SMsdioe BT 3| S &0l dw Si¥T 3iit sf3en 22 forn A1 b safe
Pl TR SRFA 87 ARA O Adica RIRICR P Adicd oarnedter Bt doret 31 & asi syfze P q@r siavcmdr &7 3RT ol & fop a8l oidT yferast
ISR DI AT 3 I SIT6I AIST| TRIIP Gloll AGall b ARIG $AD A2 I 3 38 3| TolwdaRAl & ORI Uslet 31 9, 31U, ol gferast =R,
Qerrotdicfl 3R uop Al &, cif iforees Al dr doll A &) fiw S 3iiw SfE & e A DI 3MIa9ADI ofdl 8| 3PR Gloll oIl Acol &ldl,
o e SR 3ifp $fEr Bist Al JRPEL ugl bl dectdl DA 2l d8 feeies aon si3ise bl dRwp| SARTE A IR T A9llEll 3| ATaIscdic
RPRI ust & weeldl 8 3l aetol @I a3lml dl 3liT off forIen &) AU DIE DI Dlol IBIGA D2 ADAL 3 - WDR, YRIsc forxa &, YRSoe @1
Frcaerd WRoR A1 100 AiRict & siuel A WRDR| dkir Al asI & doicR 3 b PR b $1d P oIEIiyd D Sl fIPRIIDAL 3l 3AD Al 3 IS
#11d 311 ST &b ellpurel IRDR P Ust o @I & 3R A2 yfel ydiols 31 28l & Al 96 IRDR DI 36H ol IRDPR A Dl b $ADI IBeA JYia
PDIE DI DIl 3 AL oldl DIl &) a8 Dacl 8 b edl iferer, ol HRW ol Steens 9t 2, DI Aol DI oIl D2 fPA W2 508! D a3 dl
3AD! [IIPRIA & &b cllpurel JRPR D 18 usturd @2 261 8 3IR 3l 5681 Dl &) ALl FeIRID! 8ft D3| A A—M DI [ 3ADI 34 3Afterb9rel DI
et DI 3 ST SR Al ol Aol SIe) faea 913 3 &l sl ¥l S §) frrch! B $o1db a1l 3, SR UGHD Dol Sold BIel 3 3z arcbl we
al 3ot &) smu Qarssi-10 ufsw) & At ug 28 oft iz g 28 of

There shall be a Secretary to the Lokpal in the rank of the Secretary to Government of India who shall be
appointed by the Chairperson from a panel of names sent by the Central Government. There shall be a
Director of Inquiry and Director of Prosecution not below the rank of Additional Secretary to the Government of
India or equivalent who shall be appointed by the Chairperson from a panel of names sent by the Central
Government."

IRI clldulel P 3ol AAT 3ol DI ot Facdr o8l &) saaril fdol oI SRIAe? soid Uolel A oIl SiIesl, YRIGRIY fdol I SRI¥AC? Sold
Ualet 3 golt Sireen 3R et #ft Solds Uolel A oIl SIEsI| $oIb GIRT BCRI SIUS U4 foRFP $61b GRI fdben SireeT 3iiz MU ®ad & b a6 TSI



geirt, add i forcust 21, =1 HA 3l Ahdr 37 sAfTe ol Dal b IRPRY frdbal 3 SIPSI 3N cllburel| Sial A 3Ab 3ifEPR PI AdreT 3
3219 & sifol © Dreic) v VAT cAlpure Jol 28T 3 Sil J3I-AIel Al Fad: bt Pt o1 Asrer oft ordl & Arpar §) 82 SYBdrmeT dfst a8 Dl 3
31 AT 3 o5 v AR Uke BIS S HuR Azl of o e, 3 JYer PIE P S of disiseet gorr ORI ey fpefl T JeamarR udl 3 sudt
3, Toprioft SITeImIIl 3AW 3ol U 3Kl 3 cifebol 3 et 31 F3NI-HICT il clol DI 8t DR clipuret oI ordl 3 Hol Aolerel & 8 b a8
AT 9reG SIfeTw; ciftbol 4 it 8 W g [P As IRPRL cllpurel, ISR cllpure, Al A2 A AR AD A ARP S 3 b FRPRL fordber
SIpST 311 cllepured &, forypicd cllepuret 3 3iis A6 fOrustar 3 o o1l B2 ADdI, VAT cldurd 3

it T For @t off fop A sl fApier sfiv frieer: 31 91 330 [T 3| F SMUP APl vb-ud fREIRT 3ell, 3mu Jorw2 326t 8
SIesY; usett fRieier gerrer st Sft Bt GrRi2 9 eIol 6t 3| Acl I AANG 3 DY cllol A 3 [ Yol A} Blol aIfde, T arsd & [ o8l dot
wf3w,...(aqEet) s ared & dlol aIfde...(ReIel) a6 JId 3Gl ofdl B W 8, PRI PRI 5 Al 9 aal &3 off, aq os dt off) ciftper soalor
T fpem gerret Jicf} Sft @t clre Al & w2 $A0l BAd, PSel USHIDR Y 3 [P 368 IS @ 3l ofdl Ab| TR Gaeel 37 Sil fIrprR smest, 337 w=
clloure 1 Pet da doom, diol-dlens el A a1 @2 b SIPRIA 1R PRIad! gt afde dl DRiaE gkt deil ol A dler-dlers oI Dl
D3l A SRI?...(RAGHIOL) ST Sft, $dol 53 SoI 9t AfAerer 1 Aollerol Dol B fore Ppet Agar @1 50 BRISH 3l 3ADT ¢-4$ afdy) Pl Acol
@1 50 BRict 273 diar &, 3wt ¢-as 182 aiar 3 spr 543 & 31 273 A uf¥erd diwe 182 cler 2ifderrer Jdolterst & ust #f dic @2 § Al
2ifdemot JionferT 2t siar 3 ... (aaerar)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): The minimum number required for a constitutional amendment,
that is two-third, is 275 of this House and not 182.

offerclt Jywen Fazret 50 yferera @ar ... (=aemet) 3mu sft 50 yferor 22 cfifSre; uz ot Gi-ferars o1 2oterst &= ... (=uaemer)

SHRI PRANAB MUKHERJEE: That is all right. I am simply correcting you that for a constitutional amendment the number
required is 275 and not 182.

SHRIMATI SUSHMA SWARAJ : I stand corrected, a=iifes fifty per cent of the total sicer 3t seea 8 iz two-third of the
members present and voting sremr 3 seea ) safere I stand corrected. cifdper ¥ s s &t g fp 2Afemer o fere 50 yferera &t a3y
ama 50 yfererd 3 o, eR Hot GI-frars @1 ool e 3 a8 of-wiel dwai A mrn? 33d arg PAfSex Herar i Beht siiz ag fopft smectang ar
ol Wa2 IIPR ordl bt Sustt a9 uRGHRIAT o 33 3 a1 uRsRIAT I o2 23 &) 31U arll dod B VAAXA B2 3B 37 PR 3IUDI oIl clloll dY
A3 A D3 IR b &9 3ot clell 6t I ofdl ATol Sit cllell AIBA 3| Afdbol v bR, v farar =it @2 38 3 b 3 Yerrot s} o o off 33
3, Aiftbor ofi-wiel At usel aifde, @G ¥ et 3 YrifSsr 2efl, BIE el ord adTEen; W A Jva 3? Bogare 3 wad S b o clll P da aa
&l dl @is2 foraerd! 3| of Stor 3R GXdI, 3ot Gl ofol P Gl JARRTEE Il APTS! PRIA BID fIDRIA IXI0]| DIS TP Ioll 3 ST DI e
aft fpeft of fera fem, sraaafer &t A 33T 3ot ot fordem; 20, 22, 25 citslt & dia A Sit it Bracish, ag as2 oidl smoefl? forprRIadarl ar
SATESI) 3MMU OAT Plolol oll 3 3 BRI 3ouIctoll ®a 8i, adcloll SAGT el 3liT 3iGIel o], dicdel cPbl, PdId 3ol W siGwe 3l
3IIpetal arctl disl, srparal bt A1 3 ar=ll Hetr 33 3

31U URGIII A i3 RR®R yerel #id] Sit & a2 9 piffuce srenfadd a3 3ifw ¢t diuet @l #Alell oRI 3| A Acoel [l dgforns PSIPRIA w2
It p13ars bt soleida § Jou| Yerol dicft GoT B ordl B, Yemmotsict o1 b Bl &) ...(caaemer) Afdbol 31U 718 B8 33 & o5 aar forwrr 3 sl e
3 W2 3BI 33T, A3 IARPI 3l o1dl| 53 PRI I ds OrPRIA acd it srft 3, A TARP! 3 o1l 313, 3 Al RIS St ¢l of fAdIellat &
et o2 &) 20-20 rer user B it wrs2 3 orff| fOrer clisl of BIel ol aB2 3 o i A o 5 Poft et o1t IRisY, Iorchl ARRI
clIoll of I eff) o= A ISt @ree o1t SIRish? v VT Dlelol 391 Toll 3 3, ForID! secidicorst ot alom, afew siiaeton ael, ad yrsa Bifsrecs
VANA S12 BloY) Dl 8ff siiecr S 3 SiRen 6 v VAT cif 3Ploec 2olel doll, PRI Yaror #idl St B PfifSer Haz & Aeft sl ase
R30IE qartt o1&t SIReh, clior dRrr ©3s1? ol Bal o [ Ts et asT fRAIBfy 3 91 3

3reIsl ALIGRA, 31 I gt ffefer st g, Sit smudht Wi 3 AifeRT &) $Wh v amr 24 Siist srft &) 3eSar it I ol 331 w2 aal ol g
ol 3ot ISl warct b Al A ot gt i It 3To1 DAt bt B oft ueh) oai 3 a8 art IRl A o1t A ARG IA Aol of) T
1B Yol fpen sri & b vt spr arsiofie sft dem, Al 33ht f¥uld sdias = Rdler, s W91 DI ISt SIREH 3iie arsiofic b @6 MUt et
SIRT {3 MU brears HifSIe) PR 3T DI oidl Bl =1 oo, 3chl f¥uld 3 cldsurel ol ool 3fi sPR oidl B, Al 33D BRUI I 3,
A oft 33 e fisk,

3reIell Sft, 3 paoll aradl & b 33 cllpdifed Rael 9 A6 Agal Adica 3 3R A Acal 3 MUl I Adica 3 3muchl =t Hfefer Bt BIE 3
oft goildt o1l St S Al Iftpet w6t cllepurer @6 el & &5 smu 34 RIS ot ... (=uaeet) 6 smuer HA Arel o, ... (RI@eret) Aue! 3T 3
3MUeB? BoldSt Blddl 3, TR BT 3 3MudI? ... RIaEMaT)

off arrer yRrG & gfdeen et 3 ... (=aauren)

offarclt Jwan TSt ¢ it 3 A &t SR 3B 3 ...(aqwrel) MUt AT DY Al PIE A oft ol ol St S Aoy Rpft of usT 3 w>E Ret?
a1 @t 3 aat ordl g€, Al Dai A AR As Yraelel, Bai A R 2 A6 arRi? awstefic 2ot & w6 3Mud Ut a8 Ui fien siiz s vderel
ol FaUIE 33 Skl PR 3T DI vdelel oIl cisfl, Al BRI ferade sl 18 e RYsicer sifw tue vace & off faRemsma 3 2| dai al dad
& Rp wolfdaerel & W16 it 3PR I AleT DI Polfdaorel & 32 Jyet DIE 3 aidier ot 8, Al MU ol IS ADd 3| Yol TSP AP 3T APt
8| PR el atefic b ag & AGTAAT A S ADd 3| ... (AGEET) SARTE I MU Baoll dladl & b 5 DI vb fieier ordl 3) i3t fisier
SRAA -- fidiang Hlelisns &t orisicll & @i 3 3910l d6d R Tt Bwfl aEl el @R dicid gu ol Pal & Hdsns as @ 3, Sl IRPR
3ICUHA Dl §gHd 3 dGeldl 3| dol ol oA R, Io1 Add! A 3Ml GIGAoll ofal drsoll, cifdpol el ol #dlol 3 Gl orft acaiu 3t orf|
Riceeea St & wAwEe 3 2fdars of ST o6 R 6 soaedislont w2l bI DI S ofdl 3 Si. JYBIURE Faredl of S ARIDI SRR & b
33 URT 98 ARI TdiSA 3 3R 3 wisel A forpret JAdar g, RRE! siia &l S 3

off ere] YRIIG & areisl A1dleRI, smucht aft wrae aca Al orf ...(cugurer)



ofierclt I TR & e I of ieflonS Bt Si. JgEriireEr Fapll 6 ARrer w a1 b 368 BIse 3l 3R BIsd Jol P A6 I8 ARRTE B
Aol 3R ARRSE of el fop 3 MUD! Hololl AIEN [op RiGFRHA Aad Dl MERFD ToIRI Slloll AMBT AT ofd] IoIRN Slloll Ifde| ARBREE Aol 81
8 b aIf¥rIeD JolIRl STIoll TIf3T Al 518l WelRI Silell AIfde) cifdbol b 36 Ficfi & Racnw Hidisng S s & b a1 Siia Dol D daR 8 Ioslol
A3 Foll D3 e st 138 aiiey Y1 Dt sRiwdctt 3 SIcudT I dgdd 3 cllol & fere Hidians w1 gualisr fdvar sr

s3fere a1 amsa A fob Aldiams Aeprt bl A foradt, cifdbor sodiol Hldians bi Uit goororadt woirs 8 fob usel 33T B dfA &I, 3 AR dfA
ol 31T cllpured 3 € 3 f @I 3iferpRt 3m! oen, 3P e a6 clloura ot Ruié ol el su i siiz <t P aiftrert 33 sen, [
oo g Mdizf @ BUIE Beft, PIE A S SRIdTT BAST 3B URT U9, AP fo1e a8 B Bl Bl Bl sliz 2w, ARest, yeiloe & 1w a6
3t b 3Pl ATen epeft; AW SIGT ORI alar 3 Yoemiform 3iiR fefl, = arer 3 et 2 3l R a1 3 ¢Aw2-uii¥csT 3 Mot
SrRixdce, Hidismg &1 vwrscdic 33 &, cfdbol W A PRI SRIXACE DI, IAD offd P A2 BRI DI YoIRial St & arer 3 3 s2ufere
g¥ol As D8l b PR Aldlans Pl ariq 3liz foreust dotrell 8, dl usel 31U sl & 3ic2 3AD! soIdzIBIom0eT 3l YRifarIg! st Pl sietel bifste
3R 3AP TG DI YorRiferd vd fordlr foridur dioure @I ¢ difse, arfcs ag sold fordal A formel, a8 vd I Siid BoiRit &b U 3 Dt
3| 3BR 31U BRI A JSId Aol 3, Al cHDUIET DI TP FIIXI9S ordf¥esifcsr vt firer stosh, fidisns Ieer! fordber 3 as? 8t st sie
31 3 HECTAR A TISO! BT U ST e, HIST &1 ST, ... (RGOl ) PR A G odl D

& sl v Sl RRIfer sl ) 33 sic2 vep err 14(va) 8, 331 SRaw; Sa-si| 891 B I b Al RRIGRM B 3y cilepuret 3 e 3mal, at
5 I Bp ofae S 8 smuet, 57 cira wetardt &) B3 smes1? Aftpet oM o 4RI 14(wa) SRav Bogedrme & A #ifee, lSis, spegl, ad,
IPpel Ud 3RUAICT, DIS Al ofdl &cll, Joib Ypic SRI¥ACT, 301 BAA-SRIZAc], AR P AR clloll Dl $AD GRI2 9 o 3MY| A cllpulel SRl Gd
SITesT 361ep oftd)| Seefl TSt R 3. (=aeor)

SHRI G.V. HARSHA KUMAR (AMALAPURAM): Madam Speakera€|
MADAM SPEAKER: Please sit down. You speak when its your turn.

offareil AHHI FaRTST & scoll &St fieler b 301 D! 3 T 3| USe! 57 IR RAGT T W 9, Aftbol 3 Sl PRAST el S 3T ST, JoTdI
TIP3 cllburc] O offd soalol 3 f&=mm; 52t A3z 3 soalol 2 3if & 313 Ot Soalol AScTel bl A 3iP & BEA dior il & e off - R
RRIaRl P fore, dlpurd s AIPRED P o st Ricso:t ardz & e diourd SR AIPRKD 3 DRSO 3, 3R[Ess 253 & 3ideid e 3 3l
@& 28 8 fop siftareier &) cllsR RRIGR 3 9u € €S dt I 3R SIcrde, 3u 2t Us St 2Adi=ht @1 § & 8 Ridisioar ardz @i et &t sl e 8,
az 3l 3CSsT DIt D URd oRI 3| SEfcd 3 ol A A g3 AT fop Ridisiot ard? 3iik féaaet sellar fiieT $AepT urd soiol) 3 a8 ISl Dact A
3IID2 $ADI UIE ToIoT = o1al doren? Rictsret arde 3 amuol amu 3 gga 2t xnfr 3, Ratet sellar et 9t sruet amu 3 wga i xnfra 8, sHifer
8ol fosel oellar et & fore fegpet sretel awpt 3 &, Sil el 3A uR dicidl) Ridisiot ards s A8l A9l 81, dd 891 3A U2 dlcis], clfdpol
3 Dol arad! g b 33 IPR DI AB UAl o1l & b I5 et 9 arsdl T= 37 v TR cllure sdol JAarI 3 6 a8 e AR #ft forgep o1t
DT ADI §, G TG TADUICT SIoll ArDAR 8 [ T8 MU RUIE 1T 381 8| e W Aielisns ot sicmr 8ft foricion araa &, cifdbol 3AD
AR-AR dfA 8fl TolId2 3| 3B 3| 3AfeIu F U3 Daoll Al § b a8 HSIT I IR srn [et & 3l ke Sft Bl v Ao a8 & b sordl
SSIc JoIoll 3, $oIh UIRT A9 o1dl & 3liz G213, Sordhl seat Ag 3 b fpel oft a3l 3, St vap Swoticlicrel aell &, 3AD! BB AD b 5 v et o
31T 3| cIfcpol $A Agal DI A5 HII oIl 3 3N A G9I DI 8l A ol oIl 3| B AT 3 D TP AIRD clIPuUIe 3T, TP Y cllcpured 318, B
3ifderroTeerd clicbulel 38, AT I Sl Daoll Arsdl g fib A dl et A AR Aoleel IdPR Db A f[AeT DT Jerie, ofdt Al 3 A a1
Siis2 adl & o5 53 et B aru A ot 331 e o aut o1 wadt 3 &5l Siat 331 W2 Tal 31, arut Tt 3 3R 61 @ dlof #diat @6 334 st
€Ie| Y Al ol A& @16 oft 3PR w18 faeT 3mesn Al DI 3Mbd oidl 31 Sest) Aifdber wa A wa a6 RAct. .. (=aaeior)

31eR18T ABIGAT: 3T IS MY JWAI Sft B aretrar bt 3iiz & ara RarsS 9 o1l smest,

.. (@) *
off AWAT TSI = g0l aral ol b fet oftamreflor ey 9 ame 3 ol A aMw & B3 9ff aral e, &g 9 oft arar e, PR B el o, A8
oidl arar e o ¥ et sne St aderer Res ot oft eaxa @2 3| Sl 31T dq ST 3 A8 Al 3T 8ft fdormer w2 a1 3, 3A oft eaza o2 Zar g
AT &3 U5 €axd Dt aret et o1l anfde a9 Sor 3 vep Yorrdt iz Aerd cpurct, St HECKR U2 B3 dle B2, a8 [eT a3y 3mu Gt sidlor

3R efel oll, AURI A ICfSel DIt D URL ST 31, clfcpol B VAT el I IR 3ME Sil S9I bl 3nemsl DI GRI B2 AD, Sl ART 3+dlcl w2
A 33

oft <IIc1 gRI1G & 3 B Daoll AE |
31€=18T ARICAT: S 3MUDT SIFa2 3T, Ad MU 3(Uoil TIT PaolI|

off TIIC YRTIG & 31eRI8T ABIGRI, 3 Pdel Irell fole cjol f SIUR B 3IP[E Dol dAled & [ ORI a61s A 16 fRiel At IRl SR & 3iolol-Wotel 3,
T8 3l Boll2 A oft 5 38t Dt w3t 3 Bop gl & 3l fAust Bl a=w 3 oIl of sft siuell ara wdl, s sft DY S sADI fRler Bl 38T S Al
3 a0t are § b fb2 sot dlot ol Ao aa DR wil Bar 38 & $AR A6 IBR B a1 3, $;A Rt DY aern o). (Renet) A6 et urr
Bor, ottt 21eft faier 2 23 3 Al b2 sticictol S 2391, b2 3ADT BRIGT T & FARTT AB AT BRI SIe. . .(RET)

Hlod FATerel farRT i den FHar ik g Qienfrdt Fidl (off wfter Rrewc): sreer adlcan, Jor b afder 3 oo ¥y owd oft 3ma &, s
T B a<t T St 3... (o)

31E18T ABIGAT: DU 9N 3§, A SID A oldl | 368 dIeTol



oft oftrer Breger: 4 fdust A suss @l b s9tol SI¥T Juary Juel Sil oI afgr AL Yoll, 891 ASSL Sl D g0l YU Sit oI yorot b, it
3l w2t fuet a9 oft ygror ©3 sa DI$ dlxdt @ o1d BEdY, il et dlxdt @ oot o1 @b ot ot 3. (aaemer)

31€AET ABICAT: T B2 I8 & 31U cllel, dia 3 Aopr-fewunft ot Siofl anfag,

off @ftret Rroac: i g a1 a1 b o1 & IfdeeT 3 VA 193 5162 3II & SId aeb bl TSt b Siidl 3 3 aal 3 V21 aob oft smoen, Sia as Tt
Fpofl) 3l 3PR UB fer uif¥a Son Al BRI B Jola? 38Rl 3 forar SiusT) sPR 6 fRet, Si3 sMudht ol &, 31U 33 UR oldl B! al A oI
& SToTdI 3Mu! bsft ATG oTdf Bt

& Jwt Sft BT 3162 DIl §) S-od oft a8 smwur St 3, & &S sile A Forar §) bl 3IST 3oalol BP adblel B Al W vl = afie & 358
FaR®aG Jort arsar g My knowledge of the law is a bit rusted. ¥ e @ b e Sft of & siiz A 2ifderet @1 st 2 3l IoIb vp-
P 7 P HUR A 3ol IPR B T A SN oIl UG,

Uscll, 3oalol ®al [ Jg Sl R i 8, $AD HWR T TSI YBR 31 3 31 Ioalol &Rl 252 @I Iecia fpan; arT 252 531 2 eIe] 8t 8t ordl
8, 33ADI DRUI & 3ol sl 3l Saell ot anren e art 252 wadt 3 that if Parliament does not have the authority to pass a law
in respect of a particular item in the Union List and that law is the exclusive jurisdiction of the State List; and only the State
Legislature can pass that law, then only, Article 252 comes into operation. The distinguished Member referred to Entry No.
14

offerclt Jyoren TRt | Ut 41 3

off ftrer Rrearer: 25w 6t 2t 3 entry number 41 o1 36dier ecia b sit wadt & 'State Public Services'. @iftpor s it @refet 8 Sit
B9 3ITST 3T ABIO! Uer B2 23 3, this is something to do with bhrashtachar....(Interruptions) Under Entry No.1 of List III. uacft
entry wadt 8 aiieorer, gt Ut wadt & aiierore QrRifsk @1 ol o 11(e) et 2 affsrere sifdcar Rrea,

So, this particular legislation has nothing to do with State Pubic Services. It has everything to do with criminality and
corruption; and it squarely falls within Entry 1, 2 and 11A of List III. spR =& ara 2@t 8 At st aicter & b emr 252 wsft croy 8t &t
o18l I wrRiifes e 252 3 dioereret aidl & 6 ufefampic o o1 uraR & ordl @ AfSiele w2er 6 Juwer off, sPR a8 & st & At smudbt
3meRic dl sel 3mu I 8t 35 2l orf

offareil IAWHI FARMT & 3 arRT 252 W o1, arr 253 w diet 33 3
oft ftrer Rreerer: Juan Sit, Aot smue! f33cd ardt fipen e, please now, let me speak.
oftareit eI FarwSt & 41 @t 14 @6 1 9, vt 41 2 i omu et 253 we d@iet 3@ )
SHRI KAPIL SIBAL: Article 252 says:
"If it appears to the Legislatures of two or more States to be desirable that any of the matters with respect to

which Parliament has no power to make laws for the States except as provided in articles 249 and 250 should
be regulated in such States by Parliament by law, then the resolutions can be passed.”

But here, Parliament has the power to pass a law in respect of corruption...(Interruptions) 1 will read it to you so that you
are clear on it.

Entry 1, List III -- Criminal Law. This is an aspect of Criminal Law because it deals with corruption; and notwithstanding the
State, Entry 2 -- Criminal Procedure. This sets out a procedure for dealing with corrupt people, pubic servants. Entry 11A —
Administration of justice. This relates to the Administration of justice with matters relating to corruption.

So, it is clear without any doubt that Article 252 has absolutely no application in this particular case...(Interruptions) I am
not yielding.

MADAM SPEAKER: Sushmaji, please. He is not yielding.

...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) €,

ofiercll Jue ISt & 3 AE D8 I & b S/ off SIRRIRIE Sit of et 71a fopn |l 3ol g wal b 253 a8 o 33 &, B2 3 I3 RW w=I
©3 3B 8...(caazmor)

oft wftrer Rreaet : & 331 w2 311w &, <Iftpel 31U SN A Al A B0l SIS, ... (aaerer)
MADAM SPEAKER: Let him proceed, please.

oft witrer Rrewet & disa, d Juan Sft B son off AASKI ) As U AslollicTd WS &, qRiifD fAust a6 arsdr 8, WRIAR R doid arsdt & fio



8 fAdrrn Doft iy & ot 21 it Soelor arr 252 @t Arer o, RIfp arRt 252 8 oft Dadl & b PR 3l afireliea sRiFedst @I Reillegor
3 oft Sire, b2 oft s PR G AR sRlraclst dr Bl &5 521 €if D1 aPEL w0l & a1 ofdl)...(aeer) $jAWT I 3B & b ust Ao
31 A clipuret URT 2 S, AfdbeT TR 31 AAPRID Wy of 8| uE MUl sl sion 3)...(Raeret) 536 BIS 9 oidl ... (Rt

Madam, why would we say it is an enabling law and why 253 has an absolute application? It is because 253 relates
to implementation of international convention to which India is a party and 253 directly applies. I shall now read article
253....(Interruptions)

"Notwithstanding anything in the foregoing provisions of this Chapter, Parliament has power to make any law
for the whole or any part of the territory of India for implementing any treaty, agreement or convention."

So, clearly, the applicable article is 253 and not article 252 and 252 is an escape clause for the BIP.

TP 15 ared & b 3PR arRT 252 el Sl Al $o1p U2 Al cllepuret 3 SIRPH, U3 812 U2 ClIPRKD ofdl 3IRPI| ...(Mawet) ik 48 b
Shfge sft 3, disa, Al smu ygoll 3 SxAe], arg 3mu fep=ft sft gSer 3t act Siai, <18 A Sifee 3 b dai sfeeTarR & Raciie 3ist dd DS 311 Bed
o1dt 301 ...(aeet) 3l MRl 6 aa a6 3 6 JAuan Sft o1eT o1 5 3BT Bt 3 diordt of it F3ec sile & e, 336 = for ey oRIG
qE 91CT SIS, G A IMUD! UGD JoIIell AGAT §| 3MUol for o - (aeet) $iie 3 Aot ... (SRMaeet) 3 A3t UGl SIfdre

31€AGT ABIGAT & 31U Jo8 Usal SifdTe)
SHRI KAPIL SIBAL: It says:

"If Constitutionally permitted, we may in this regard have a law under article 253 or pass an enabling provision in
order to provide uniformity throughout the country. In either case, this could be done by Central legislation."
...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) €]
MADAM SPEAKER: Yes, hon. Minister. af¥er urow Sft, smu do Sisy,
...(Interruptions)
MADAM SPEAKER: Let us proceed with the debate peacefully.
€| (cauren)

off wftrar RBreact @ 533 @I S 21 oidl 3 b uitkemdioe @1 et 253 & sicsia ¥r e wf¥a oot ot 3@ 3| I8 DIE ofdl s Addl o
uIfeRidioe Bl VAL B! DI &P ofdl & 3R RIIfh PR col9lolcl Dol 3 Al g IA URI D2 AD 3 3R & ASA IRDPRI W eIe] 8t 8l Adar
3| st DI 31 2 ol B)...(raEner) JwA Sft of A TIsHA 3w 3R b wrer B W2 I B Ut JYuAI Sft, F MUD! WA Aradr § b 9RIG
3ol U1 et a3 A ol uer) Asi Aaerl 1 A« Aaerer 4 3 aw forar gan 3, "It shall come into force on such date as the Central
Government, this is in respect of Lokayukta, may by notification in the official gazette appoint. Different dates may be fixed
for different States and for different provisions of this Act. Any reference in any provision to the commencement of this Act
shall be construed as a reference to the coming into effect of that provision." sar fadrs 3, it is quite clear fob s31 vae 3 a it
YIaeIel 3, A IRDI2 Bp3c o W, ¥wic QfisoA B amL B2 ADd! 3)...(caamer) 324 9 forar g31 3, 9RIs 3oall uel oidl, s2ifere s
s stz 3 fp it is an enabling legislation. They have to have a Lokayukta. There is no doubt about it under Article 253. But,
the provision which will be put into effect will have to be decided by each State Legislature and then the Central
Government will issue a notification to that effect. It is quite clear from the Act itself.

offerell a1 ¥R | a8 wSiwrel @I 8, ISl I 3

off ftrer Brewer & g 64 (5) 3, 3301 AY 91 o181 & o1l S 2@ §)...(@ener) F At Aqorer 1 P af 3 a1 2@ G)...(RET) 9IRS AW S,
3IUG! 9IRIG U UGT o1al 3)...(SRIEIGT) 31U 3ot T 3 9IRIG 91T orfl... (aemer)

offercll et TRt & Fol € 3 IR SIS AP UGl 3)...(aeer) & 1(4) 6t wra o2 g (awmer)
31€RI8T ABIGAT = 31U AT,

a€| (caauren)
31EAET ABIGAT & 31T IS

3€| (czzquren)

eIt ARG & VA Al TE1 A TIoT SIRPH | 31U 363 dlctol SRy



&€ (caaeior)
1&gl ABkG & I8 = at 2a1 &2 Nothing will go in record.
(Interruptions) €}

oft wftrer Rrewer & #idlcan, 27 3PRA I SId B13A IellcAIel UIR B3 Al A it 13 31331 U6 o1 b vep fERIp gRI 3 diet ard w3y usct! 6
o Ridisrel A1ET Soiol, G, sk RRIGRI DI cliurd & ¢ eyiifec ddbiorsa skiiol clrar SIRPH 3z diiRl iRk df Bk g6l a8 I
Sifw 1& 8131 &1 PR As AR 3iw 1& BI3A &1 Al 31T YW Sit DA D6 ADdl & b 5 cAIPRID DI PRIRD o1&l D! RlfD A6 el i D
Raerr 3...(=@ure) @6 et 8, establishment of the Lokayukta in the States, @6 31 @1 Silcage 8, w6 forar g3 ... (=)
Jua Sft wadl E fop 46 clloRID ol 3l ordl A, Sid A ¢RI 252 T SURIeT of fpar SIRY, ... (RMaeet) Juar sft =&t os 2t & oft. .. (=)
&l @5 28t & ofl...(qeer) 3ABT ol SIA & R0 3)...(RITIST) A TRI BloT B, AT Sit Al $A Gl I 7= o18l Delt, A6 Al Adica
GRIRICRI 7RI B, AE DI DI dl 3 o1dl, A8 areterd dl 8 ordl fob Jwen it of e smedic ©2 & dl 2« sl 3ol 3K (Ragrer) A Hter
3eIerdl 31 8l 8, 812 AYQrel i UiaRl & 3ield SRIRICRI Bret D1 8 b pft off AR w1 IS Yifesior DiRIeRIgoeT 3 AT oldl| A WA
& Al oidl ©9) s2ifere st DI ot fAARIB 531 G019t Yot Bar 8 A 3abl Bact esBIRIfARIA uz Jarc 3oR S 8, e & uaR & & oidl, 3o
3PR &I & P urR &, AP I A I8 PRTIcIYIeIe 3, SRIALIOID 3, Adenford 3, a8 HACH & I8l DAT 8, T8 WA DIC DAl 3| JuAI S,
DIE DI BACT BT SIM, ... (=)

oft af¥o1 urow (sredcmarc ud): 3y A&t arad 3. (Xderer)

MADAM SPEAKER: Nothing will go in record.

(Interruptions) &€+
€SI ABNCT & 3T 9TicT 3 SISy,
a€| (caquran)
31eeT ABIGAT & 31 uro Sft, orid 8t SISy,
&€ | (carerror)
31€RTET ABICAT & 31U AR,
€| (crerrot )

13.00 hrs.

oft wftrer Rrode & za Al azd & {5 Agar & w=ilcT @I urcter J| ...(aewer) s g Al A Agel B 3ig2 AR Agol b @2 Tdl At & 3
ciell 3 asT Sl & aRiifep cieT argd 3 b Sicg A Sicg Aoc 3 8ft 3BT urctor A 3R s WRpRI # ol urctor 3| 3PR 3Mu 31 A Aoger
idotdic Pt R AR 2l &, 3a1 clloll BI TR S 3 PdcT Pog, IPR B FU 9 -~ ISl 3 oIl Sit o Tga afen e = dcoplel Afden B
AT 31TST 1ol 3R 3 febe o Add 3, DIS [Sadd oldl 3, DIS DA9MG] ofdl 3| TR ARSI 3l, ¢AUICM al, MUl fedbe 3l frore 3 fet Sirer
3| 18 fgama o1dl 3 i sy e ford @2 I 8 ... (aaemer)

31€AST HBNCAT & IS A TAT 31 28T 37
€| (caror)

oft oftrer Breaet : uRIAE Bt AT B, Soid T HI dId B, 3IMSIbe dl Prafye Sat B f¥eot sft sifolemset ala 3| St ARRIST bog, bt 3, 7
JareIer & fop 3ot gae o1t ufdador sirn 3 Aftbet Sief ad s WdR! G AT 3, SN 3Rich crar 3, a6 Al agf 3 ...(=aeretr) ucarst
DI o8 DA ...(RIGIST) MUDBT ADAG 3 AHSKI §| UcdS! B o1dt w2, [pft B 9wt ordt Bretar, srudre # Seis ordl Prerdt, yrsast
e Joct 3 Sl Al feren o1&l PBretedl; IS iz cdipet cirsioA clol S Al cIsoA oidl ferdr) 82 aId U2 T ol SiKdl &) Sl sRiell 318 3
3t A S g &, Sl Blc-AR # & BoRI Ser O Sloldl g2d 8, T Al A IPRI & 3 3, 3iik amst Juar it ws & E b clipure Pbog,
IR B fere Al Sl & cifcpol clIDIYTD AU AIDRI 3 o1&l Blom) A&l Al A BIAD Y2 Dail fdb et B ARICT &, cifdpol agl Arseli I Stat
SoII APIL &, A BIAQIGT P UG 3, IAD! TYA BT 3| ... RAGRIST) Dolicd 3 S ¢l T B3I, ... (RIqeIor)

31EAST HBIGT & 31U clloT 91T 3 SISy f3dc B2oft 3 o o1l 3y et aRil IS 2 s18? 31U cliol ASYA| 32 AT WS 8l Sl 3

3€| (cauren)
3EAET ABIGAT oIl S A il Al 33 37 Jo SISy

+.-(caeron)
3ERAGT HBIGT & SIoll QLA Blb2 T dlicT IS 37 3T IS ST

.. (et

SHRI YASHWANT SINHA (HAZARIBAGH): Are we discussing a State here? ...(Interruptions)



MADAM SPEAKER: Please sit down. You should sit down.
...(Interruptions)
MADAM SPEAKER: Hon. Minister, please continue.
Nothing else will go on record.
(Interruptions) €}
MADAM SPEAKER: All of you sit down. Let us continue with the debate. What is all this?
...(Interruptions)
MADAM SPEAKER: Do not be so intolerant.
...(Interruptions)

oft oftrer Rreaet & #18lcan, wotled ¥ 9ff AN 3915 il a8l ADRED 9, Ioelol WG el b HooRI Alsd, Sl dioldl & Yora SifepRl 4, d 3oldb
a2 1Y) ...( kL)

MADAM SPEAKER: Nothing other than the Minister's speech will go on record.
(Interruptions) €/ *

off oftrer Rreeret @ A Io1P @R 318 3ii? Iotd! Dl b ama Agur Sft @ ol ol arstefie 3 @@l sterd &, 331 Ul A IormT oIt forpIfery ordt
Al zart dordt 6t 7t Tt BIeIa Dotled 3 Bl AN 30 of Bal b As IR o1El 8, DT A2 UK oIt el AIfde oy AL A A A pverer
P 3ol 3 3R el waa 3 b as1 Delel 3 UG SRIRCRIA 3| a6 dord 6 Riferid 3 ...(xmaeror) e Sft aret al-a ard o2 2 3| sordt
P10t AT o1 b A ADPRL 3 AP ADPRID of cie! i bl of Apr? a8 Juar oft o1 S Joi Az &6 BrRI-Rrt s 3 dord 6t
IDR &, IAD! Blol AP I 3 &5 5 8ft afsar ANPRED e (Raeor) dsi A ewarsedic dlol dn 3, diw Bifsre?| wargedic dlor o
2 5" WpRl F ANPRID 6, I} Aal Dadl 3 b g1 il 31T gaar Ao aifde, Afdpol dal IR vwase B AB *K ...,
Irototifer HA?... (craeror)

off 316 9nGeIar g2l (IRTCIYR): 1S9, As IRRISKI 9156 J)...(uqeet)
31ERIGT ABIGAT & G 916G fordpIaT SIfSIg)
8| (ceraerrer)
31ER1GT1 HBIGI & I8 916G forpIel [
€| (cauren)
MADAM SPEAKER: We have taken it out of the record. Now, please sit down.
...(Interruptions)

off oftrer Rreqer: 3mu gArEE fF SBRIA 3 oit el 2l 18 3k APRKD &t PRIR ol 3¢ 3l s & st § 3@ & Rt @1, (uaerer) qst
3[dol2 ATET of... (Iaelol )

31EAGI ABIGAT & 311U cilel o SIsY| TRl TS 8l 91E 3

&€ | (ceraerret)
31EAST HABNCAT & 31U cllol 32 AT TRl IS 8 Sl &7 Jo SIIsy)

€| (cerrerror)
off aftrer Rrearer: agi aorare 3 sKioiz o <fiw Sifdca 3 ot R, .. (cuaeor) Aot Fwid} ATor & ordl, waar 3 R diw st dlor A
& ol ol aret, ... (Saaerer)
MADAM SPEAKER: I am telling them to sit down.

...(Interruptions)

31ERIGT ABIGAT + 31U IR-4IR Rl TS 8l S 3| S SISY,

&€ | (ceraerret )

off @ftrer Rrewer: Jwa Sft 31 srueft urct Ht 3l 3 5A ol DI TATeN EPN, AS S Soll B 3iR SToldI 35T ol 2t & b 3y Sit &K 31T 8
&l &, aMuol BT SIPRID TRl ol 3IUol IS JXPRI I FoIRI cifcpal of Al diordl & UR S/ &, of WA St P URI S[AM &) RIferId dl a8 &
fop 31uel &1 3 $ECTAR UGS 3R G2 P FHUR IR SIell| i up 3R SIRI 31U R Tolel ATl & [ 3PR 3MTUol S cllPIIeD I faRle feparr At
31 A 3iitb G BI3A DI Sccitol B2 I3 3 32 Stordl Bl SMUDY AG ordl Bsft)...(=aemor)



31EET ABIGAT & 3T 40 SIIST| Scoll (A9l i ofdl 31 3|

€| (crauron)
oft oftrer Rreaer: disa, A s g soihl Istetifer; sorcht siafifer @16 3 b cliapuret of uf¥d 2ot Sl 3l dal 3ol it Sil ft B2 38 3, IoTb uRt
SI3l, At ygelt 3 Smait iz diclt 6 IR dias cliaurdl o & 2 a1 sclagrel 3 $oId! BRIGT 3l) At dacT sorbt Astofifer J)...(aerer)
$oID) IARKIAT A DIE Aol-Soll oIl 3| o) DUICT A DBIE Aoll-Goll oldl 3| oI Al 3MUofl AUstolferd Afe=r FAwoft J)...(=demer) s/ & smuht
3 WK U2 3Kl &)
dis91, v 3l wra & s g I sl A 3 a1 e fop Az dorret 3l YA B APRKD P ol Rer 3 7= w1 an2rt gan fop ad 2010 3t feggar &

cllpurel &l vwrsedic g3, 3ADI A6l B3Il AR 3A el 3 DI ufdeld bavleRl @I onHl-foronel oidl 3, of 3 ©, of 3 df, of 9u I 3li2 of 3y
&l a8 Asolcl 3 T&A I Ad cildil DY AG 30T BT 3 ... (Aol

MADAM SPEAKER: Nothing else will go on record.
(Interruptions) €]

oft ®ftrer Rreaet: cifdpol sMUGI-3Uol IS JXPRI 3 A ¢t 318 [ Plol 3y ©, plof 3 dt, PBlet oju 2t i PBlot 3y Sty...(=aemar) A SMUBT
fo[gRT siiz A seorret T et 8, f3rdl off Jioferel SR a1y asi 8ff e el 91cT a1 32 cllPRID &l PRI Jot e B gRI DA Bldl &) ADRKD
& forRIRP Pact a8l FAXRWEIG BT 3)...(qeer) A6t sl Riciasret ®act woirfl, diftper 33! snreilaet 8l & 8, asl FXRWI! oRIP @2,
3A<H! B 3MIcAraeT ofdl) ... () W16 v fbzer &t Isieifer 3)... (o)

31€RAET ABNCAT & 31U cllol AG SIS
€| (caerret )
31e2AST ABIGAT + 311U TlloT o SIISY) ST FBIG dlet 3B &, 368 A P! Sifdre
3€ | (zraerer)
31eAT ALBNGAI & Ficfl IBIGA DI GRI Dol ST
G| (ceraerrer)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam, he should refer to the Karnataka Lokayukta. ...(Interruptions)
31€181 HBIGAI & lIc] Sil, 31U €6 3 diferusi; 3MuDl AR ol
G€ | (ceraerrer)
off ctrel g6 (J1Rvn): disa, # wric siw siis? w2 ST §) ... (uaerer)
31e8T ABIGI * ¢IIc] Sft, Plol A el 87 3N Wric 3Hw 3ii$? BT usel #3I oRM IA1Y,
€| (crarerret)

31ER18T HBIGI & lIc] Sfl, 31U Wi 3ifw 3if$? o1 fore adr o2 difemm,

&€ (aemr)
31EALT ABIGAT & IS SIISY|

Q€| (caaurer)
31EAST ABIGT + WRIc 3w 3iiS$2T 3 usdl foREr adTol usdr 3

G€| (curer)

MADAM SPEAKER: When any hon. Minister or Member is speaking, I do not want any disturbance.
(Interruptions) €, *
3ERIET ABIGAT & IS SER A dict, A IR A dict, U2 forme aard: dici
€| (cauren)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) G€; *

off et Y116 (1Rvn): ard frerr afe=n 3 afe=n et gorr SifStesn, 3ol &o12 AGI! o1dl| .. (RaeIer) $ARTE SAD! BCI5Y| ... (AT



31EAST ABIGA & IS KT 31U dlicT b 8|

G€ | (caaurar)
3181 FBIGAT & IS SIISY)
G€| (crauren)
MADAM SPEAKER: This will not go on record.
(Interruptions) 3€;*

MADAM SPEAKER: Are you yielding, Mr. Minister?
SHRI KAPIL SIBAL: No.
MADAM SPEAKER: No, he is not yielding.

off @iftrer Rreaet & g3t ara Jwa Sit of 3xdl, a8 T oft b st cllpuret 3 MRSV &R oRM 8, 3l arct 31 off smsivr &, clipure P PrRIRP 3
oft amaTur 3 31T A5 SRIALIOID 3 A A Ioalol BAI2 Aol I IADI IGIEI 9IRIG YU Sl €I Uogg 3R €RT Alcle B a2 3 Al 3t 3 d
SIS GRI WA Sft 3 AS 3MEJg Dol Argel b &Rl 15 3k arr 16, BRI smrR W 3l &1 Sl 8, 96 31 WR o] 31l 8t oidl 33t
aoig uB 3 b amrr 15 = wadt 3 5 "That the State shall not discriminate" siccra 5 serR fotem 6t Jizens & 3iiz 3o forem &t Jizemsi 3
3IREIVI b gRI, Bwafed vaell &b gRI, v, .. ik arht daas eI &t Rysicors 2l & dl g Do 3| art 15 ad! 8 o
3PR wwAfeq vaerel 31 & through reservations in State Institutions a as dediegrore 3 4Rt 16 3ec sreerpic B @ i aa ol 3
5 PR fpft @Y oilasdt Joft 3 3z AP D il Joft 3, IXDR PR aildd I Jli PR Wi w2, wa.dt., Jaasd o smervr B at ag
oft DIerrgreret &) ciftpol 33T cllpurel I BRIRP A I Arecd 87 TR cllpurel P BRIFP DS e 87 T dlpure Iee &7 Tl clipuret
DI D il 3? ... (aeEmr)

WA Sft DT AR Al U2 AS DBl 3 P 3A S 9 AleIE PRAS ACRRAAD &, & 0D 8f ACURRRAD DI cllpuret 3 3Tl odl oY) oIl of I A5
3 fp 3Jlets AT cuRReAD! DI g8l cllpurct 3 DI Se1s ol Bt (Rawmer) s i o & smsydic 3 U mepic & amol Mt
SRIGenfore 3...(qeer) 6 MU R & RITEoId 3| RIS U6l &6t 3y 3felcss 15 3z 16 @1 of 8t uer 3iiR of 2Mwersm it der war 6
G TGl AP Bl & b Poft-poft wfeRmieiRe1 esdidbe @1 37U d | s TSI JAWBIID BNl 3| 31 olal dradl oIl b 3 33 a2 3 us)

1AL ABICAT & 311U JfSY| 3MUD 312 et dicisl, d diferos,
€| (caaurror)

oft ftrer Rreaet: disa, clldurel @I Adcd @1 3 b clloll &t Sl $d6le 3, IoIDI UIclol B3] FT &6l 3 SToldl P AT GRIRI DIl 3| At
cllpUre] PI AT &, 36 Al DIS A oIdl| 3PR 312 ORIRIA Sferll & sl &I sl Ipas aeIRRI, A 3R Aalliddst &t Rysicorw ot
2ol A FRI 3 SToTell B ATel oollRl B2 UIGal? ... (RAdElol) IoIcbT IRICT DBlol IWPU? *.... .(RIdeIol)

SHRI ANANTH KUMAR (BANGALORE SOUTH): This should be withdrawn. ...(Interruptions)
MADAM SPEAKER: Order in the House.
...(Interruptions)
MADAM SPEAKER: I will delete it. I will take care and I will delete it. I will call for the record and I will get it deleted.
...(Interruptions)

MADAM SPEAKER: I have said that I will call for the record.

€| (cerrerror)
31e18T ABIGAT: Bftel Risaet Sft, amu difery,

a€| (caaurer)
MADAM SPEAKER: Please proceed.

3€| (czquren)

31ERAGT ABIGAT: 3T DitcT Breact St B dictol o FlT Al SHSIe; 3 fabolr 9l arar 38 3, 32 9166 U2 didl Sff 23 3
3€ ) (caaerer)
oft ftrer Rreerer: s, i MU ATEA 3 AGT 31 Dol ABAT & b ATl SMEIVT DI 18 3,... (AT

31€RAET ABNGAL: 3T Jo SIST) 3T 32 TS =il WS 3l Sl 3, 3T AS SIS



8€| (caerrer)

off oftrer Rroaet: Jaret g 3 b 3w Slorar &t St Adwct 3, ...(R@Eel) St HCIAR W SIPING P ARG TP T} ol D2 WST G0
3|...(cuaHrer) 37T FRIICT Dlol IXBL? ... (ST

MADAM SPEAKER: Why are you standing? Please sit down. Nothing else will go on record.
(Interruptions) €] »
31EALT ABIGAT: Ditiet Bisact Sft, s Aiferg,
&€ | (ceraerret )

off oftrer Rrewer: sa1 Sor 31 50 yferor izen aAfdemsit 61 3| = Juan Sft awedl & b asl smRevT & grRI B1S Afder of a1? ...(qerer) &=
STl AS ofelieall 87 aRll I Al 3 fob T ot 3 yeret Jicf Sft 8isy, offs? sifw smifSterer distt, diw sIfRear & Sl 26!, vinic Safs
3id1, T8l IS 3l IlD2 Bist, IS sk PrIRP 2l TR amu A Akl 37 3MMuDT Dol BT AACH A 3 b ol Ui bl P URY, $oI W FARI
DI IRIAT ol 3 ...(aemer) A A& Afden B Iod), A AR B ngeft B Joredt, A wRdt 3l vAt B eIt B JoTAN ST AS
dopas P siesHt B Jored) .. (aaurer) Afdae A6 & b MUl 3ol 31T 3 2t IR oTdl 3, SAfRTY 3T 3e1 U2 IR1RAI ordl et &) ...(=raenar)

3ol A Sl Fsrdoret dl et &1 3, 3 AHSKI & b S MUD! BSoll oldl AIfBE &I, TP A S9I MUh! ARG 3 2B 3, AR AW D, MUDI
TG SAGT $H T 3| ...(aeer) w=ifes 331 d cllpure of 3T, 3| $3 Uidd Bl b 10 Agal B BAeh Bel J)...(A@ea) 53 o1 B
SIeTAT MUt AR T 28 3| PR 31U 3 ClIPUIeT Ui oldl D91 Al NI Sff, 31y gt Afdwpet 3 US| ... (aamer)

The road to power is always under construction. In your case, it was under construction in 2004; it was under construction
in 2009 and it will continue to be under construction in 2014. sma x=mer 2, ... (dEroT)

3 91K g foo-
Ot 3t arel 2 AY ol & deR 3,
1 fi5z ot @ o, Sit el A Jeaz 2 ... (=aerer)

AT U B AT AN AMBY...(Raeler) #Asa, 2-4 U smuet R 3N, 3 3owpl S Joll AEAT &) UP aId 3MUel Ddl b a8 St AT
IR Bl &, A ARI Gl JRPRL 8, iifes st Sl ellpuret bl BrRIRp il 8, as Sil Aciaoret DA &, a8 WRPR bl Yl &) a8 Juo
Sft of a1t @81, # Acel D A AR I Ygoll AredI & b 891 b1 fepza1 @1 cllpuret ars 87 &t 1947 & srs 1950 3 S iferer &= srRm A
U IST afeen sicn 3oalol &t far 1947 3 dpe dier et 331 w2 aaf gf iz 1950 3 26 Siorast @ a9t 2ifderor f&em sk 33 i 3 ool of
©p Yol 3if uraR 31 b crrIuIfereT & siuet! #frt 3, ufefamsic &t sruefl #fdrmt 8 il IR Hi st #férmI &, cifeber oIS B Bia oret
oI, SRID sfocsia IS aft B2ft Sociewgrer 8l SR =1 @i 8t SR, Sit S dioll & WE2 3l SMUD $1WUT I S VA ool b 3 33 Adenford
GId Y gGcloll d1ad 3| 3T VRt e 32 SR Jorell arad 3, FPrRib sramed et 3t of A 6 srRIcht 35T ot B AP 3 3R A W b
JATeT A B AT D2 3B 3| 3 oldl dleed, IIPR old] darsdl b g1 VAT B FolR, Sl 3ol MU RIdenford al) IRDR As #if ol aradl b
33! it uraet Bret SR b 3AD! STarcEl it @ of 2l DR A ot o1l arEddl b IDR vd WY Al i Geshaied wa gt i 8l
312 Y21 el Al 3 3uA cllapeic] B WY 3 Sicoht, Jyua of

SITUV] UP W, AL TP AW, SCIT9RI TP W, ciftbol Afdelel B HUR & dIC 3M6l SIa GOl Dol DT Acid9lel ? JUAI Sft, TATS, Dlol
DI ACITIIGI? DIS WG P <ilol ol & ? cAIPUIe] G dA D b [pre! Yrffarie won &, feprm! ordl? elipured Ao A= DI b AP o
soaICIBIoM 8l b et e & fipeft oI off gifiRic @2 o siie 33D DI SIarcdt oidl| clipure Js Dl P 891 A Po SIold &, S D e
I 3csl 3 3R urfeRIvic & ol gu ol DI oIdl Sileld, TR 31U VAT clIDUICT clloll AEA 37 AGel DI DIS oldl A A DI oId! AR IIRIG AS
Al Sl 8 b 3 elIsI-agd Al PDlolol 3l 3, cifdpol &1 UG oldl Dl [P gt slerddl ordl 3l Apedl, ciftpol &S 3il2 A, g0l T Aa-fEaR 3,
3ifderol ol Aol ] gU U] As Bl [ 8 3l a8 GId Pl $A A Pl Aol R 8 Dal 8 [op Bl arfep ga1 fepait sliz @l of § &, Sil s
BId Dl 8 X D2 G| AT PR &H D& & (b Yellowdid] off, clld 391 bl sreretn, ofis? it & smistiorer, diw Si3ct sifp sfE=m =1 33w1
Silfdrefl 3l feR<faes Saf¥ecat aa wesl dl & faxara & fib 4 At =1 DI, Kol T 518l DI

{2 3 @& & o cltpuret & Sit At B BRIRP 8, 3 Al Sl AIIDT 36! IUIRI| 3MUol Dl b Bp Uolel il old SIEPH, TS, BBl
31 otet i ol IR 3IR, TS| 3PR IRPR DI 3 3 ofdl SIeel, Al sl 2 SN ? TR JUAI Sit Soft Toter, et Jou dotet, ... (=awet)
PR bf 3 A & A Sieen, Rl St AXPRI dlel &, d IRDR D e BRT B 3, Jordbl Uit sl 3 {5 dlal 33c ITTST 3, Dlal 3T
ICToT o1dt &, Dol W IS 8, TE Bl ACIH 3| IATH-3IC TldT B 3IUD! Gl 3IR MU A DI [P A Fololl 8, pAD! o1&l Tollell 3 A
@I fGada 3?7 cliourdl a1 e, Jolcl 3A &9l ...(aener) smuor 2idi=ft 3 fopen of, smuor =1 fopen of... () 3/ 3Mu Tad 3 5 A
Sl ...(=raeErer) 3nuet v iR SIRIU TRIRT P PR IRPR ORIRP el Al e ¢iisr PR & srefier 291, Al a=r 2fiestt JrPR P sedier 32 3mu
33 38 8, o= Aleshl PR P sxedler &, PRIRD Al setol D off, ciidpol T a8 &2 sxdiol 87 891 Sl B BRIRP D &, TR d gL 3redior &7
@RI SAT9l6l DItorel &L ieflel 3?7 U8 TAISY) ...(RIGEIIST) 3MUD T VAT B ADAT 3, FHIZ D VAT oIdl 3 ...(FILIET) IS 3T 3MT I X
3ol T B9, AB ot ST TBA 3| FRPR & WA DI D2 AL 3| SRR PBRIFD BBl Al h-2RPRt oM oft 2l PR h-2RPR! BH
2ol o8, Al ECTAR U DI AD oIl ool Al 3 ... (aelon)

Mol U 3T @St fafte] arT od smuet e 24 6t A odl sMuel el 5 SRaw gar il e B steten ot fopft B srflor w2 B F) orIe
3ol Ul oidl 3T UaI al aliz I oidl usl| 3t Iz forzar 2 o5 Sia cldurd <8 a1 @2 d &5 ot oft diae & Racnw arcldfic wsa & & g,
Fcrerd fep 33! YrRflarie fopen o1 21 3, cllpurel & gRI YRilaRIe b= st @1 3, dl as St Ruld 3, da swe1stl ol dofl anfde) b2 sreis garssh
5 3AP FU2 AT I BrEars Bef? ... (aeer) RIS PR BIS Fa2 YECTaR 3 BAAT & 312 3AP Racw vdiSA 2ar 3, d A8 &HIT AASG BT



et 2 fop 3ap Race a=nr fosen S ... (Raeel) A8 3ADT B 3
SHRI YASHWANT SINHA : Why will she report? Why will the Presiding Officer report it? ...(Interruptions)
31EAST HBIGT & 3 dIG 3 AfeTos

3€| (cauren)

off @ftrer RBrewe & GRL 9, A6 wp DIoldl &, S P e IIseAel I PReIQIoIe SWISHT &I, MU <l Bl Al & b T PRIcgeel
3WTSICT B3I o, a6 Al PRIcgel ol v 33 3, 3 Sl clias2ren P fofr &, They are subject to the court; it is not subject to
anybody. @@ A dacT MUt Dol 3 5 3AB RacTw = D1 o2 38 3 3l oidl @2 3 3 Al =il ofdl @2 ) 3, 32 T [Gama 3?7 a8
URGHOAT bt I 3, 3MUDY AY $A 3UCIIoIl AMSY| $IAH DI SIcId dIeT ofdl &) ... (RIaeior)

3MUol UP TSt sl A Pal b 3ol Yrsd fifore: & anfthat Bl B I3 a1 8311 3 b 3oib Racw il prears 8l &t ordl Al sl -
A1 3ol A 9t Pa1 b garorsict @1 Va1 anftbr e 8 ...(Rraeol) v &g 3fiz smuol 2, 3ol As Dal b Yeretddl @t amdoel ol M
31 331 3 fop 3o1p Raew st w1ears 3t & ordt A, dior-diens dsifsd aifde, WAV yraemet smuol A 8 3i QrRiifSs sor darar siof o
ST g 15 b3 clioll 6t 2RI 3 b Yerordid]l B SR A162 Bloll 3T o cifdpol aatol AaaAd! f5ars| fust 61 Sl 1ol & IoTpt Gaol SMUGTRI
i 891 araa & fib v A9rD clldurel et Ut 8l 3 al b Geroid} dfSeit b Arel GRIY 3 31| o At Bal 333 &0l Tl Sl fepar?
aifet urct afifdsr 3 amuot a1 b BiF9RI P AT Yerorid] Bl GRI2 3 sy,

offarclt Jam FaRTST § G 35S 3 A s o1t et of 6 geieyw Sipe... (RMaerer)

oft wftrer Ryodret: df geic gw &I ard or ) geic Yo sAfre oo 3y ol NA-1912) AT w2 & Al 891 gole Y Solloll 81 3 31U el -
IS BRR D dl gdi IRASA g0l usel; el vp-36 Al A 3 A8t SA 3B 3 b Yerolid] b HUR2 DI of DI DI & 3| 31U A AR
eIl & 3li? 31t s 2t & b Yenowicf b Raee 1S =il 3Ry cemesn? Afdae dt a6 2 3 it smu w2 & if you look at this side of the
House, you get what you say. If you look at the other side of the House, you do not get what you say. You never get what
you say because if you have said something in this House you do just the opposite outside. And, this is not the first time. I
urge you to make a statement in this House. Forget this and make a statement that a strong Lokpal Bill here and
Lokayuktas Bill in the States where you are in Government, will be passed by you in the next two months. Make such a
statement....(Interruptions)

SHRIMATI SUSHMA SWARAJ (VIDISHA): I am making that statement. Please sit down....(Interruptions) We will pass a
strong Lokpal Bill in this House and strong Lokayuktas Bill in the States.

SHRI KAPIL SIBAL: When?

SHRIMATI SUSHMA SWARAJ : We have already passed a strong Lokayukta Bill in Uttarakhand.a€| (Interruptions) Madam, 1
am making a statement....(Interruptions) He has asked me to make a statement and I am making a statement.a€|
(Interruptions) #s® s &

MADAM SPEAKER: Yes, the mike is now working.
...(Interruptions)
MADAM SPEAKER: I am ready to allow you to speak if he is yielding.
SHRI KAPIL SIBAL: Let her make a statement whenever she wants. I want the BIP...(Interruptions)
SHRIMATI SUSHMA SWARAJ : I am ready to make the statement....(Interruptions)
SHRI YASHWANT SINHA : He has challenged her to make a statement. Let her make the statement....(Interruptions)
MADAM SPEAKER: When the hon. Minister has finished, I will call the Leader of the Opposition.
...(Interruptions)
31ERIGT HBIGT & A U2 31U dle] [eIf31usl Solab! AT D2 clol SISIE 3Ah UG 31U P! el ¢id)
&€ | (craerret )
MADAM SPEAKER: Are you yielding?
SHRI KAPIL SIBAL: I am yielding, Madam.

SHRIMATI SUSHMA SWARAJ : The Minister has urged me to make a statement that we will pass a strong Lokpal Bill in this
House and we will also make strong Lokayuktas in the States. I am making the statement right now. On behalf of my whole
Party, I would like to say that we will pass a strong Lokpal Bill in this House and we will pass strong Lokayuktas Bill in the
States.

We have already paved the way for Uttarakhand. It is a model Bill....(Interruptions) You should bring that Bill on the lines of
Uttarakhand....(Interruptions) This is my Statement. ...(Interruptions)



SHRI KAPIL SIBAL: 1t is out of the fact. ...(Interruptions) Look at the Statement. You have said that we will pass a strong
Lokpal in this House and a strong Lokayukta Bill in the States. ...(Interruptions)

I asked her to tell me whether she will pass a strong Lokpal within two months. ...(Interruptions) Give an assurance
to the nation. But you will never give it. It is because that is not your intention.
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MADAM SPEAKER: Let us proceed with this. Please continue.
...(Interruptions)
SHRI KAPIL SIBAL: Madam Speaker, there is one last point that I wish to make. It is about CBI. ...(Interruptions)

As far as the CBI is concerned, we have ensured that the CBI has a functional autonomy in this country. It is on the basis of
that functional autonomy that the CBI is prosecuting matters.

In this amendment, we are proposing a process of appointment, which will ensure the independence of the appointment of
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"The belief that corruption can be eradicated quickly and permanently inevitably leads to false expectations
that result in disappointment and distrust. It must be understood that curbing corruption requires political will,
public confidence, adequate time, resources, dedication and integrity. Moreover, efforts can not stop once
corruption has been identified and controlled. Localities will have to continue to build integrity and to maintain
vigilance. Thus, fighting corruption will become a permanent item of public expenditure.

Strategies to fight corruption do not reside solely with criminal justice but rather should also be co-ordinated
with economic and social policies and the development of civic political culture."

This is what our UPA Government is trying to do. I congratulate the Chairperson of the UPA; I congratulate the hon. Prime
Minister for the landmark and unprecedented legislation that they have brought about in the last few years...(Interruptions)
Let the nation know what this Government has done. This Government has brought about the Right to Information Act. We
brought it. We are the ones who introduced the Mahatma Gandhi National Rural Employment Guarantee Act. These are the
social and economic measures that we are taking. We had introduced the Right to Education Act and passed it. We have
introduced the Food Security Bill, the Land Acquisition Rehabilitation Bill. On the Administrative side, a Group of Ministers is
being set up to do away with the digression of Ministries. The Citizens Charter in the Grievance Redressal mechanism is
being considered. 1t is this Government, in the history of this country, which has brought about unprecedented legislation
for the future of this country.

The sad part, Sushmaji, is that you are a marvelous orator; there is no doubt about it, but your ideology is to destroy and
not to construct. In the course of your entire speech you have not given one constructive suggestion. In the course of the
entire one and a half years that we had been having a dialogue, not only with political parties but also with civil society, the
BJP's refrain had always been that let the Bill come to Parliament and then we will respond. That is all what you have said.
You have never, in the last one and a half years, given a single constructive suggestion that you have to fight corruption.
The intentions are quite clear — you do not want to fight it, in fact, you want to embrace it when you are in power. This
fight for corruption is only meant those who are outside so that you can take political advantage. Sushmaji, please do not
do this. The BJP should not let the country down, support the Lokpal Bill and have a Lokayukta in your State.

MADAM SPEAKER: The House stands adjourned for lunch to meet again at 2.15 pm.



13.43 hrs

The Lok Sabha then adjourned for lunch till Fifteen Minutes

past Fourteen of the Clock.
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IURT B2 3 &, WU, 3WRIDT B aravet, a6 off 4 2 smeelt BIS Bt o1dt w2om; b2 verdt sii? sMwaR BIS =il 9o ... (Reaenon)
MR. CHAIRMAN : Please wind up. You have made your point.

...(Interruptions)
MR. CHAIRMAN: You please sit down.

...(Interruptions)
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MR. CHAIRMAN: Please wind up now.
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MR. CHAIRMAN: Hon. Member, please wind up. You have made your point.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Thank you, hon. Chairman, Sir. I rise to support the Lokpal Bill. On the other
day also, I had made the views of my Party in this regard about the Lokayuktas.

Sir, the Constitution (One Hundred and Sixteenth Amendment) Bill is also presented in this House for insertion of new Part
XIVB. ...(Interruptions)

MR. CHAIRMAN: Hon. Members, please maintain silence.

SHRI T.K.S. ELANGOVAN : Sir, Clause 323D (1) is sufficient and it will mandate the States to have their own Act for the
establishment of the Lokayuktas.

If we pass an Act for Lokayukta, then we are trespassing into the powers of the State. As a Member of the DMK, we are
opposed to any trespassing into the powers of the State. I want to make this point to the Government. This Article 323 (b)
itself is enough for the States to make law for the Lokpal.

There is a saying that if anybody has committed a sin, if he takes a dip in the Ganga, he will lose his sin. But last week, this
House witnessed a debate on the pollution in Ganga itself. So, people say that we have no faith in this Government; we
want an Ombudsman; we have no faith in the politicians; we have no faith in the CBI; and we have no faith in the
established organisations which take care of such things. But a day will come, like as we were discussing about the
pollution in Ganga, when we will have to rethink about the Lokpal. So, this is a continuous thing. People accuse everybody if
that does not suit them. If it suits them, they will start supporting. But we have come to the stage when the Bill is
introduced.

I have only two reservations to make. One is regarding Section 53 of the Bill. Section 53 says:

"The Lokpal shall not inquire or investigate into any complaint, if the complaint is made after the expiry of a
period of seven years from the date on which the offence mentioned in such complaint is alleged to have been
committed."

This gives a retrospective effect to the Lokpal. What were the other agencies doing for seven years? The Prevention of
Corruption Act is there in force. But it only says that for the past seven years, no action was taken on crimes committed
during this period, which is not good. My request is that it should not as if that the Government has not acted for the past
seven years. This retrospective effect should be removed. This Act should be a prospective Act and not a retrospective Act.

Secondly, while I object to law-making in regard to Lokayuktas, I want to
make a comment in regard to one particular Section, that is, Section 95. The section says:

"The Lokayukta shall function as the final appellate authority in respect of appeals arising out of any other
law."

They cannot be a final appellate authority when there is the Supreme Court. How can it be a final appellate authority? It
means, the accused, the aggrieved has no other way to prove his innocence. So, there should be an avenue for him to go
on appeal against the Lokpal or Lokayukta or whatever it is. That provision should be made. This curtails the opportunity for
any accused to go before a higher appellate authority to seek relief. With these two points, I once again request that you
leave the law-making for Lokayuktas to the States and preserve the rights of the States.
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GIRI J&1 ClDRKD I &I b 331 Dlofol 8t sl Tolol cifdbol &1 clloll bt St At et fob cllprIeD AUl I dolol dgd A AL 3 ANDRED 3|
Potfcd 3 Sl lIDRID & a8 AR AIDAdR ClDR[D 8, 33 &0l SAI 3| Sil AIDAdR CldR[P d8l &l 3ADI 3toft sdl¥cslorel woidt eff cifdsor
Pog 3 A oI cliourer & ordf 3) There is no Lokpal in the Centre. There are Lokayuktas in seven States. wfier Brsaet Sft or uf2mer
Soret 312 fe[gR1 T 3518 f&= fob aal U2 Sil Dlelol soll, 3331 I SRR I DIS 31 o1l 8 cifdbol Dlolol I &) M1 8 Tl D2 8B 3 fb
P21 35 BT DIolot BT 3IIZ A il IAAICT AT sl 361 3 b FARI Sl AR B 3, ICAAR 3 FAD HUR TADT T 3RR BN ? A AR BT DI
331 gdeT D31 3 &9t off 22 AR @ 31 AareT Pt Iorn ey 3my under article 253 SRS derTel A& &) Iodiol Jgel dierel BT firay
fepa

I quote:

"Each State party shall take the necessary measures including legislative and administrative measures in
accordance with the fundamental principles of its domestic law, to ensure the implementation of its obligation
under the Convention."

Sl sARI 2Afene! 3, 34 Afderrel S AP Dlolol Fololl| A DI R Plofol o, &Hol B AoNel &1 & b s solafeiol aetrsl eliall 3liz
snféper 252 b A& U clIDRED Tollsll U 36T 3A12 9l 3 St uffafer 3, ot avs 3 Sor 6t Sorar & o et 3, & JesEr g b st
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FHAIG, 3iel 3 for e w2 aat o2 23 3, saet gga At ofirn 3) We demanded a strong, effective and a credible Lokpal. In order
to create a strong, credible and effective Lokpal, we should enact legislation accordingly. ciféser a=mr &3t dolt ADB1? FHIT AT
3ITST Sit fAdRre Ter fip=n oRI &, 3PR $AD FAIRID DISIo! Toldll Al T &I BD AIDAdR, BD Sbided cllulcd BT 3160l D2 ADI? BRI JSId
e, dior = ama urct #Hifdsa a$, We had three meetings; we attended three meetings and we gave a number of suggestions.
B0l U o1dl, SIS O &) 336t a8 31 oft e b 3R cllaurer 6 ausfl sorafesifdor woteatt ordl 23sft At cllureT TR DT B2 AT,
Lokpal will be converted into a dysfunctional institution. @er a1 331 @28 @1 clidure dsa 3? w=u &3 Xt F e diourd et Agor
3 o & b clopuret &t 76T 58 MR G9I0Y TPUICT Foll 5T SiY cllepureT BPIROR o1dl BI8, St clipuIeT FSIge oldl B1oM, Sil cllepureT PIaT oldl B2
AP, AR 9l 3 el gu KR A forucal & foe ORI a3 & cllurd & Sed 3, A et 3 Sl Qs 3, I 3d 3R IWKD PRI B2
abar?

$AifeTe omet gt aaf @2 3@ & b IR adisl AEs A odl, The Government should have an open mind. safe Jgar 3 & Sit 2RT 27
33 & 3l IXPR DI Sl 3593 &, Al IRPR arEdl & b up HSIEA cllpure] Jol Al 891 Aol b & cllsll of Sil IS 3R sWisHecA & 8, JoTpT
UD 8l 359F &, GAA IS 3593 oldl & fob ABT U 3BT 3T ST chlduIcT dol| 3ADT 3itoft Sordfdeslornt wolot 38| MDR of A el fern &,
3odiol 9% 3 dlier o fop AG Yerrel i} clipuret b SR 3 M6l a1ed 3 wftpold U A 3oaiol A sl &2 &, The Prime Minister himself
wanted to come under the ambit of Lokpal. @féser 3313t a1 cisit of oft arem e, It should be with some safeguards like internal
security, national security and public order. st dier sft 22 5w sifer urt #fifdsr 3 off w15 JsUa 22 oMy AfPer BRI Jsa 3 b s
75 oft Sitsen aifdu If there is an agreement with the Head of the State of a country s fiwrr @t e sPR fpeft Gis Jor &b
IR B3I Al A5 8ft cllpure B dad Il AT FART 359 Asfl T Blom| 9% 3 At fRter ey o1 1985 A =&t fRter er b gerrewid} cllure
& 313 I39! A AIE2 391| SId &Hol IRPR DI A3 A Aol & o, A9 cllpured f&eT Jolt e 32 Acor 31 Uer #ff 33m e, cifcpol 3A W Dol Tt
o1dl 38| 82 AR Yot D $AB SR A ;M SRM & Al 3 Al b IPR SADT Arel A Foral AB IS = e i what is the
genesis of corruption in our country? sfscrarR @ai A 9 alar 37 Aol 1991 A soar swuefl ofifer B uf¥afefa w2 & snfdfes Jere 6 ofifer
o1 swetren; If we compare post-reform and pre-reform period, we find that in pre-reform period there were incidents of
corruption. We have seen Bofors scam to the extent of Rs.67 crore. 67 @3t »u @1 sfscrarR sdrar g2ar, Entire country was
rocked. amst a@ A IAD ool AD oid uga AP sHol ferpiA Iba J¥m Afar after 1991, the dimension of corruption has
already been changed. One after another we have seen share scams. The word scam was discovered during 1993-94. We
witnessed scam of the order of Rs.7,000-8,000 crore. Perhaps for the first time, the JPC was constituted to inquire into
such a mega scam in our country. Then we witnessed 2G Spectrum scam. The then Communications Minister, the day he
took over 3saiar war &5 BIS gIm2ret ordl Ban 3| $AH PIS AR o1dl 3| SEfp 1 e 76 &oIR B3 I @l yeerar g3l Aot 2008 3 zar
clieT Gerrorecft Sft oot g} forzaa am 23 & b ¥am & a1 3, 3w & a1 &) But the reason for increase in the incidents of corruption is
the indifferent attitude and inaction on the part of the Government. 321z o dd dw VAT DI BRIR BGI oldl IR S AD B0l
33 & DI Acol I oldl 36K fUeel Ael QI b A7, ofidmicilol A o1&l el Rl v &l Aol off b Sl @I s1o6l B2 S A Sl &l Sy
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There are nexuses among corporate houses, bureaucracy and corrupt persons. & Uz BRUC 333 DI DIs 1 & ot 3
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The corruption is also there to a great extent in giving contracts and licenses. We have seen in KG D-6 Basin that
how Rs.30,000 or Rs.35,000 crore were doled out to a corporate house. We have seen how our mineral wealth has been
plundered like iron ore and other resources.

This is because of the Neo-Liberal Policy, which is being pursued by this Government for the last two decades.
Plunder and loot of public assets are taking place. All these things are happening in our country due to Neo-Liberal Policy. I
would like to know whether Lokpal will also enquire into that aspect of the corruption which is happening in our country.



EEN

Sir, we have seen how CBI was used or misused politically. sofiferas iz ue 2fidisns @) FedR o HA s fben 3, a8 g S
3 ad 2008 3 S/ sAfrerR Sl @ b2 sl Baen o Rrm You were extending external support to this Government with the
help of 61 Members of Parliament of Left parties. We decided to withdraw the support when the Government went ahead
with the nuclear deal. We have seen how CBI was used against Mulayam Singhji to get his support in confidence vote. So,
there are a numbers of incidents. %31 wga 2% 3c16r & 3P Hidisns Bt A WPR of ISl dlz w e fsen 8; how the CBI
was used and misused.

MR. CHAIRMAN: Please one minute. Please wind up.
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Si oft 3, Bact 3A w2t A & odf Aem I am not in favour of giving complete autonomy to CBI. It is because CBI should be
accountable to somebody. za V=it Jizen TR, fSImT DI 3rGIRcd ordl Blem, & V2 o aIad 3| SARMY 5 JareT @t oft BH il o
&l Sorn a1, sast urdf of 33 aifcr widt #fifdsr i Sorm e 6 S Alwura woen, A #ff ekt 8y They should be accountable to the
Parliament and the Supreme Court. The Lokpal should be accountable. spr @I$ 3tRcIRIa ofdl Blon A 3A JeT BT T BT, FH
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corruption is taken. sy =&t sclacdizer Rwiri i sft sreea 3 Look at the way black money is used in elections. Crores and
crores of rupees are being spent in elections. @waf 3 i s 3? 3PR vw sRiFach scldoe # 15-20 w35 Fud @1 F1d ar 3 dt o=
@em? What will happen to our parliamentary democracy? Parliamentary democracy will be contracted. @er aa ¥ adsr?
g2AifeTe ciiourer & 2mer sdadiea et & e o wadt woft offf One Committee was set up under late Dinesh Goswami and
another Committee was set up during the regime of the NDA Government under the Chairmanship of the late Indrajit
Gupta. Both the Committees recommended State funding of elections. What has happened to that? If State funding of
elections is introduced, then to some extent corruption and use of black money in elections can be reduced. So, a strong
Lokpal Bill alone is not sufficient. A lot of improvements are required and the Government should agree to accept some of
the amendments Tabled by the Members from the Opposition with an open mind if the Government's objective is to have a
strong, effective and a credible Lokpal Bill. @ eI fordeet 2 R PR Po Aerayl Aolmeil @t FHPR ©2 i St Al 61y w2 e
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With this Bill, we do not expect an effective, credible and strong Lokpal in our country. With these words, I conclude. Thank
you very much

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman Sir, I stand here today to participate on Lokpal and Lokayuktas
Bill, 2011. The introduction of the Lokpal and Lokayuktas Bill, 2011 is in itself not an earthshaking event. This is actually the
ninth Lokpal Bill to be introduced in a series that started as early as in 1968. None of the earlier ones had reached the
stage of debate on the floors of either House of Parliament. Seven of them lapsed with the dissolution of the Lok Sabha
concerned on completion of its tenure and one was withdrawn. The difference this time is that the introduction is the
climax of the powerful India Against Corruption Movement and extensive nation-wide discussion on this subject. It is the
searing heat of public opinion that has taken this ninth version of the Bill through various stages leading to this discussion
in this House of People and has enhanced the prospects of its becoming a law. But the question is how strong is the Lokpal
in this Bill. All of us want a strong Lokpal to curb the menace of corruption. The old man sitting in the MMRDA in Mumbai
on fast also wants a strong Lokpal but neither he nor we on this side of the House are of the opinion that this Bill is making
a strong Lokpal.

The Bill is a far cry on a number of counts from the expectations of not only Anna and his team but from different
sections of our society who are equally committed to the eradication of corruption.

16.02 hrs (Dr. Girija Vyas in the Chair)

The Bill has four major lacunae which must be removed to carry credibility and serve the purpose for which it is being
legislated. Firstly, the Bill strikes at the functional autonomy of State guaranteed by the Constitution. It is not for the Union
Government to impose the structure and functions of Lokayukta on State Governments but it is for the respective State
Governments to decide what they want bearing in mind their specific requirements. The Union Government can, at best,



recommend a model law which will outline the minimum requirement for an effective Lokayukta.

Part III of the Bill needlessly clutters up the Bill and blurs its focus. Lokayukta cannot be a subject matter of
legislation by Parliament as, Madam, item 41 of the State List mentions about the State Public Services and the Lokayukta's
jurisdiction basically is to go into acts of corruption by State Public Services from top to bottom.

The argument to bring in item 1, 2 and 11A of the Concurrent List to enable Parliament to legislate is highly erroneous. The
Minister for Human Resources Development had referred to the United Nations Conventions. In the Statement of Objects
and Reasons of the Bill, it is also mentioned that because we have made a commitment, we have ratified the Resolution
which was passed by the United Nations earlier in the last decade. Therefore, we have to include Lokayuktas in this Bill.
But we differ on that.

Therefore, we have to include Lokayuktas in this Bill. But we differ on that. The Biju Janata Dal, on 27t August and

on 22" December — and again today, I am reiterating its view— had taken the stand that States have specific
responsibility to eradicate corruption in administration and in public life. So, they can have their own Lokayuktas in the
States. In Orissa we have a Lokpal law which is in force since the mid-nineties. Today, I want to assure this House and also
the Government, on behalf of my Party, that within three months' time, when the next Budget Session is going to
commence of our Odisha Legislative Assembly, we will bring in a very effective and very strong Lokayukta Bill in our State.
Why can other State Governments not do that? Everybody likes to have a strong Lokayukta in his State. Leave that issue to
the respective State Assembly to decide. They will formulate legislation which will be passed by the respective State
Assemblies.

In the Constitution, it has been categorically mentioned about the federal structure. Therefore, I would urge upon the
Government to consider article 252 where powers of Parliament to legislate for two or more States by consent and
adoption of such legislation by any other State, is mentioned. This method should have been adhered to instead of going in
for article 253 and making it mandatory on the part of the State Governments to implement that.

I would only urge upon the Government to delete part 3 of the Bill and implement only part 1 and part 2. I have no
amendments to part 1. I want to correct part 1 to the extent that the provision of this Act, referred to in page 2, line
number 7and 10, "the provisions of this Act relating to Lokpal shall come into force on such date as the Central Government
may by notification in the Official Gazette appoint" and with 4 (a), that is the addition which I have made, "the provisions of
this Act relating to Lokayukta shall come into force on such date as the respective State Governments may by notification in
the Official Gazette appoint". These are the two amendments which I have made. There are other amendments also which
I have made.

Therefore, I would only say that the Constitution respects the federal character of the Union. That should be adhered to
and the Government should always protect the federal structure of the nation. No attempt should be made to trample on
the powers and authority of the State.

It makes no sense at all to keep the Central Bureau of Investigation out of the purview of Lok Pal. Nor does it have any
sense to have a parallel investigation and prosecution system that will be controlled by the Lokpal. This will only result in
duplication of work and could lead to contradictory action. I would reiterate that the Central Bureau of Investigation should
not be under the Government control as it is being misused against political enemies as before. Nor should it be
autonomous as historically it is known that an independent police organisation has led to a police State. The anti-corruption
and prosecution wings of the CBI can be separated and placed under the Lokpal and the rest may continue with the
Government. These are my suggestions relating to the Lokpal.

If the investigating wing of the CBI were to be placed under the Lokpal where the Government were to retain
administrative control over the agency, it would invariably lead to officers taking their cue from the Government of the day
instead of functioning independently. This should not be done. CBI should be allowed to function in such a way as I have
mentioned earlier.

Thirdly, the move to impose quotas from the Scheduled Castes, Scheduled Tribes, Other Backward Classes, women and
"minority". "Not only is the proposal abhorrent, it is hideous to seek to divide the institution of Lokpal along community,
caste, gender and communal lines.

Corruption has no community, caste, gender or religious identity. The caste, creed, gender and faith of those who will hold
office in the nine-member Lokpal are of no consequence and irrelevant. The proposal is very dangerous and need to be
thwarted. It is very clear that the purpose is not to set up an effective Lokpal but to pander to the vote-banks. Should we
allow quotas in the judiciary and other constitutional institutions of our Republic? The Lok Pal's job is to curb corruption; it
is not meant to be a political instrument for crass politics. There is a need to remove these obnoxious clauses.

I am reminded that the original intention behind the recommendation of the first Administrative Reforms Commission which
mooted the idea was to tackle corruption in high offices or high places. But, now, the Bill extends the concept to the
elimination of corruption at all levels of the Central Government and from public life in general by including all associations
etc. ...(Interruptions)



MADAM CHAIRMAN : Please wind up.
SHRI BHARTRUHARI MAHTAB : Madam, I would quote here: in Page 8, clause 14 sub clause (h):

"any person who is or has been a director, manager, secretary or other officer of every other society or
association of persons or trust a€}"

Association of persons involves everyone. Any law, for the time being, in force in receipt of any donation from the public
covers everyone in this country. Any society, any association, any organization, any trust, and all these are covered now
under Lokpal. This is a very herculean task which is being loaded on the Lokpal to work. ...(Interruptions)

MADAM CHAIRMAN: Please conclude.
SHRI BHARTRUHARI MAHTAB : Let me conclude. Madam, I need another two or three minutes.
MADAM CHAIRMAN: Please conclude within one minute.

SHRI BHARTRUHARI MAHTAB : The Bill extends the concept to the elimination of corruption at all levels of the Central
Government and from public life in general by including all associations, trusts, etc. This combined with the elaborate
procedures prescribed for preliminary inquiries and constant back-and-forth referrals to the Central Vigilance Commission
(CVC) and CBI in processing complaints which may soon number tens of thousands makes all the timeliness mentioned in
the Bill unrealistic and unattainable. The highly cumbersome procedural complexities will enmesh the Lokpal almost from
the start.

Before I conclude, I should also mention a point relating to the inclusion of hon. Prime Minister under Lokpal's purview. The
hon. Prime Minister should be included in the ambit of Lokpal with the exception of internal security, public order, atomic
energy and space. No special procedures are needed for enquires, investigation against the hon. Prime Minister. We insist
on a strong Lokpal and

provisions which weaken the authority of Lokpal should not be supported.

I would reiterate that to eradicate corruption, there is a need to have an effective Ombudsman Mechanism. Our Party
would not be a party to this type of a half-baked Bill which wants to have a namesake Lokpal but gives little power and ties
it up with so many infirmities. I would urge upon the Government to take back this Bill, re-draft it and come back to us.
Otherwise, it can send the Bill to the Standing Committee for further consideration. The commitment which I would also
reiterate here on behalf of the hon. Chief Minister of Odisha Shri Naveen Patnaik is that a strong Lokayukta Act will be
passed by the State Legislature within the next three months.
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THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): There are a large number of amendments. Giving
the amendments and then reading the Bill together will be difficult for the hon. Members. Therefore, as per the
recommendations of the Standing Committee, the new Bill has been prepared carrying out all the amendments that have
been agreed to by the Government. ...(Interruptions)
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SHRIMATI SUPRIYA SULE (BARAMATI): Madam Chairman, I think Geete Ji, in his last words, talked about Dr. Baba Saheb
Ambedkar. I think, we all respect him, the architect of our Constitution. I would like to quote his last speech, concluding

speech on the 25t of November, 1947 in regard to what is happening in the Indian society today:

"When there was no way left for Constitutional methods for achieving economic and social objectives, there
was a great deal of justification for unconstitutional methods. But where Constitutional methods are open,
there can be no justification for these unconstitutional methods. These methods are nothing but the grammar
of anarchy and the sooner they are abandoned, the better for us."

I think, we are all very much proud of the democracy of our country which we have nurtured. We are proud to say that
India is the largest democracy in the world and we have managed to sustain it and have showed great growth and
development in our country. I understand what all the earlier Members have spoken. But I am totally disillusioned and I am
totally disappointed with the kind of negativism that has come out. I think the commitment that the Government has shown
is the point that everybody has really missed in this entire debate. The UPA Government is totally committed to cleaning up
the country and making India totally corruption-free. But as everybody has said, it is something that has eroded our country
for over sixty years. It is not a magic wand, but it is a small beginning.

Look at the various Bills that the Government has come up with, be it the Citizens' Charter, be it the Grievance
Redressal, be it the Judicial Accountability, be it the Whistleblower, and now the Lokpal. I think we should be honoured and
we should compliment the Prime Minister. I personally feel the same thing; my Party may not agree with what I say. But I
think I am going to defend myself when I say I agree with the Shiv Sena openly that I would not like my Prime Minister to
be accountable to anybody because we are very proud of him and we do not want him to be under Lokpal. But, it is the
leadership quality of this gentleman, who happens to be in politics, who himself insisted that he wants to be under the
Lokpal when all of us emotionally do not feel that and it has to be beyond the barriers. But he insists on this and, I think,
that is where this whole Bill is going. So the Lokpal may not be the solution to all our problems but, at least, it is a
beginning to stopping, eradicating and looking at corruption as a serious cause and looking at how we can address it. So, I
think the whole sense of the House is that we need a Lokpal. You want a stronger one. Yes, we are for a stronger one. But,
it is a healthy baby right now. Do you want it to be an obese baby with so much work that it may not be able to implement
all the commitments that we have made? The whole nation is looking at us. The youth is looking at us. They are all on the
streets today. Where is it coming from? It is the anger towards all of us. I think unless the quality of this debate converts,
people are going to be further angry. So, I think, as a first step towards the commitment that we have made to all our
voters, let us try and get this Lokpal across and review it every six months or one year. May be, the Government definitely
can get commitment into it and not get tied down by numbers.



I saw hon. Sushma ji and Kapil ji going over 252 and 253. I do not care whether the number is 252 or 253; I want a
corrupt-free society. I do not care whether it works this way or the other way. So, I urge upon the Government to take a
neutral stand, to take the whole sense of the Government. We are totally for the federal system. I do not want my State's
rights to be taken away by the Central Government, certainly not. But, at the same time, together we can make a
difference. We have all been in power; we have all been in this House. I remember, one of my colleagues, Shri Sanjay
Nirupam said, nobody in this room sits in glass houses. I do not think he meant it in a bad sense, but it is fact.

About the reforms that we are talking, unless there are electoral reforms, the entire political corruption will not be
eradicated. So, unless we make the electoral reforms, all these exercises are going to be meaningless. To give you an
example of the animosity we are talking in society, in Maharashtra we had Municipal elections recently. I am very proud to
say that the NCP and the Congress, though we fought separately, did exceptionally well and we have topped it, even given
the circumstances that the entire atmosphere in the country is against the netas.

The other day, I was on a channel. I think, Gurudas ji always talks very freely against the media and I do not think I
have the guts that he has. But, the other day, one of the channels was saying that all the 800 MPs had disillusioned this
country. I want to know, has the channel gone to my constituency or your constituency and asked each voter that, yes,
have I disillusioned them in these 2 AYx years? So, I do not like these general comments. I think, we have come here with
commitment and conviction and we want to make a difference in this country. The whole atmosphere is that netas do not
do anything; they are only on foreign holidays. Only our families know what kind of toll it takes on our personal lives as
well. As a mother, I know I am ignoring my children to be here; Priya is here. Thanks to our mothers and mothers-in-law in
our houses that our children are being brought up. I do not want to be run like this. It gives me a lot of pain when every
channel and every newspaper in this country today looks at me as if I am some sort of a culprit. I am not.

Sixteen lakh people have voted each one of us here. We are rightfully here. I think, the time has come for us to
deliver and make a difference; prove it to the country, to the media and to all the NGOs. A lot of people think that I work
with too much NGOs but today I want to defend my fraternity right here that in a democratic system we will not get bullied
by anybody and we will prove it that this Lokpal will make a difference like over hundred times we have made amendments
in the Constitution.

I am sure, in this Lokpal Bill, if we pass it today, we can bring amendments at different stages of life. So, let us not
look at it totally as it is going to be nothing for us. It is a small beginning. I think, it is the commitment of the hon. Prime
Minister which is made to this country. We should join him, support him and show to the country that we want to make a
difference and it is an honest democratic system.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Madam Chairperson, Sushmaji quoted in the morning one of my favorite
couplets.

There are some very special moments in the life of a nation. This is one such moment. The nation awaits with bated
breath how the collective wisdom of this august House will be reflected in the vote at the end of the debate on the Lokpal
and Lokayuktas Bill, 2011.

16.42 hrs (Madam Speaker in the Chair)

Madam, the broad provisions of this Bill have been vigorously debated both in the public domain and by political parties. It
is my honest belief that the Bill that is now before this august House lives up to the promise that Members of this House

collectively made to the people of this country by way of the sense of the House at the end of the debate on 27t August,
2011.

The task of legislation is very serious business and must eventually be performed by all of us who have been
constitutionally assigned this duty. Others can persuade and have their voices heard. But the decision must rest with us. At
the same time we must keep in mind the fact that corruption and its consequences eat into the body politic. We have seen
how public anger has manifested itself in the last one year. Let us, therefore, endorse this Bill as proposed. In drafting this
legislation, we have had a wide range of consultations. I compliment the hon. Members and the Chairman of the Standing
Committee which looked into this Bill in great detail. We have been enriched by the wisdom of political parties and all
shades of opinion that have been taken into account.

I wish to state that when our Government was elected to office in 2004, we wanted our policies to be people-centric. We
believe in transparent, open governance and the well-being of the aam aadmiis central to all our policy prescriptions. Our
ideological commitment to 'open governance' led us to bring the Right to Information Act in 2005. To further our people-
centric policies, we enacted the National Rural Employment Guarantee Act, 2005. The Right of Children to Free and
Compulsory Education Act, 2009, is evidence of our desire to empower the disadvantaged and marginalized. The National
Rural Health Mission addresses the health concerns of the poor in the rural areas. We have attempted to rejuvenate our



cities through the Jawaharlal Nehru National Urban Renewable Mission.

The Rajiv Awas Yojana aims to provide housing to the poor and homeless in cities. The introduction of the National Food
Security Bill, 2011, is yet another step to secure the poor and the malnourished from the consequences of hunger and
deprivation. The Land Acquisition, Rehabilitation and Resettlement Bill, 2011 seeks equity for the farmer and those
deprived of livelihoods. We have tried to create a more egalitarian and inclusive India delivering the fruits of growth to the
less privileged. That is and shall continue to be our Government's mission.

Madam, on corruption, our Government, like none before, has taken decisive steps. In the last one year, we have been
working on certain landmark legislations. The Right of Citizens for Time Bound Delivery of Goods and Services and
Redressal of their Grievances Bill, 2011, is before Parliament. The Public Interest Disclosure and Protection to Persons
Making the Disclosures Bill, 2011, and the Lokpal and Lokayuktas Bill, 2011, await Parliament's approval. The Judicial
Standards and Accountability Bill, 2010, has already been cleared by the Standing Committee and awaits Government's
consideration. The Electronic Delivery of Services Bill, 2011, is being introduced which will ensure that essential public
services are electronically delivered at the doorstep of the citizen. These are landmark and unprecedented pieces of
legislation.

Madam, on the administrative side, our Government seeks to streamline decision making consistent with the principles of
transparency and accountability. We are formulating public policy measures on procurement. A Group of Ministers has
recommended elimination of discretion in administrative matters where possible. This work is in process. We began with
the Right to Information Act. We will not end the fight against corruption with the Lokpal and Lokayuktas Bill.

Madam, we must embrace a holistic approach in our fight against corruption. Our laws must be all pervasive if we are
genuine in our endeavour. Legal sophistry cannot be used to argue that State Legislatures must not adopt the model law
proposed or delay its enforcement. Corruption is corruption whether in the Union or in the States. It has no legislative
colour. I urge leaders of all political parties to rise above partisan politics to demonstrate to the people of India that this
House means business in its effort to combat corruption. All of us are party to the resolution reflecting the sense of the
House in which we committed to establish Lokayuktas in the States along with the Lokpal. We would be in breach of the
promise that this House made to the nation if we do not provide for the mechanism of the Lokayuktas by taking recourse to
citing articles of the Constitution as impediments. Such a course of action should not derail the sense of the House. I urge
all my colleagues in Parliament to rise to the occasion and look beyond politics to pass this law.

Madam, the Central Government is responsible for providing a limited number of public services directly to the citizen. The
real problem lies in the domain of State Governments where the aam aadmi feels the pinch of petty corruption on a daily
basis. It is for this reason that Group C and Group D employees have been brought within the ambit of Lokayuktas in
States. Local as well as State authorities are charged with providing essential services to the common man. It is here that
the bane of corruption needs to be fought. Water, electricity, municipal services, land records, policing, transport, ration
shops are but a few examples of essential services provided by State and local authorities that affect the life of the
common person. Setting up of Lokayuktas in States will go a long way in addressing the sense of frustration that is
reflected in the anger that we see now around us.

Madam, even the major flagship schemes of the Central Government are implemented by public functionaries working
under the State Government. Everyday in this and the other House, Members express their disillusionment with the way our
Central schemes are implemented by States. We need to remedy this. Unless Lokayuktas are put in place, the cancer of
corruption will spread. Let us not delay the issue any further Federalism cannot be an impediment in our war against
corruption.

Madam, as regards the CBI, we believe that the CBI should function without interference through any Government diktat.
But no institution and no individual, howsoever high he may be, should be free from accountability. All institutional
structures must be consistent with our Constitution. Today, we are given to believe that a Government that is directly
elected by the people and accountable to it cannot be trusted but a body that will not derive its legitimacy from the people
directly or be accountable to it, could be trusted to wield its immense powers with honour and trust. No entity should be
created inconsistent with our Constitutional framework and charged with onerous executive responsibilities without any
proper accountability. In the ultimate analysis all institutions within the framework of this Constitution are accountable to
Parliament and Parliament alone. In our enthusiasm to enact this law, we must not falter. I believe that the CBI should
function independently of the Lokpal. I also believe that the CBI should function independently of the Government. But
independence does not mean absence of accountability. We have, therefore, proposed a process of appointment of the CBI
Director, which involves the Prime Minister, the Chief Justice of India or his nominee and the Leader of the Opposition in
the Lok Sabha. None should have doubts about the integrity of this process. As far as the issue of CBI functioning under the
Lokpal is concerned, our Government believes that this would create an executive structure outside Parliament, which is
accountable to none. This is anathema to sound Constitutional principles. I believe that the Bill, which is now before this
House, contains a judicious blend of functional autonomy and accountability of the CBI. I am sure that the wisdom of this
august House will rise to support our Government's proposals as reflected in this Bill.

Madam, in the course of this debate, bureaucracy has been at the receiving end. While I agree that public functionaries



must be above board and that delinquents must be dealt with expeditiously and decisively, I must express my deep
appreciation for many a public servant who have shown exemplary integrity in discharging their functions in an environment
of distrust.

I do not think all public functionaries need to be painted with the same brush just as all politicians should not be presumed
to be dishonest or corrupt. We must not throw the baby out with the bath water Without a functional, efficient
administrative system, no Government can deliver for its people. Let us not supplant the system with one in which the
public servants will hesitate to fearlessly record what they think and in that process endanger the very soul of good
governance. In judging the conduct of public servants, we must not lose sight of the need to distinguish genuine and honest
mistakes in the discharge of their duties from patently illegal acts. Very often our public servants have to take decisions
under conditions of great uncertainty. The future being inherently uncertain, it is possible that an action which ex ante
appears to be rational may ex post turn out to be faulty. Our systems of reward and punishment must not lose sight of this
fact.

Madam, all systems of governance must be based on trust. It is the people's trust that we in Government reflect and
protect. Rampant distrust of all authority imperils the foundations of democracy. Our polity with its enormous size and
diversity can only be held together when we put our faith and trust in institutions that we have carefully built over the last
63 years. The power of the electorate is the ultimate authority which brings accountability to our democratic institutions. In
endangering democracy, we will only be unleashing the forces of chaos and anarchy where reason will give way to emotion.

Madam, we are creating something for the future in response to the inadequacies of the present. We have to be mindful of
the pitfalls when we look into the future. Let us not create something that will destroy all that we cherisha€”all in the name
of combating corruption. Let us remember that the road to hell is paved sometimes with good intentions.

We, as the representatives of the people, must act now to start yet another journey to rebuild the trust that is essential for
a strong and vibrant India. I thank you.

DR. M. THAMBIDURAI (KARUR): Madam Speaker, thank you very much for giving me an opportunity to participate in the
debate on the Lokpal Bill.

Just now we have heard the Prime Minister's intervention in the debate. The crux of his whole speech is to see that we
curb and eliminate corruption. The entire House is accepting this kind of an attitude. The entire House and all the Members
of this House are for eliminating corruption. We are for that. At the same time, we are opposing certain provisions which
they have brought in the Lokpal Bill. No doubt, as our Prime Minister said, we want Lokpal. Recently, there is a Report,
Global Financial Integrity Report. It says, "19 billion dollars of illicit money is taken out of the country every year. The
Global Corruption barometer in 2010 shows that in India corruption is so deep-rooted that at least 55 per cent of the
households pay bribe to get their basic service." What did the Prime Minister say? If an ordinary man in the country wants
to get any service from the Government, he has to pay money by way of corruption. That is why, the Prime Minister said,
we have to eliminate corruption and so we have already brought this Lokpal Bill for that.

17.00 hrs.

Madam, our party AIADMK is for the Lokpal. We have no objection. All the hon. Members are accepting this. But, we are
not accepting certain provisions of the Lokpal. For example, all along we are insisting and we have said, not only here but
even in the Prime Minister's and all party leaders meeting, that Prime Minister's office must not be included in the Lokpal.
That is our stand. It is because even the allied party Members of UPA said that the Prime Minister's office is the highest
office. He has to run the Government. He has to deliver the goods for this country. If we include his office in the Lokpal, he
may not be in a position to function properly. That is why we are opposing that the office of the Prime Minister must not be
included in the Lokpal. In this regard, my leader hon. Chief Minister of Tamil Nadu has also written letters many times to
the hon. Finance Minister. I reiterated that the Prime Minister must not be included in this Bill.

My second point is regarding the exclusion of the lower bureaucracy. The Prime Minister said that the C & D categories of
employees have to be brought under Lokayukta. At the same time, he has not mentioned about their inclusion in the
Lokpal. He said that CVC will take care of that. When you are advocating it as a model, this has to be included in Lokpal
also.

Next point is regarding the inclusion of the Lokayukta. As I said early, we are for Lokpal. But, when you include Lokayukta,
we are opposing that. It is because you are infringing on the rights of the States. The Indian nationals have fought for the
freedom of our country. We have formed the States on linguistic basis. Most of the States want to protect their rights. They
are fighting for that. They want to preserve their culture. In spite of diversity, we are united. Our different States have
different cultures. For that, you have to give autonomy to the states. That kind of autonomy is required. But, what is
happening? In the Indian history, for the last 60 years, you are slowly encroaching upon States' rights and taking away
states right in the name of the Concurrent List.

Hon. Sushmaji and also many hon. Members raised the issue regarding the federal set up. If you take the list, 90 per cent



of the Members said that you have to preserve the federal set up. You must not create any danger to this set up. There are
State Legislatures. In the legislature, they have every right to legislate this Lokayukta. Some States have already enacted
that. Why do you want to insist upon it?

Shri Narayanasamy and Shri Kapil Sibal said that under Article 253, there is a provision for enacting Lokayukta is there. I am
not disputing that. At the same time, what about the Article 246, which you have forgotten? What does the Article 246
say? It says that in the Concurrent List, the State Governments also have the right to enact the laws. If you are
encroaching upon their right in the name of Article 253, you are ignoring Article 246.

Our Parliament has even the power to enact laws in respect of Municipalities and Panchayats. I am not disputing that. If
you want to bring everything here, it means that you are going to make India as unitary State. You are not giving the
genuine answer for that question. That is why when we are having Article 246, we have to respect that.

Madam, that is a very serious matter. If you see, most of the Members spoke that even Ruling Party must give some
importance to our arguments. I have already moved that amendment. Therefore, I hope that when the amendments come
up for voting, most of the Members would support that.

I have already brought the amendment not to include the Prime Minister in the Bill and also to exclude Lokayukta. Some
hon. Members may support it. Another point is regarding the federal set up and Article 253 relating to Lokayukta. Here also,
other Members are supporting it. Therefore, my two amendments are valuable amendments. The whole House may accept
that. In that case, we will support the Lokpal Bill.

Secondly, they are bringing about a provision making accountable to the Lokpal the Speaker, Lok Sabha and the Chairman,
Rajya Sabha. Why are they bringing these people under this Bill? They are supreme bodies. They cannot be answerable to
Lokpal. Parliament is meant to enact laws. In the proceedings, they have to proceed against the Members of Parliament
and also the Ministers. Then, in such a case, they have to report about that to the Lokpal. Is it the duty of the Speaker? Is
it right? Is this democracy? This is how the Government is protecting the rights of our Parliament! That is why, I am humbly
requesting you to exclude them. Let the Government bring an amendment to exclude the Speaker, Lok Sabha and the
Chairman, Rajya Sabha. This is a very serious matter. This is concerning our democracy. Even the Standing Committee has
not recommended this. How has this Bill included the hon. Speaker, Lok Sabha and the hon. Chairman, Rajya Sabha to send
a report to Lokpal?

Afterwards, they may try to include the President of India also. Somebody may say that all must come in. That means that
you have to include, the President of India, the Vice-President and all others also. It would reach that stage. Madam, that is
why, I am honestly requesting that let the Government consider not to include the Prime Minister within the purview of this
Bill. This is my humble stand. This is my party's stand. My Chief Minister has told this so many times, even to the Finance
Minister also.

I would submit that most of the Members are feeling in this way regarding the federal set up. We are a democratic country.
You have to respect the State Governments. Do not make them glorified municipalities. That is why, we are serious about
this concern. Let this House consider the amendment I have given about not including the Prime Minister. At the same
time, federal set up must be protected. For that, Lokayukta must be excluded from the Bill. With this condition, I am for
Lokpal and at the same time, I am not for Lokayuktas.
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SHRI KALYAN BANERJEE (SREERAMPUR): Madam, we are against corruption. Corruption has to be eradicated. All steps
have to be taken to eradicate corruption. This has to be done.

For the purpose of eradication of corruption, a Bill or statute is not sufficient; a mentality is required to enforce it. If you are
in the Government, you have to enforce it. If you are in the Opposition, you must fight it out. It should be not for an
academic discussion only.

I just heard the speech of the hon. Prime Minister. I would like to know whether the Part III of the Bill is required to be
taken as a model or it has to be adopted. If it has to be adopted, then I think, it encroaches upon the federal set up of the
Constitution.

Shri Kapil Sibal has delivered a speech on Articles 252 and 253. With great respect to him, I would like to submit that every
student of law knows that Article 252 applies in cases where the two State Legislative Assemblies agree that there is a
vacuum and Parliament may pass a Bill. In that case, Article 252 applies. There is no case for Article 252 here. Where has



any of the State Legislature given it? So far as Article 253 is concerned, he has taken the plea that they have entered into
an international agreement and that is why, Article 253 comes into picture. My humble question to Shri Kapil Sibal is this.
Can you do a thing, which you cannot do in a direct manner, in an indirect manner? He was saying that they are not
encroaching upon the field of the State Legislature. He may please reply whether Section 81(7)(b) of the Bill encroaches
upon the domain of the State Legislative Assembly or not.

Entry 41 in List II of the Seventh Schedule speaks about the service conditions of the State Government employees. What
will the Lokpal do? There are so many discussions about what the Lokpal would do. Madam, with great respect, this Lokpal
is nothing but a super investigating agency. This Bill is creating a super investigating agency giving it a high status. What
would he do? Ultimately, after giving chances to all as an investigating agency, the Lokpal's Report will be given to a
Special Court established under the Prevention of Corruption Act.

Under what law is an investigating agency's report subject to the compulsory acceptance of a Special Court?
Thereafter, the Special Court will go into the niceties of the investigation report. Therefore, merely an investigation report
is submitted before a court of law, which is not accepted unless it is proved before the court itself. An investigating agency
report has to be given to the Special Court, and the Special Court will decide the matter in accordance with the procedures
of the Code of Criminal Procedure and nothing more than that. This super-investigating agency has been given a job that
when the investigating agency submits a report under Section 81 sub-section 7 (b), then the State has to initiate
disciplinary proceedings. Is it not coming within the State service condition? I just want to put this simple question to Mr.
Sibal. Does this not mean interference in the affairs of the States? Are you not interfering with the Entry 41 of the Second
List of the Seventh Schedule?

We all agree that corruption has to be eradicated. With great respect to the hon. Prime Minister, I would like to state this.
It is not that this Bill has come for decades together and it means that all the previous Prime Ministers or the Ministers
were in favour of corruption. If this type of Bill has not still come in the States, then this does not mean that the State
Legislatures or the State Chief Ministers are in favour of corruption. Please do not think like this. If you have taken three
decades to legislate this type of a law, then make Part III a model and request the States to accept it. It has not been done
in your interest.

What has been done under Section 14 of the Administrative Tribunals Act? The Act has been engrafted by this House. What
has been done under the Administrative Tribunals Act after this? Leave it to the States to adopt this type of State law, and
today in our country almost all the States have adopted this law. Therefore, do not undermine the State Legislatures; do
not undermine the Ministers of the States; and do not enter into the field of State Legislatures as it would be a dangerous
proposition.

Everybody is against corruption. It is not that only one person is fighting against corruption. If one has a scope to speak,
then one can speak against corruption and if one does not have the scope to speak, then he is not in a position to convey
his voice to the people of the country. Simply because one is going at 6 o'clock or 10 o'clock before the TV, he is the only
person who speaks against corruption. It is not that the persons who are holding demonstrations and dharnas are the only
persons who are fighting against corruption. We have also been elected by people because people know that we are
honest. This is the reason that people have elected us and not because of anybody saying it. One would say from the dais
that a law has to be brought.

Madam, with great respect, I say this to you. What is the power under Section 24 (3)? Kindly read it with me. It is
for your consideration and please consider this part of this Bill. Section 24 (1) states that :

"Where, after the conclusion of the investigation, the findings of the Lokpal disclose the commission of an
offence under the Prevention of Corruption Act, 1988 by a public servant referred to in clause (a) or clause (b)
or clause (c) of sub-section (1) of section 14, the Lokpal may file a case in the Special Court and shall send a
copy of the report together with its findings to the competent authority."

Simply because the report has been sent, a person against whom a report has been brought does not become a convictee.
A full-fledged trial has to be given. Please also read Section 24 (3) along with this. Here, so far as the Lok Sabha is
concerned, it is the hon. Speaker is the competent authority. It states that :

"The competent authority shall examine or cause to be examined the report forwarded to it under sub-section
(1) and communicate or cause to be communicated to the Lokpal, within a period of ninety days from the date
of receipt of the report, the action taken or proposed to be taken on the basis of the report a€}"

Until the trial is completed, how can anyone say that I have committed a fault? Can the report of the investigating officer
be simply the basis for it? On the basis of a report, a person cannot be a convictee; he may be an accused. On the basis of
a report, what will the hon. Speaker do? Will he remove me from the House? When the trial is not completed, will the hon.
Speaker impose penalty on me?

Madam, who can be above the law in this country? How will a Lokpal be selected? With great respect I would like to say



how the Lokpal will be selected, and I am not undermining anybody. Lokpal will be selected by the hon. Prime Minister, and
the hon. Leader of Opposition. Both of them are under the Lokpal. Therefore, both of them will decide who would be the
Judge who might be required to look into the matter in case they commit any fault in future! Thirdly, who else will be there
in the Committee? The Chief Justice of India is one of them. Madam, it is with great respect that I would like to say that in
our country if at all there is non-transparent system, then it is the appointment of the Judges of the High Courts. In this
non-transparent system in respect of the High Court Judges, a person who would become the Chief Justice of India only
because of his seniority, he would decide whether I am corrupt or not. Is it not very funny? His appointment depends on the
discretionary power of somebody else. If my face is good, then I will be appointed as a Judge; if my face is not good, and I
do not run after the Judges, then I will not be appointed. This type of a person will be in the Committee to decide who
would be the Lokpal.

What is the accountability? I will just tell you about that. It will be the retired persons who will be the Lokpal or the
members of the Lokpal. After four or five years, what is his accountability to the nation? Even if he has committed any fault,
on the basis of the reference of the Supreme Court, he may be removed; he will go. Who will touch him? His pension will
not be touched; he will not be awarded with any imprisonment; he will be like a master for everyone for five years, but no
one can touch him. He will remain untouched. If he has committed any fault, he cannot be sent to prison and his pension
cannot be touched.

Respected Madam, I will give you just one suggestion. Persons are talking hither and thither on corruption and Lokpal. Just
as the New York Supreme Court or in various States in America, let the Lokpal be elected from the House itself. Let the
Lokpal be elected after seeing who is honest or dishonest, just like some American Supreme Court Judges who remain
Judges for 14 years on the basis of the Senate elections. They have to take the consent of the Senate. Who is interested for
Lokpal, let us see. Let the people know who are all interested in being appointed as the Lokpal. Let us understand this. Is
this not correct in a city like Delhi or in other States? So far as the last three or four CJIs are concerned, rumours are
spreading that something is there. Is it not correct? We may ignore for the time being. We can keep our eyes closed, but it
has happened.

Madam, I will tell you about one argument which I was making on behalf of one of the Judges in a compulsory retirement
case. In the Division Bench, Judges said, "Yes, Mr. Bandyopadhyay, whatever you are arguing, you are correct. I would just
request you to go to the court itself and hear the voice of the wall and then come back and tell me whether he will remain
or not." I went there. After that, when I came, I argued before the Court by saying, "I am stopping my argument. You pass
your judgment." Everything is not on record. There are rumours and there are persons. Therefore, who will be the Lokpal?
Let the Lokpal be elected. I suggest that let the Lokpal be elected from the House itself because accountability has to be
fixed.

If he commits any mistake, if he commits any fraud, if he commits any corruption, what would be the consequence?
If he does not decide the matter in a fair manner, what would be the fate of this Lokpal? I would request that
Municipalities, Panchayats and the Public Distribution System should be brought within the Lokpal itself. It should not hit
the federal structure of our country. I would make a request to the hon. Prime Minister to delete Part-III and make a
provision by requesting the State Government to adopt the guidelines which have been given in the Lokpal Bill itself. It
should be given to that.

I come to another provision. Shri Singhvi is a very senior lawyer and I have a great respect for him. He is the Chairman of
the Standing Committee. I just give you the sequence. The investigating agency will make a report. This report would be
placed before the Special Court. The Special Court after adjudication gives a conviction in a case. Against that the
gentleman would go to the Criminal Appeals Court. The Appeal Court would give its findings. Then as per this Bill, the final
appellate authority is the Lokpal. It is a strange thing. Therefore, an investigating agency and a prosecuting agency will be
the judge of their own cause. I would say, with great respect to the Law Minister that I do not understand Sections 49 and
95. It really hits the basic structure itself. A person cannot be the judge of his own cause. He will be the investigating
agency; he will be the prosecuting agency and ultimately, he would be the appellate authority. It cannot be done.
Therefore, with great respect I would say to kindly delete this Part III of this Bill itself.

One thing has also to be done which has not been done as yet. We must make an endeavour for character building
programme. Only bringing a law would not do. People have to be educated on that; people must have faith on that. The
people of this country must be educated for this purpose. We have not done anything for the long 63 years. We are
speaking against the corruption as if we have become Rama Krishna or Swami Vivekananda. It is not that. The Government
is having a role; others are having a role. The goal has to be implemented from the threshold of this country. People have
to be educated that corruption should be stopped. Corruption is a disease. Corruption does not come. There are a few
persons who are having Rs. 100 crore or Rs.250 crore. Even then they are corrupt. They do not need money, but they are
corrupt because it is a disease. It has to be prevented. There are persons with Rs.100 crore or Rs.150 crore. Even then
they need more money. It is a disease itself. It is a cancer. It has to be eradicated.

At the end of the day and at the end of the speech, I would tell the Government that this law has to be forceful. We
are having the Prevention of Corruption Act. It is not that we do not have the Act. We are having the Prevention of
Corruption Act. We could have extended this Prevention of Corruption Act to every blocks of our country. We could have



made it easily accessible. We could have said that anybody could go and complain under the Prevention of Corruption Act.
Just imagine a situation. A Scheduled Caste or a Scheduled Tribe man of Purulia District in our State stays at the Ayodhya
Pahar. He would come to meet Madam in Delhi for filing a complaint against an MP for corruption. Is it a reality? Is it
accepted? Can anybody accept it? It is only for the people who are running after some persons. Why are we not bringing
the corporates? It is very nice. In the evening one anchor would go and speak against all persons. Let this anchor be
brought before the public at large. Allow me to cross-examine the anchor. Let me understand his knowledge, his integrity
and his stand. A gentleman goes on to a manch and gives a speech saying that we have to bring it very quickly! The dignity
of this House has to be maintained. This House should not be put under pressure of anybody. Someone creating pressure

by saying that he would go on a hunger strike if it is not passed by the 27th December; is not right. We have not given a
very correct message to the nation.

All of us are interested in bringing a Bill like this. But in reality we are bringing this Bill under pressure. This position should
not have been allowed to come. This does not give a very good image of the Members of Parliament. We are working under
pressure. A wrong a signal has gone.

Hon. Prime Minister, Prevention of Corruption Act is still there. Implement it in each and every block of the country.
Implement it strongly. The statute merely remains there and it has not been implemented. Officers have ignored the
statute. That would not help this country. Whatever is there, it has to be implemented.

Madam, at the end I would say, we fought against corruption. Our leader Mamata Banerjee fought against corruption for
the last 35 years. She is not an academic leader. She is a leader from the field. We have come to power fighting against
corruption. So, corruption has to be fought out. With these words, I conclude. I thank you for giving me a patient hearing.

SHRI NAMA NAGESWARA RAO (KHAMMAM): Madam Speaker, from the very beginning our party, under the leadership of
Shri Nara Chandrababu Naidu, wanted that a strong and effective Lokpal Bill be brought, and the time has now come today
that we are discussing this Bill.
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"For the purpose of clauses (f) and (g), it is hereby clarified that any entity or institution, by whatever name
called, corporate, society, trust, association of persons, partnership, sole proprietorship, limited liability
partnership shall be the entities covered in those clauses. "
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SHRI GURUDAS DASGUPTA (GHATAL): At long last, much has been said but everything has not been said.

I was very curiously listening to the hon. Prime Minister, while he intervened in the Debate — not at the end but in the
middle. A normal practice is that the leader of the Government listens to all and then makes a speech. But there is a
departure and it has been to a large extent.

While praying for consensus, hon. Prime Minister has provoked controversy. He asked for consensus but provoked
controversy. He categorically said that Federalism should not stand in the way of struggle against corruption.

Hon. Prime Minister should have been little more careful that it does not mean Centralisation should impair upon the
basic foundation of Indian democracy and Federalism. It is wrong to pit one against the other.

It is also unfortunate that hon. Prime Minister has used this rostrum to deliver the progress report of the work done by the
Government, keeping in view what is going to happen in five States. It is unfortunate.

MADAM SPEAKER: Hon. Members, please do not cross the speaker.

SHRI GURUDAS DASGUPTA : Hon. Prime Minister, while speaking of the paramount importance of fighting corruption,
should have played the games according to the rules of the game.

The Parliament is not a rostrum for delivering a political speech, which in a way helps or becomes a part of a political
campaign. Hon. Prime Minister should keep away himself. There are apprehensions and there are bound to be
apprehensions.

At the beginning, I should say that I welcome a Lokpal Bill, but not the Lokpal Bill, which has been introduced.

The point is that if you say that something is better than nothing, then, of course, it is good. Something is better than
nothing; it is definitely not everything that the country needs. The hon. Prime Minister was talking about agitation outside.
Is it right? Does it not impair upon the sovereignty of Parliament? Are we under duress? Are we compelled? Are we being
led by our nose? Are we being threatened to do something or not to do something? Does it not affect or impair upon the
sovereignty of the Parliament?

The rulers or the leaders of the Government who had remained in power for long should always consider the wider
ramifications of what they are saying. If you say that protests have been very loud during the last one year, then they
forget that this country had fought against corruption from the inception of Independence. It is too much of an importance
that is being attached to some individuals or a group of individuals and, in a sense, giving a message of panic to the
common people in the country which, in my opinion, is not something which helps a democracy to function. The higher up
you are in the hierarchy, more responsible you should. I do not call the Government irresponsible, but I should say that the
higher up you are in the hierarchy, more responsible you should be. It is a rhetoric. He has written to the Parliament a
rhetoric. It is a debate that he has opened up. He speaks of the Mahatma Gandhi National Rural Employment Guarantee
Scheme, it is good. But only 38 per cent of the money has been spent on this. He had spoken of just now about inclusive
growth, but everybody in the country today is saying that growth has not been inclusive. He spoke about developing
economy, but today we are facing an unprecedented economic crisis. Everybody knows. We could not discuss that in the
Parliament. The hon. Speaker could not allot time for this. This is one of the gravest moments of Indian economy. In such a
situation like this if the leader of the Government finds satisfaction in the working of the Government, then I am sorry to
say that is not a sign of political sagacity.

Madam, if you say it is the beginning, I agree. It is a beginning, but it is a notional beginning, it is a token beginning. The
beginning should have been effective. If you say that the Government has the distinction of introducing the Bill, I agree. You
have introduced the Bill. You want it to be passed, I agree. You are doing it for the first time. If you say that the fight
against corruption is a prolonged battle. I agree. But when corruption is all-pervasive, it is not in a vacuum that we are
discussing. Why suddenly has the Government woke up to be so responsible? Not only one man, it is at this moment of
time that corruption is all-pervasive in the country. Kindly do not forget that for the first time in the history of
Independence, a Member of the Government is in Tihar jail, for the first time in history that one of the leading functionaries
of the ruling party is in jail...(Interruptions) @1§ a1 3 o1 8, a8 SRt drg 3 7Y ... (el

MADAM SPEAKER: Please address the Chair.
SHRI GURUDAS DASGUPTA : One after another Report of the C&AG has indicted the Government...(Interruptions)

MADAM SPEAKER: You may conclude now.



SHRI GURUDAS DASGUPTA : If you say so, then I may sit down.
31EAST ABIGAT = 31U SIcal A dleTp AA Difore; dia 3 3z aratemu 71a Hifsrg,
€| (cauren)
SHRI GURUDAS DASGUPTA : But everybody in the House has gone beyond their time limita€} (Interruptions)
MADAM SPEAKER: I am asking you to address the Chair.

SHRI GURUDAS DASGUPTA : This is the background. The background is that not only one person is going on hunger strike
but it is all about pervasive corruption. The background is one member of the Government is in jail. The background is, one
after another CAG Report is indicting the Government.....(Interruptions) I am not yielding, Madam. ...(Interruptions)

oft epifer etret sif¥en (Fecmen): 3 16 ©6 3B 3 1P ... (aawre)
31ERAGT ABIGAT & 31U IS MU T TS 2 SRI?
3€| (caaurer)

MADAM SPEAKER: Please address the Chair. What is all this? Nothing will go on record. Please understand the gravity of
the situation.

(Interruptions) 3€;»
31ERIST ABIGAT & UG T B2 I3 37 3 VAT A DIf1g,
&€ | (crauren)
31ER1GT HBIGI & U ol femrr 3 &dtol JRIAIR 3 A Jl9lel eIl &, clol ot I vaadorel f&=n 8 3y 337 sisfiear ydo cfifSm,
G€ | (cerer)
31E18T ABIGAT = GRIMI Sil, 31U TRR DI B5A DD Afery,
3€ | (zraerer)

SHRI GURUDAS DASGUPTA : Madam, I am saying that the Minister is impatient. I am reflecting on his behaviour of a
Minister....(Interruptions)

MADAM SPEAKER: You speak on the subject, Shri Dasgupta.
SHRI GURUDAS DASGUPTA : I never go beyond it. ...(Interruptions)
oft 9ictog waR (Blonw): spft as Pifsee: o 3 ... ()

SHRI GURUDAS DASGUPTA : He is a member of the ruling party. If he is so impatient about the problem which the country
is facing, then what is the consequence of the statement given by the Prime Minister that there should be a consensus?
You want the consensus by becoming impatient! Is it right to do so? Is it right to think so?

Madam, it is not the State which is the centre of corruption. There may be a group of Reddys in one part of the country, but
there are a large number of Reddys around the corridor of power in New Delhi. The political Capital of India is the Capital of
criminality perpetrating corruption in India, not today but from the beginning.

Madam, where did the spectrum episode take place? It was not in Bangalore. Where did the loot of the Commonwealth
Games take place? It was not in Kolkata. Whose policy led to loss of revenue in Krishna-Godavari Basin? Whose policy was
it?

Madam, please note one point. Please note that when every limb of the State apparatus was infected with dangerous
disease of cancer, it was a radical surgery that was needed. This Bill is nothing but a cosmetic operation that is being done
playing to the gallery. It is a cosmetic operation. It is not even palliative treatment. It is a cosmetic one. Palliative is
sometimes better.

Where is the political will? The Government must show the political will.

Wiftrfeaet faer fGareft anfdw ...(Interruptions)

MADAM SPEAKER: Why are you reacting to every interruption? You please address the Chair and please conclude.
...(Interruptions)

SHRI GURUDAS DASGUPTA : Sir, the point is a€|



SEVERAL HON. MEMBERS: Not, Sir. It is Madam. ...(Interruptions)

SHRI GURUDAS DASGUPTA: She is as strong as a gentleman and as tender as a woman. Therefore, I can always reflect on
her like this. ...(Interruptions)

If a Member of Parliament turning into a lawyer is a problem to Shri Kapil Sibal, then may I remind him that a
criminal lawyer — does not mean a lawyer is a criminal but has the expertise in defending the criminality — leads the battle
against corruption, then I must take it with some salt. I must take something with salt....(Interruptions)

Madam, I must say that the Government lacks political will in launching a crusade against corruption. Corruption was
there from the dawn of Indian history. My young friend should know it. It was there maybe before he was born. I think he is
63 years old. We had the Jeep scandal. At that point of time, the country had just become independent. You may
remember that Mundhra sent to jail. Remember there was Bofors scandal; remember there was Harshad Mehta scandal;
remember there has been 2G spectrum scandal. But the point is that the 2G spectrum scandal has hit the sky, it has
crossed the limit. &€} (Interruptions) Madam, corruption is not a disease. It is a greed for money; it is a greed for profit.
Our new and liberal economic policy is responsible for this. Liberalisation without adequate safeguards had opened the
doors for massive corruption, that has overtaken the country. Let us discuss the Bill dispassionately, without being
overcharged by what is happening in Mumbai or what has happened in Ramlila maidan. Let us protect the sovereignty of
the Parliament; let us protect the independence of the House.

I now would like to raise several questions. Let the Government answer. Why have the corporates been left out? Why has
the private sector been left out? Who are these corporates? They are those who bribe the politicians, who bribe the
Ministers, who bribe the bureaucrats. They are the ones who fund the election campaign, who pay for the helicopters. It is
the corporates who generate black money, it is the corporates who evade the tax; it is the corporates who arrange for paid
news. Why have they been left out? It is a political decision. Leaving out the corporates is a political decision, lest you are
affected in your poll campaign.

Therefore, 1 have proposed an amendment for inclusion of the private sector. Too much immunity has been given to the
Office of Prime Minister. ...( Interruptions) Independence of the CBI has to be protected. Madam, if you are angry I can tell
you how Governments of all hues have used the CBI as a political weapon....(Interruptions)

MADAM SPEAKER: I am not angry.
...(Interruptions)

SHRI GURUDAS DASGUPTA : The Government of this side and the Government of that side has used the CBI as a political
weapon to fight the opponents. ...(Interruptions) If you want I can give you examples. Everybody uses the CBI. a€|
(Interruptions) Should I tell the names? You will be embarrassed. I do not want to embarrass you. Mr. Young Minister, I
wish you more promotions. ...(Interruptions) Independent investigation has also to be done.

There should be special courts to deliver judgements within a specific period of time. Once upon a time, Pandit Nehru said:
"T will fire at the black marketeers and hang them near the lamp post". I do not go to that extent. Pandit Nehru was
emotional. I do not want to be that emotional. But I must say that Congress must carry the tradition of Nehru in their
blood. If you have forgotten Nehru, I must remind you. The Prime Minister was delivering his elaborate speech but had not
the time to refer to this. It was the historic speech of Prime Minister Nehru against the black marketeers. You should have
the courage and honesty to remember the first Prime Minister of India. Why should the federal system be encroached
upon? Lastly let me come to this. What is the open agenda of the Government?

18.00 hrs.

What is the open agenda? Is it the open agenda of the Government to begin a struggle against corruption or there is a
hidden agenda to tell the people that we are taking steps to fight corruption and nobody else is supporting us? Therefore,
give us the support so that we can be elected again for the next time. So, is there a hidden agenda or is it an open agenda?
I would like to know what is the agenda itself.
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MADAM SPEAKER: Hon. Member, please be more serious. What is this?
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MADAM SPEAKER: Please delete the word.
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SHRIMATI HARSIMRAT KAUR BADAL (BHATINDA): Thank you, Madam. Today was indeed supposed to be a historic day
while the Winter Session of this Parliament was especially extended to usher in a historic Bill while the entire nation
watched and waited. But instead of a Bill that would have been a historic piece of legislation that would attempt to stem
this rot of corruption that has eroded our entire system that would cure this cancer and create history, we are witnessing
the Government's attempt to bring in a Bill that is nothing but useless, toothless and aimless. That is neither acceptable to
the agitators that they are trying to pacify nor does it take any concrete step to curb this menace of corruption.

So, Madam, I can only presume one thing that under the banner of this Government's Lokpal Bill, we are basically trying to
kill three birds with one stone. Firstly, they are trying to show the nation that they have given in to the popular sentiment
and brought in a Lokpal Bill which I think the hon. Minister has voiced the sentiment. I quote him when he says: "z @t
cliepuret et o S &, & A 3[R, DI I 3ll, o8I0l 3oll DI B2 fem;"

Secondly, by bringing in such a weak and useless Lokpal Bill they ensured that it would be trashed by everybody in this
House.

Finally, the third thing is that if it did not get into this minority and reservation debate, they have ensured that it would be
trashed by the Supreme Court.

So, all in all, they have ensured that this Lokpal Bill does not see the light of the day and like the hon. Minister says and I
quote him: "JzoR =5 sft o1t arad! o5 8 ciaure fiet f=ft @1 STaaSs of 3l S smes &t oidl Al TSl 3Io1 oI FAderd &t ordt 3"

So, Madam, this undue haste, waste of time and expenditure all incurred by this hurriedly introduced Lokpal Bill, I
think, is with the sole purpose of stemming the agitation to ensure that they do not go and campaign against the ruling
party in the five election-bound States. ...(Interruptions)

MADAM SPEAKER: Let her speak.
...(Interruptions)

SHRIMATI HARSIMRAT KAUR BADAL : Then, at least, the Government should have had the sense to introduce their Lokpal
Bill so that we would not end up wasting time on this useless Bill which is not going to curb the agitation, which is what
they were trying. In fact, this has ended up fueling it even further when the ‘jail/ bharo andolari starts.

As the common man reels under the steep price rise and inflation, he watches helplessly but with a deep sense of disgust
the erupting scams of the political parties and the total loot that is happening in the country which is being regularly
exposed. ...(Interruptions) Then, instead of seeing that the people and the looters are being properly punished, instead of
that, it seems that the Government goes into a cover up plan, in a desperate bid, attempt to cover up all the scams that
are happening. ...(Interruptions)

31edet ALY = A R BY 38T 37 3N 91T 23 3 AforY) i amucht a3t ammwsht, d« diferws,
€| (caaurror)

SHRIMATI HARSIMRAT KAUR BADAL : Unless the Judiciary does not step in, the looters go scot-free. So, the political class
is being viewed by the public as not only perpetrators of corruption but also the people who are trying to block a legislation



which would put an end to this corruption. ...(Interruptions)

Madam, this wandering anger of the public has found an anchor in the Anna Hazare's agitation. A 74 year old man, who in a
non-violent, democratic and Constitutional manner is sitting on a dharnaand on a fast demanding a strong piece of
legislation which attempts to punish the corrupt and put a stem on the happening of corruption. If nothing else, I salute
Anna Hazare for one thing that he has woken up the sleeping conscience of this nation to demand from the people that
they have elected to give in to their demands and it has also challenged the Government by bringing to forefront this
concept of corruption which has eroded our entire system. It has challenged the Government to bring in a strong Lokpal Bill
which puts an end to this corruption and either listen to the people or perish if you do not give in to their ultimatum. That is
the entire reason why this House has been extended for three days so that we can pacify these people. Today when we are
actually debating a strong Lokpal Bill, this joke of a Bill they have introduced where the Selection Committee, the Search
Committee and everything else is going to be appointed by a majority people who are out of us. The very political class
these people are trying to keep out of the purview of the Lokpal. All Directors, inquiry, prosecution, all Secretaries,
everybody is going to be from a list given by the Government. So, one Secretary level person owing allegiance to some
political party is going to inquire and prosecute the PM, the MPs, the Ministers as well as his bureaucratic pals. Corruption
in the bureaucracy is uncontrollable today. How is the same bureaucrat expected to control the corruption once he
becomes the member of the Lokpal?...(Interruptions)

31EAGT HBIGAT = 9l A3,
€| (caaeror)

SHRIMATI HARSIMRAT KAUR BADAL : Then, Madam, since the Government does not want them to come under the CBI.
They have decided that Special Courts will be set up to look into the cases of Lokpal. The reality today is that CBI has
10,000 cases pending and 2700 cases are 10 year old. The Supreme Court has 56,000 pending cases; 37 lakh cases are
pending in the High Courts, 270 lakh cases are pending in the various Courts. If this is the reality today, Madam, how is this
Lokpal going to be more efficient and effective? I would like the Government and the hon. Minister to tell me that.

Besides the fact that now the Government also has the power to remove the member of the Lokpal under the Bill, what to
me is personally the most scary part in this whole Bill is Chapter 15, Offences and Penalties. Besides the fact that there is
no written thing for the Lokpal members declaring their assets or how they will be punished in case they have committed
an offence, the most amazing thing is this, and I would like to quote.

"That whenever anybody makes falls complaint, they will be punished, where the punishment is imprisonment
for a term which may be extended to one year and with fine which may extend upto one lakh rupees and that
too nothing contained in this Section shall apply, if the case of complaints made in good faith."

Madam, this is a sheer case, which is going to work totally against the people....(Interruptions) If he quotes anybody in the
public life, he is going to be criticized, if he works; he is going to be criticized if he does not work. If I give my MPLAD fund
to someone, who has asked for it, there will be 20 who say that she gave it because she got in a cut and 20 will say that
she did not give it because we did not offer her a cut....(Interruptions) So, what is going to happen tomorrow is that I will
not want to work because I do not want to face the humiliation of these complaints. As a result, this Lokpal Bill is going to
end up, doing nothing unless we put such strong systems in place for frivolous complaints which are going to be bombarded
by a barrage of frivolous complaints. It is going to become a tool to harass the leaders from doing their work.
...(Interruptions)

So, in practical terms, with the passing of this Bill, we are all going to end up giving a Government and bureaucracy, which
is going to stop working; which is not going to fulfil the aspirations of the people; and is going to make the people even
more disgusted with the work that we are doing. ...(Interruptions)

Madam, I also agree with a lot of my colleagues that the appointment of Lokayuktas is a State subject. We should leave it
to the States. States are doing a wonderful job. I would like to tell this august House, when the Government has the will
only then there is a way. In Punjab, we have got in the Right to Service Act. There are 67 works in Government
Departments and in police departments, which make the civil servants and the police accountable to the people to do their
job in a given timeframe. This is a law that we have legislated and they can do it too. Why have they not done it is what
they should answer too? ...(Interruptions)

We have also started the system of e-tendering where all tendering is done by internet, which has brought down. We have
removed and made it totally transparent with no interference. There is no interference either by the Minister, bureaucrat or
the Executive Engineer. As a result, the project cost comes down by 30 per cent. Why can they not do the same thing? The
2G scam would not have happened, if they had brought in this system of working. Only, if there is a will, there is a way.
...(Interruptions)

18.33 hrs (Mr. Deputy-Speaker in the Chair)

I would like to end by saying that let us all rise to the occasion to fulfil the aspirations of our people. Let us not get so



scared that a Lokpal Bill is going to come in, which we are not going to be able to control. Today, the people are looking for
a body that is free from the clutches of the so called law makers or so called politicians who are perceived to be corrupt.
So, let us make a Bill and give action to what the hon. Prime Minister has said: 'The well-being of the aam aadmi is the
centre to of all our policies." This Lokpal Bill is neither central to the policies of the aam aadmi nor to his
needs....(Interruptions) So, let us trash it and bring in another Lokpal Bill. They have got suggestions from all the hon.
Members....(Interruptions) Let them amend it and bring it in or send it back to the Standing Committee and make a
Member of the Opposition Party, the Chairman of the Standing Committee, so that a real and proper Lokpal Bill comes in
which can be passed in this House. We do not waste the House's money and time, debating on a useless Bill.

SHRI H.D. DEVEGOWDA (HASSAN): I would like to express my mistake. Hon. Speaker, will you give a little attention
towards me? I would like to express my apology regarding not giving any request in writing to take your permission. I
expected that after Shri Lalu, who has got four Members, I am the person who is going to be called. I know that only three
Members have been allowed. It is my mistake. I do not want to blame anybody. I have been educated by several speeches
made by the seniormost leaders of this House. There, a young Member, who spoke very eloquently, I have at least learnt
something about how things are moving on so far as the corruption issue is concerned.

Mr. Deputy-Speaker, Sir, I would like to just say two or three points. I am not going to take much time of the House.

In the entire Bill, no mention has been made about the corporate houses. Why I am mentioning this is, in Karnataka, in
1984 — I have got the Bill here — I was the first man who had faced the Lokayukta who was appointed by our late leader;
who is no more now and I do not want to take his name. He is the relative of our Opposition Leader. That was the first
experiment that I had in my life.

Shri Lalu Prasad ji is not here. I would like to say as to how things had moved.

Hon. Prime Minister, I have never questioned your integrity but I would like to say how things are going on now. Sir, you
may be sincere. I have closely listened to every word of your speech.

I would like to share with you what exactly the conclusion that had been drawn by Shri A.D. Koshal, Karantaka Lokayukta. I
would like to tell this for the benefit of the House. It says:

"The only head of charge in respondent of which a prima facie case is found to have been made out is head 1
of charge 1 and that too only in relation to a single house-site allotted to a relative which is covered by the
entry at serial number 18 appeared at page 8 of Part-A of the documents. My finding about the existence of
such a case is based on the discussion contained in paragraphs 12 to 18 hereof and is to the effect (vide
paragraph 17) that the respondent has committed an offence punishable under Section 5(2) of the Prevention
of Corruption Act. "

It was about a single house-site allotted to my widow sister-in-law. I had committed this on the floor of the House. I
never told untruth. I told this when the discussion came up before the Legislative Assembly. In the Council, some people
made this charge. I had phoned to the Chairman concerned and said that this was what the mistake I had made.

Telling truth is also an offence today. I do not want to narrate the Mahabharata story now. I would like to tell you,
Sir, that for allotting one house-site, I had to face this charge.

I had drawn your attention through several letters as to how farmers' land had been looted in Karantaka in the name
of the so-called the 'project promoters' and the 'corporate houses'. 'Banglore —Mysore Infrastructure Corridor Project'.

You expected that a lot of money would come from foreign countries when the country was facing economic crisis. I
bowed my head on that day when you had taken that decision. What is the end result? The land taken by the corporate
houses at Rs.10 per acre on lease and land had been pledged for Rs.150 crore in the ICICI Bank. That is his capital. Do you
want such things to continue? Do you not want to lay your hand on such people; (Project Company)

Sir, I am sorry. I am not going to lose my patience but I am fighting as a Member of this House. I am not the Prime
Minister; I am not a Minister; I am only an MP. But as an elected representative, I owe a responsibility to the poor farmers
for whom I am fighting. Is it not my duty, as a Member of this House, who had been elected by the people with more than
three lakh votes over BJP and Congress candidates? Is this not my duty? Is it not my duty? I have been sitting here for the
last six-seven hours waiting for my turn to speak. I expected that after Lalu Prasad Yadav's speech, my turn would come.

What is your answer today? You say: "If we touch the Foreign Direct Investors, your money will not flow." What is the
money that is being flowed? It is not even a rupee. If Rupee one has been flowed by that company, hang me; let this House
pass a resolution to hang me at Connaught Circle.



Is this the way to bring this Bill to satisfy X or Y or Z? Within three days you want to push this Bill' I can speak for
hours together. I have gone through so many issues.

Sir, Karnataka Lokayukta is the first of its kind. It has got its own investigating agency. Now today, in Karnataka three or
four Ministers including the Chief Minister of Karnataka irrespective of the party, have gone behind the bars. You have not
sent them behind the bars. When the Governor had recommended to dismiss that Government, you did not take any
decision. It was only the senior-most leader, Advaniji who took the decision said that 'please go.' Advaniji, it was you and
your party who took this decision. The Centre did not take any decision.

What is the answer for me as a public representative, who represents the poor people and the poor farmers? What should I
tell them? You do not want to bring to book those people, who are looting. For one house site of Rs. 20,000, I was to be
prosecuted. This is the position today!

Sir, please. We cannot accept this Bill; whether it a strong or medium or comprehensive or whatever language they may
use, we cannot accept this Bill. They cannot do it hurriedly. Laluji had made very salient points. He has guided us well. I
would like to tell that we cannot accept this Bill.

With folded hands I say it Manmohanji. You are sitting there as an honest Prime Minister. I am not speaking about the
issue of Prime Minister. What is this? One of your friends who has written the Book who is also an M.P. "The Kind of
Corruption." After I took over as Prime Minister, within one month this Book was published. It was sent to all Embassies
and all Members of Parliament. Mr. Ananth Kumar may be here or may not be here, I do not know. They wanted to raise
this issue. The Leader of the Opposition at that time, Shri Vajpayee told his party Members: "Do not do this. I know who is
behind at the back of this." It was because of his maturity that he said it. I must remember those days. One or two
Members wanted to raise this issue. This matter went up to the Supreme Court. But what happened? The former Home
Minister and the former Deputy Prime Minister, Shri Advaniji is sitting here. He knows that a criminal defamation case was
filed in the Tis Hazari Court or something like that, by the Government of India that 'it is the Prime Minister's issue, you
cannot tarnish his image.' It was the Government of India, the Ministry of the Home Affairs, which took this decision on
that day. But Sir, nothing has happened. The person who did it was a professor. He is no more now. He has died. Nothing
has happened. Law on differentiation must be amended.

So, this is the type of allegation. Anybody can do it. I do not want to read out this book. One charge is that if 'I have
purchased a coffee plantation of Rs. 300 crore by sitting in that chair, that Rs. 80 crore has been paid in cash in white
money and Rs. 220 crore has been paid in terms of black money, and that I have cheated the Income Tax Department as a
Prime Minister.'

On that day, I was the Prime Minister. Today, I am former Prime Minister. I am speaking, not as the former Prime Minister
but as an ordinary Member. I spoke because of the pain and what is going on in Karnataka. Our Ministers are here. He
leased the land at the rate of Rs.10 per acre and project promotor is now selling it at the rate of Rs.20 crore per acre. He
has brought not even one rupee and invested. You do not want to include such people. So, with folded hands, I beg of you.
To take action at least on such fraudulent companies.

Sir, I conclude my speech. I do not want to make a lengthy speech and unnecessarily take the valuable time of this august
House. At least, the hon. Members have not disturbed me.
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Mr. Deputy-Speaker, Sir, a morally bankrupt Government has brought not a Lokpal Bill but 'Brokepal’ Bill. =1z oigt acien, safere
3 DR DI AART ST § I 8 531 U= swsifizar A A 3iiz 34| 3Muet S AR [, 33D TR SMUD! dgA-ugd HoIdIG|

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Deputy-Speaker, Sir we heard a powerful and statesmanlike
speech from our Prime Minister. It was not, as has just been alleged, a farewell speech but a speech of taking stock of the
platform that has been built for further progress. I would like to refer, Mr. Deputy-Speaker; Sir, to an earlier speech by our
Prime Minister when he was not yet Prime Minister when he said to this august House twenty years ago in announcing the
liberalization of Indian economy, quoting Victor Hugo, that there is no power on Earth that can stop an idea whose time has
come. Today, Mr. Deputy-Speaker, Sir, we have another such day when a powerful idea has reached us, the idea of an
independent and effective anticorruption body.

The mood of the nation is clear. And I think everyone in this House will acknowledge that there is a reason why this is the
first time after eight previous unsuccessful attempts, the first time since 1968, that we are actually discussing the passage
of a realistic Lokpal Bill. I do want, I think in the name of many of us in this House, to congratulate all those inside and
outside this House who have placed this issue on the agenda of the nation. They have done the nation a service in bringing
this issue here. And I do believe that our Government has done a great job in rising so admirably to the challenge of
presenting a credible Lokpal Bill to this House.

19.19 hrs (Shri Satpal Maharaj in the Chair)

As the Durban Commitment to Effective Action against Corruption declared in 1999, a commitment to which India is a
signatory, corruption deepens poverty, debases human rights, degrades the environment, derails development, destroys
confidence in democracy and the legitimacy of Governments. This is why, Mr. Chairman, Sir, the time to act is overdue. And

this is why we must commend the Government for putting forward the Bill that it has. Let us not underestimate the need
for this Bill. The fact is that people around the nation have been raising and discussing the issues that have come before us
today. There is a problem with the national debate; we have seen outside this House that people around the country know
what they are against, but do not know that those who are agitating were for. And so, there was a simplistic attempt to
support another Bill, a Bill drafted outside this House, which would have given us, I am afraid, a clear, all encompassing,
but a deeply wrong-headed and undemocratic prescription. The Government has avoided that danger and has come forward
with a Bill that tackles the real problem that we are facing — the issue of corruption. Corruption is not just the big ticket
corruption that everyone has alluded to; it is not just the big headline corruption; it is not just the amounts that have put
prominent figures in jail, but it is the daily corruption that affects ordinary Indians that we must be concerned about.

The widow who cannot claim her husband's pension or insurance pay out, without bribing a clerk; the pregnant labouring
class woman, who cannot get the Government's bed that she is entitled to deliver her child in, without bribing an orderly,
otherwise, she has to deliver on the floor. These are real cases. The young man who wants to be a lorry driver, but cannot
get a driving license without paying a bribe or worse still, the lorry driver who cannot drive properly but can get a license by
paying a bribe and becomes a menace to all of us. The son or a daughter who goes to get a death certificate for his or her
parent, who died but cannot get it without again paying a bribe.

Shri Yashwant Sinha said that we want a people-centric Bill. These are the people on whom the Bill is centred. If you want
people centric action, just yesterday, the Transparency International, the Berlin based anti-corruption organization,
released the results of a survey of 7,500 people, conducted in South Asia over the last two years. Fifty-four per cent of
Indians surveyed, said that they had paid a bribe. According to the survey, Indians pay bribes frequently when dealing with
all sorts of essential public services — the police — 64 per cent; property and land — 63 per cent; registry and permit
services — 62 per cent; tax revenue — 51 per cent, and so, the list goes on — even up to, educational services. This is a
shame for us and we must tackle this firmly.



If Transparency International is seen as a foreign institution, let us look at the analysis released very recently — this week
— by the Aziz Premji University in Bangalore that studied the last ten years' performance of the Karnataka Lokayukta. What
did it find? It found that 80 per cent of the cases handled by the Karnataka Lokayukta are related to the four essential
functions of the Government — local Government cases — 24 per cent; administrative cases — 37.6 per cent; welfare cases
— 17.6 per cent and regulations — 2.5 per cent. In other words, corruption infects our system and we must deal with it.

It seems to me that the problem however was that while people knew what they were against, they did not know what
they were for. They supported an outside Bill, without fully understanding the dangers that that Bill posed. But they did feel
— the nation as a whole feels — that there is a need for a strong anti-corruption agency which is effective and independent
of the Government so that any wrong-doings by public officials can be investigated, prosecuted and punished. That is what
this Bill gives us.

In my view a good Bill had to meet the following five principles — I believe that the Government has done a very good job,
as I would explain. Firstly, the Bill must be conscious of its obligations to the society, and to our democratic institutions.
This Bill takes into account the demands of civil society and at the same time, it is respectful of the democratic institution
of Parliament, which is the only place where this law can indeed be passed.

Secondly, it must ensure that the cure that is being prescribed is not worse than the disease. We had a cure being
prescribed from outside that would have created a supra-institution, an institution that frankly would have been
undemocratic fundamentally, that would have combined the police powers of investigation and arrest with the judicial
powers of prosecution and punishment, all in one institution. It would have been extremely dangerous. This Bill builds in
effective checks and balances.

The third principle is that a good Bill must deal with the issues of monetary corruption and mal-administration, of the
misuse of authority for personal gain and indeed the embezzlement of public funds. You will find that the Government's Bill
covers all of these and more.

The fourth principle that is important is that the Bill should strengthen our constitutional and institutional mechanisms in
this country against corruption. The fact is, by proposing it is a constitutional amendment, the Bill is anchored firmly in the
need to strengthen our constitutional and institutional arrangements.

Mr. Chairman, the fifth principle is that it should also be effective in avoiding the risk of decision making paralysis. Shri
Sharad Yadav ji, for example, rightly said that most bureaucrats in this country are capable and honest. I do not think that
we would demur with that but there is always a danger that honest bureaucrats would be terrified by the provisions of too
draconian a Bill and would, therefore, not wish to act. The avoidance of risk would become the most important concern.
There are many bureaucrats who believe that you cannot be punished for doing nothing and that is the worst thing for a
country that is seeking to develop, to grow and to change. We must not create a situation in which bureaucrats are
impelled to do nothing. We must make it possible for the honest to have fair and due process and where honest officials do
not feel that they need to duck the responsibility to take initiatives and decisions. That I believe this Bill has tried to do with
the protections built into it.

We will only know to what extent we have avoided the dangers by the actual working of the Bill, and I think it is
extremely important to see this Bill as a stepping stone for larger, broader reforms which I would like to return to briefly,
Mr. Chairman, in @ minute. But before doing so I would like to respond to some of the specific charges made by the
Opposition and some of the specific claims made by the Opposition in this debate today.

The fact is what have we heard! Have we heard nit-picks? Yes. Have we heard legal sophistry, as the Prime Minister
has said? Yes. Have we heard a lot of rhetoric? Yes. But have we heard substance? No, Mr. Chairman. The only substance
that I have been able to hear so far has been the Leader of the Opposition and the previous speaker holding up the
Uttarakhand Bill as a model of how such Bills should be created. Well, Mr. Chairman, I have got hold of a copy of the
Uttarakhand Lokayukta Bill and I find there are some very interesting provisions in it, which I believe the House would be
happy to learn about.

For example, as you know, our Bill proposes that one needs a three-fourth majority before the Prime Minister should
be brought into the purview of a particular investigation. And the Leader of the Opposition has proposed an amendment,
that has been circulated to all of us suggesting that it should be reduced to two-thirds as three-fourths somehow weakens
the authority of the Lokpal. What does Uttarakhand do, Mr. Chairman?

Chapter 6, Clause 18 of the Uttarakhand Lokayukta Bill says that no investigation or prosecution shall be initiated
against the Chief Minister, against any Minister or against any Member of the Legislative Assembly without permission from
a Bench of all the Members and the Chairman. So, they want a hundred per cent to indulge a Chief Minister and MLA in
Uttarakhand and they think that our 75 per cent is too much. There is more, Mr. Chairman.
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IPL, Sir.

Mr. Chairman, the audit of the Lokayukta that is provided for in the Uttarakhand Bill is very interesting. According to
Chapter 5 of the Uttarakhand Bill, Clause 14 (2 ) says that a Committee of the Uttarakhand Legislative Assembly can do an
annual appraisal of the functioning of the Lokayukta. So, the Lokayukta there is under the Legislative Assembly and yet the
Opposition that is holding this up as a model says that our Lokpal Bill, which is completely independent of Parliament and
independent of the Government is weaker than the Uttarakhand Bill. Mr. Chairman, if this is their idea of a model Bill,
perhaps we can understand why they have no Lokayukta in Gujarat for the last eight years. So, the fact is that the so-called
model Bill...(Interruptions) You know, one of the dictionary definitions of a 'model' is a small replica of the real thing.
Today, we have the real thing.

Now, I would like to speak about the discussion, which we heard on the UN Convention against Corruption. I happen
to know a little bit about it. I will not enter into the territory of the legal experts, who have debated the respective merits of
Articles 252 and 253 of the Constitution.

My hon. colleague Shri Kapil Sibal has made it very clear that Article 253 does empower Parliament to enact a law for the
whole or any part of the territory of India to implement an international treaty or Convention. This provision actually does
ride the List in the Seventh Schedule. It is because it is the exercise of our Parliaments "constituent power". Note just
making a routine law. But I will go beyond the legal issue because I am not a lawyer. However, it seems to me that
corruption-free governance is a basic human right in India. It is, in fact, judicially recognised and enforceable.

In fact, the only way we can bring it, is by having a unified and comprehensive framework, in which we can fight
corruption in a united way at the national level, State level and local level. How can we pretend that it is appropriate to
have one set of anti-corruption measures in Karnataka, which is not applicable in Kerala? It is not possible.

When we offer this as a constitutional amendment, of course, what we are saying is that we cannot allow States to
undermine the effectiveness of the law, as it applies throughout our territory.

Shri Basu Deb Acharia was good enough to read out a particular part of the Convention. Let me say to him and to the
Members of the House that in any case. Chapter IV of the UN Convention against Corruption, Articles 43 to 49 says that
State parties are obliged to assist one another in every aspect of the fight against corruption, including prevention,
investigation and prosecution of offenders. It explicitly adds that countries that do not criminalise certain kinds of corruption
would be obliged to cooperate with other States that had done so.

So, if there is a State that, in pursuance of the "States rights" theory we have heard today, chooses not to criminalise
corruption of certain sorts, the Government of India as a signatory to the UN Convention is obliged to cooperate,
nonetheless, and cooperation in criminal matters is mandatory. So, it is extremely important to understand that this is a
serious international obligation that we have taken on.

The Chapter VIII of the UN Convention, Articles 65 to 69 stress further that the UN Convention's requirement are to
be interpreted as minimum standards, which states parties are actually invited to exceed with measures "more strict or
severe' than those that are in the Convention — not less strict or severe but more.

I must disagree with those in this Debate, who have said that these are international standards, European standards
and somebody has said that these do not apply to the Indian reality. In what way is India is inferior to Europe or any other
part of the world? We can have the same standards. We can have better standards. We do not need to dilute our laws by
absolving the States of their responsibility.

Hon. Leader of the Opposition has once again made this argument that this is a weak Bill because it separates the
power to enquire, investigate and prosecute. But to my mind, this is a strength, not a weakness. Would you want the police
in your country to be able to enquire; arrest; prosecute and judge you? No. Then, why would you want Lokpal to be able to
do that? It is not democratic.

In fact, the suggestion that the failure to give the Lokpal administrative and financial control of the CBI, is a way of
making the Bill weak, is completely ill-founded. The Lokpal is positioned as an independent agency, exclusively responsible
for the superintendence and direction of investigation and prosecution. You cannot expect the Lokpal to be simultaneously
the investigator as well as have the power of superintendence and control over the investigator It is a fundamental
contradiction.

What does the superintendence and control of investigation mean? There is a Supreme Court judgement of 1997. It
is well known as the Havala judgement, which sets the constitutional benchmark for the independence of investigation.
What does the Supreme Court say in that judgement? It says that investigators are answerable to the law and to the law
alone, not to the Government. The Supreme Court distinguishes between interference in the investigation of cases on hand
by the Government, which it prohibits - so, the Government cannot interfere in the actual investigation- but it makes a
distinction between that and the Government's administrative and financial control over the investigation, which it
considers totally legitimate. So, in the Bill that we have before us, Section 25 protects the independence of the investigative
process while leading the Government to fulfil its constitutional and legal duties and responsibilities to the offices of the



Government. In any case, financial independence is guaranteed by the fact that the funding to the Lokpal is assigned to the
Consolidated Fund of India and of the Lokayuktas to the Consolidated Fund of the States.

There has been a discussion on the question of minority representation. All I can say is that the objective is very clear --
that such a powerful and an important body coming up in response to such a mass demand must be as representative as
possible of the rich diversity of our country. This was the principle behind which we fought for our own Independence when
we said that India cannot be ruled by people who are not Indians. We must accept that within India there are people of
various backgrounds who would want to see people of their backgrounds represented in these crucial decision making
processes and the Lokpal cannot be an exception.

Mr. Chairman, Sir, let me say to those who have raised their concerns about the Bill, to those outside this House who have

attended rallies, who have spoken out, who have appeared on television, I think it is time for this House to say "your voice
has been heard, we have listened to you'. With the passage of this Bill, the fight against corruption would now be on
stronger and newer footing. Perhaps, the Bill is not everything that you hoped for; perhaps it does not contain every
provision, dot every "I' and cross every “T' as you would have liked. But change has its own momentum. Think of the Right
to Information Act, the RTI. Think what people assumed when the Bill was being passed and think how strong and effective
it has become. All of us, I am sure, had to taste its sharp edge. So, let us see this Bill work in practice. Let us, if necessary,
in the fullness of time, adjust this to the experience that we should have. But, after all, our Constitution has been amended
over a hundred times and we cannot afford to take the position, as some outside this House have done, of "my way or the
highway." We must urge people to avoid extreme positions, to respect the outcomes of deliberative democracy which we
have seen in action in this House today. We cannot afford to be in too much of a hurry. There is an old saying in English

that one should beware of the young doctor and the old barber. Both, in haste, can cause a great deal of damage. And
there is a fear that there are too many young doctors and too many old barbers behind the versions we are hearing outside
this House.

Mr. Chairman, Sir, let me stress that not even this Bill, and certainly not the Bill that was proposed from outside, offers a
magic bullet. It is not a panacea. Corruption is not going to disappear overnight. This Bill must be seen as part of a much
broader set of laws and institutions in our country. The Prevention of Corruption Act, 1988 has been mentioned; the
Prevention of Money Laundering Act, 2002 has not been mentioned. There is the RTI Act itself. There are institutions of
Central Vigilance Commission, of the CBI, of the Comptroller and Auditor General, of the Enforcement Directorate. It has to
be seen as a part of our international obligations under the UN Convention against corruption. It must be seen domestically
as being strengthened and buttressed by our vibrant media, by our rich civil society, which too will ensure that this Act
works well. Today we have the Whistle Blowers Bill before us, the Public Interest Disclosure and Protection to Persons
making the Disclosures Bill. That too will be one more pillar strengthening our efforts against corruption. The Judicial
Standards and Accountability Bill is coming and I am sure the Government is giving thought to a Procurement Bill. Then
there are the Tax Reforms which our Finance Minister has been working on for some time and we heard reference to it in
the black money debate we had so recently in this very House. Then there is Campaign Finance Reform and how can we,
as politicians, shy away from recognising that there is a real problem with black money in elections and that too contributes
to the concerns of corruptions that our people around this country have? We have heard about the Grievance Redressal
Mechanism. We need to simplify laws and regulations in our country and increase administrative transparency. Then there
is the question of reforms to prevent tax evasion. Indeed, as has often been said by our hon. Prime Minister himself, there
is the need, to reduce the discretionary powers of officers and Ministers so that indeed there should not be corruption.

Let us admit that the all pervasive nature of our State is part of the problem. The State is present in so many aspects
of our social and economic life. And it is buttressed by such a complex set of laws and regulations requiring approvals by so
many officials at various levels which provides, of course, opportunities for corruption. When the State is a producer and a
supplier of many services, then those who work for the State, especially in financial decision-making, I am afraid, have the
opportunity to profit from the power to permit. They have the power to say 'no' at many levels and they have also the
power to say 'yes'. While honest officials, political or bureaucratic, will not profit from it, there are some who cannot resist
the temptation. The truth is, of course, just moving the process forward can be monetised and corruption is real as many of
us know from our own experiences. But I want to say one thing to those outside who have been saying that one piece of
legislation prepared outside this House is the answer to all their worries.

I would like to say to them that let us never forget the wise words of our great Founding Father, Mahatma Gandhi
himself who, more than 70 years ago, said "Be the change that you wish to see in the world".

Who is ultimately responsible for corruption, if not ourselves as citizens of India? I would say one thing to those
outside watching our deliberations in this House. For every bribe taker, there is a bribe giver. There is somebody who is
trying to short circuit the process, get a short cut, avoid punishment by the Government, avoid a tax or avoid a law. The
fact is that we cannot merely point fingers at the system, merely clamour for some sort of super powerful legal body and
not forget the moral responsibility of society to change for the better.

We can do that because we are a democracy. I urge the House today to adopt this Bill because it is a way of
strengthening our democracy as a nation.



We have seen this year, in 2011, as to what happens in other countries where there is no effective democracy. We
have seen our brothers in the Arab world, we have seen the throngs in the streets and the Jasmine Revolution. But we do
not need the Jasmine Revolution because the fragrance of jasmine is always present in the nostrils of our democracy.

The fact is, we have evolved our own corrective mechanisms and this Bill is an example of such a mechanism. Others
may have bullets but we have ballots. Others have civil wars, we have civil society. Others clutch at straws, we make laws.
Let us today uphold our finest democratic tradition by passing this Bill.

Let us say, Mr. Chairman, to those outside that it is time to move on. To the people of India, let us say do not fall
prey to the blandishments of those who would destabilise our country, who would do so on the altar of their own
infallibility. They are not infallible. We in this House are not infallible. But we are doing our best. You, the people of India
have elected this Parliament. Please have faith in our judgement and good sense in what we are trying to do.

We are here and I know that our Prime Minister is here, only to uphold what we believe is in the best interest of this
country, this nation and its people. We are asking people to trust us but we are doing so after wide consultation and after
42 years of stalemate on this vital institution.

In this centenary year of the first singing of 'Jana Gana Mana, let us tell ourselves that Parliament must act in the
loftiest and most noble spirit of that National Anthem. A hundred years ago today, at the Kolkata Session of the Indian
National Congress, 'Jana Gana Mand was sung for the first time. The next time we sing it, let us sing it in the knowledge
that we have stood up against corruption, that we have stood for an institution that strengthens our country, that has
emerged from our democracy, that we have discussed the merits and demerits and we have come to the conclusion which
benefits this nation and people.

Let us move forward and onward towards the kind of India that our National Anthem stands for.
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SHRI NARAHARI MAHATO (PURULIA): Thank you, Mr. Chairman, Sir, for giving me a chance to participate in the discussion
on Lokpal and Lokayukta Bill 2011.

Sir, many hon. Members have taken part in the discussion on Lokpal and Lokayukta Bill 2011. After 64 years of
Independence, what we have seen is that corruption is increasing by leaps and bounds and for the last 41 years the Lokpal
is being tried to be implemented in our country. But till today the Bill has not yet been passed and now it is going to be
passed. Now, the corruption is very high.

Today, the Bill which has been placed in the Lok Sabha is a disappointment to us...(Interruptions)
MR. CHAIRMAN : Please keep silence. The hon. Member is speaking.

SHRI NARAHARI MAHATO : In the All-political Party Meeting convened by our hon. Prime Minister, it was stated that we
want a strong, credible and effective Lokpal Bill. But what we have seen in the Bill is that it is a weak Bill. It is not an
effective, strong and credible Bill.

Sir, corruption reaches from top to the bottom of our country. By this Bill the corruption will not be uprooted. This Bill is not
going to be implemented.

Sir, we always welcome the Lokpal Bill. But, in this Lokpal Bill, the glorious position of Lok Sabha, the Parliament
needs to be considered. The Members of Parliament, who are representing more than 15 or 16 lakh people, the finger is
being pointed towards their position.

So, Sir, my suggestion is this. Now the CBI is handmaid of the Government. CBI should be independent and it should be
protected. It is the wish of the 130 crore people of this country ...(Interruptions)

MR. CHAIRMAN : Please be brief.
...(Interruptions)

SHRI NARAHARI MAHATO: Sir, independent investigation is to be done and, as such, CBI, as an independent body, is to be
protected in a federal system. Federal system is a glory to our country and it should empower Lokayuktas in the State
Governments. At the Centre, the Lokpal will be more powerful and will be empowered for which we are having a discussion
for hours and hours together. Our ancestors have told us about our glorious past, about the sovereignty, about the unity
and diversity of our country which will be more effective...(Interruptions)

MR. CHAIRMAN: Please conclude your speech now.
...(Interruptions)

SHRI NARAHARI MAHATO: Sir, it is a curse for our country that we spend crores and crores of rupees during elections by
which a lot of corruption is emerging in our country. Under the Electoral Reforms Bill it should be taken care of
...(Interruptions)

Lastly, let us protect the independence of this House and let us protect the sovereignty of our country. The Lokpal Bill
cannot protect the sovereignty and independence of our country.

SHRI AJAY KUMAR (JAMSHEDPUR): Mr. Chairman, Sir, I thank you for this opportunity given to me to speak on this historic
occasion. During the course of such a debate, most of the time, some of the good points of the Bill are missed. So, I want
to bring to your attention something which has been genuinely historical. One is the non-requirement of permission for
prosecution. It is definitely a very important step. The time-bound investigation and the representation of people from all
sections is definitely a very important step. But I would request the Government to pay attention to one or two critical
points.

One point is this. Being an ex-police officer, my request to the Government is regarding the CBI autonomy. If you look at
the CBI's performance, in 95 per cent of the cases which are non-political, the CBI does an outstanding job. I would request
the Government that CBI's autonomy is something which should be considered.

I would also like to bring to your attention, Mr. Chairman, Sir, something very interesting. I have with me a copy of the
report from the Income Tax Department, Directorate of Investigation. This is regarding the corruption of mines in
Jharkhand during Madhu Koda's time. We have Mr. Madhu Koda in the prison but what is more interesting is that in the list
of people who have paid the bribes, there are some 12 private companies which are very respected, blue chip companies. If
you are walking away from not including the private companies, it would be against the course of justice.

The other issue is this. We compliment Mr. Hazare for bringing the corruption into mainstream but one of the dangers of



this discussion is that the nation is beginning to believe that the Lokpal is going to solve all the problems. If you look at it,
we have to fight corruption through various new reforms.

Take for example, the electoral reforms. To get a ticket, you need money; to fight election, you need money; to
make a Government, you need money; to bring down a Government, you need money; and to bring an Adjournment Motion,
you need money. So, fundamentally, the Lokpal is not only going to be the single silver bullet which is going to solve the
problem.

The other important section, which I want to bring to your attention, is this. We have never discussed the speedy
disposal of cases. So, what is going to happen if you are going to have a Lokpal, which is going to chargesheet people
continuously, the cases will remain pending. You know that 'justice delayed is justice denied. So, I would request the
Government to focus on as to how you plan to dispose of the cases.

The third issue, as Sharad Yadavji has said something very interesting, is about the RTI. He said that the
Government servants are tired and working overtime with the RTI. My request is that if everything is in the public domain,
then there would never be the requirement of an RTIL. One of the biggest thefts, which are happening, is the disposal of
Government resources for private benefit like spectrum, mines, etc. So, my request to the House is to put everything in the
pipeline.

The last thing which is very important is this. I am from Jamshedpur, Jharkhand. The Leader of the Opposition said
that she will implement an effective Lokayukta there. We, from Jharkhand, are suffering for years from corruption. So, I
would request them to implement an effective Lokayukta in Jharkhand and save the citizens of Jharkhand.
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MR. CHAIRMAN: Now, Shri Prasanta Kumar Majumdar. You please start your speech.



Nothing will go on record except what Shri Prsanta Kumar Majudmdar says.

(Interruptions) 3€; »

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Mr. Chairman, Sir, I, on behalf of my Party, RSP, re-affirm the
supremacy of Parliament and would like to mention the following facts on the Lokpal.

As regards the inclusion of the Prime Minister under the Lokpal, I would like to say that due to the exposure of such large
incidents of financial scam involving the members of Cabinet and the ruling party members, and such a huge amount of
money involved therein, people's perception is that these could not have occurred without the knowledge of the Prime
Minister or the Prime Minister's Office about the same.

The Prime Minister is not above the law of the land. He is fully covered under the IPC and Cr.P.C. insofar as the allegations
against him under the Prevention of Corruption Act, 1988 are concerned.

Moreover, in many democracies of the world, executive heads like the Prime Minister or the President of several countries
do not enjoy immunity against the criminal proceedings.

Therefore, our Party strongly demands that the Prime Minister should be brought under the ambit of the Lokpal without any
exclusion and without any safeguard.

As regards judicial corruption, I would like to say that of late, several indications have come to fore about the involvement
of members of judiciary in corrupt practices. Since a strong Lokpal with a weak or dishonest judiciary are to be not in the
best interest of the nation, we demand that judiciary be brought under an effective regulatory and overseeing mechanism in
order to make them accountable. We hope, an effective judicial commission will be constituted.

As regards covering all ranks of the Government employees under the Lokpal, I would like to say that covering only Group A
and Group B officials will not be adequately addressing the concern of the people about combating corruption.

The common people are forced to pay bribe to get the services — be it birth certificate or SC/ST certificate or OBC
certificate or BPL certificate or driving licence — which the Government is duty bound to provide them.

The poor people are forced to shell out bribe in the matter of getting deliveries of services even under the various
Government schemes meant for the benefit of the BPL families.

We, therefore, demand that all Government officials of all ranks from Group A to Group D must be brought under the
Lokpal.

MR. CHAIRMAN: Please sum up now.

SHRI PRASANTA KUMAR MAJUMDAR : About the CBJ, it is seen by the people that the CBI is misused by the Ruling regime
for preventing investigation into their corrupt acts and to harass the Opposition. This cannot be allowed to continue if you
are serious about letting the CBI to carry out its task under the law honestly and impartially.

My party, RSP, therefore, firmly insists upon the view that either the Anti-Corruption Branch of the CBI be transferred
to function under the Lokpal mechanism so that it is completely free from executive interference or the entire CBI be shifted
out of the PMO and brought under the Lokpal mechanism and be made subordinate to it.

MR. CHAIRMAN: Please conclude.
SHRI PRASANTA KUMAR MAJUMDAR : Sir, I am just concluding.

About the Statutory Grievance Redressal Mechanism, since the quality of governance is witnessed by public through
the quality of delivery of services where corruption has assumed serious magnitude, we demand that the Grievance
Redressal Mechanism should be given a statutory status.

About the State Lokayuktas, our Constitution has given a federal structure giving the Centre and the States
separately identified subjects on which the Legislators can enact laws. While Parliament can enact law for having a Lokpal
at the Centre, the States should have the freedom to enact State Lokayuktas. They may take the Central law as a model
but the Centre cannot enforce on them a Central law. We, therefore, demand that for providing Lokayuktas in the States,
the Act of the Parliament should seek to do the same under Article 252 of the Constitution instead of Article 253.

So, with these words, I oppose this Bill.

DR. TARUN MANDAL (JAYNAGAR): Mr. Chairman, Sir, I strongly criticize the Lokpal and Lokayuktas Bill brought out by the
UPA Government because it has dissuaded from its earlier assurance given in the previous Session in this House,
particularly, in its contents and stipulations.



We wanted a very strong, effective, autonomous, independent and powerful Lokpal and Lokayuktas Bill. But there are some
dubious provisions in the Bill, through which -- not directly but indirectly -- the Government is wanting to control the Lokpal,
thereby making it ineffective and not keeping it independent.

So, these dubious provisions must be removed from the Lokpal. There should not be any exemptions for the Prime Minister
keeping him under the Lokpal. The hon. Prime Minister himself has desired that he wanted to be in the ambit of the Lokpal.

The CBI is one of the very important institutions in the hands of the Government. Many of the earlier speakers have
mentioned in the House that the CBI has been repeatedly misused, underused, overused and unused. This institution must
be under a very substantially independent authority. The Members of Parliament also must be included within the Lokpal.
There should not be any exemptions for the entire activities and conducts of the Members of Parliament.

Sir, I want to mention that reservation position in the Lokpal is not necessary at all. It would rather create divisions and
dissentions among the Members. It would, thereby, delay in giving any sort of direction from that particular body. By
making it a nine-member body, it has been made wieldy and it has been made most ineffective.

I have to add two more points to this. We know that no legislation, whatever strong it may be, in the name of Lokpal or
Lokayukta can curb corruption in this capitalist system where we are in and nobody or Government institution is immune or
insulated from being corrupt. So, this Lokpal institution must also be overseen by an independent body and that should be
evolved by a proper discussion with all the stakeholders and also within this Parliament.

Another point is that we believe that only by legislating a strong Lokpal or by expressing the desire by the Government of
implementing it will not curb and contain corruption. Only a proper vigilance by a very strong public movement and a
constant vigil can contain it.

MR. CHAIRMAN : Please sit down.
Now, Shri Om Prakash Yadav.

DR. TARUN MANDAL : On the protection in respect of whistleblower, I would like to add that it should be ensured that
protection should really be given and it should not be only on paper....(Interruptions)

MR. CHAIRMAN: Nothing will go on record.
(Interruptions) 3€;'»
MR. CHAIRMAN: Please sit down.
...(Interruptions)
MR. CHAIRMAN: Nothing will go on record.

(Interruptions) € *
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(Interruptions) 3€;»

SHRI THOL THIRUMAAVALAVAN (CHIDAMBARAM): Mr. Chairman, Sir, first of all, I welcome and appreciate the UPA
Government for providing reservation for SC, ST, OBC, Minorities and Women in the Lokpal, but I would request the
Government to lift the upper limit of fifty per cent in the reservation. There is no logic behind the limit. If we want to
achieve real social justice, a legislation must be passed to accommodate all sections of deprived classes. This is the right
time to consider this issue too.

I insist that Chairpersons of the National Commissions of SCs, STs, Women and Minorities must be consulted before the
selection of members to the Lokpal. A clause must be added to this effect, in the Bill.

A clause must be included in the Bill to screen the religious, caste and gender bias of the members of the Lokpal. A person
with such a bias should not be selected for any post in the Lokpal.

I welcome the Government's move to include NGOs in the purview of the Lokpal. Out of 4,30,000 registered NGOs, more
than 70 per cent are religious NGOs. Most of the religious NGOs are doing political works. I suggest an amendment to
include all the NGOs under Lokpal.

We must include the corporates all kinds of private sectors also under the purview of the Lokpal. Justice Santosh Hegde, an
important member of the Anna Hazare movement, also insisted that, but Team Anna has refused to include it in the Jan
Lokpal Bill. Without the inclusion of corporate houses, we can never eradicate corruption. So, I would request the
Government to include corporates under the purview of Lokpal.

Today, the media is playing a big role in the society. They wield enormous power. There is no effective mechanism with us
to monitor the financial activities of the media. So, I insist the inclusion of corporate media under the purview of the Lokpal.
Many senior journalists and human right activists also demanded this.

Too much importance is given to persons with judicial background in this Bill. We have no effective mechanism to monitor
the role of Judiciary in our country.

MR. CHAIRMAN : Shri Raju Shetti.

SHRI THOL THIRUMAAVALAVAN : In the name of judicial activism, it has overlooked the power of Legislature on many
occasions. How the Judiciary dealt with important social issues, like reservation, is an example. Since there is no
reservation in the upper level of Judiciary a€}a€}we see poor representation of SCs, STs, minorities and women in the High
Courts and Supreme Court. Their under representation may be a course for the bias we witness in many of the judgements.
So, I request the government to restrict the number of persons with judicial background to the third of the total number of
the Members of the Lokpal.

MR. CHAIRMAN: Nothing will go on record.
What Shri Raju Shetti speaks will go on record.

(Interruptions) € »
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MR. CHAIRMAN: The next speaker is Shri S. K. Bwiswmuthiary.
...(Interruptions)
MR. CHAIRMAN: Nothing else will go on record.
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accused by some vested interest? In this situation, why should the Prime Minister be brought under the ambit of this
particular Bill? This is my first suggestion.
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MR. CHAIRMAN: Please conclude your speech.
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SHRI J.M. AARON RASHID (THENI): Mr. Chairman, Sir, this is a much-awaited Bill which provides for the establishment of
the body of Lokpal for the Union and Lokayukta for States to inquire into allegations of corruption against certain public
functionaries. ...(Interruptions) It must not be forgotten that right from the first Lok Sabha the Indian National Congress
has been vigilant about rooting out corruption. ...(Interruptions) 1t is history that the late Prime Minister Jawaharlal Nehru
showed the doors even to his close friends on the issue of corruption. Ever since that, we have been talking in terms of
setting up of the institutions of Lokpal and Lokayuktas at the Centre and in the States. ...(Interruptions)

Times have been changing and so are the notions about the mechanism to be set up. ...(Interruptions) Along with the
change in the complexion of successive Lok Sabhas, the draft Bills were also taking different shapes giving rise to
differences of opinion and thereby enormous delay till date. This is the ninth time. ...(Interruptions) It is perceivable
because the Centre is not expected to overstep into the domain of the State Governments. Hence, it called for a wider
consensus on this issue. ...(Interruptions) Hence, it has resulted in a long wait. Now, that long wait is being hijacked by



those impatient revolutionaries who want to steal the name for themselves without a long march. But Congress is for the
Lokpal. ...(Interruptions)

Right from the time of our tallest leader Nehruji there were no two opinions in the country about leaving out the office of
the Prime Minister from the ambit of Lokpal. My personal view is that hon. Prime Minister should be kept out of the purview
of Lokpal. He should not be included in the Lokpal. But he himself offered for that. Many top secret agencies, top secret
military services are there under his purview. So, the hon. Prime Minister should be excluded from the jurisdiction of the
Lokpal. ...(Interruptions) Our UPA Government led by Madam Sonia Gandhi has vowed to include even the Prime Minister.
Of course this has been done with certain conditions. As the post of Prime Minister is unique and he heads the Executive
arm of the Government provided for in our Constitution, we must take care to see that the office of the Prime Minister is
not denigrated wantonly by mischievous elements by way of misusing the provisions of this Bill. ...(Interruptions) The
Congress is second to none in believing that no one is above the law and all are equal. But at the same time, at least the
Head of the Government must be spared to ensure accountability and presence before the people and the Constitution
without being eroded by frivolous charges that may crop up at times. ...(Interruptions) Care and caution must be balanced
in our legislation. This is one reason why even when many political parties opposed the inclusion of Prime Minister in this
Lokpal, Congress has vowed to include the Prime Minister.

Democracy is all about the others believing in those who have been voted to power with a majority mandate.
MR. CHAIRMAN : Please conclude.

SHRI J.M. AARON RASHID : We cannot be skeptic entirely and build any institution based on the premises that all are
corrupt and no one is free from corruption.

MR. CHAIRMAN : Please conclude.

SHRI J.M. AARON RASHID : We must repose faith in certain given institutions and offices. If this democratic spirit is
missing then people will be impatient and become irreverent, throwing to winds the sense of respect in democratic
principles and parliamentary practices and procedures.

This Government is the one that has given that eminent status to Shri Anna Hazare.
MR. CHAIRMAN : Please conclude.

SHRI J.M. AARON RASHID : Anna Hazare is not equal in status to the Parliament and we should not believe in the words of
Anna Hazare. Parliament is supreme and our Prime Minister is supreme.

MR. CHAIRMAN : Please conclude.

SHRI J.M. AARON RASHID : Our Prime Minister was the first senior leader to have accorded a status to his team. Even
when their utterances and behaviour at times borders on uncivil manners, we still recognize them as civil society.

MR. CHAIRMAN : Please conclude.

Now, Shri Shailendra Kumar. Nothing else will go on record.
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21.13 hrs (Madam Speaker in the Chair)

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam Speaker, first of all, I would like to express my gratitude and
deep appreciation to large number of hon. Members who have participated in this almost 10-hour long discussion, with half-an-
hour break, of course, punctuated by occasional interruptions from that side or this side, but the debate has been lively and
various points have been covered.

My distinguished colleagues, Shri Kapil Sibal Ji, Shri Shashi Taroor Ji — even the mover of the Bill, Shri Narayanasamy Ji
while moving the Bill for consideration — highlighted a large number of issues, and I would not like to repeat those issues. I
would like to concentrate on some of the points which have been referred to and which have been highlighted as to why

NN

the Government is in undue haste. Various phrases have been used. swft 3 faer a=ii a 28 & Why Sicgarsi?

Most respectfully, I would like to submit that for the last six months we are debating this issue inside the House. The
country is agitating and debating this issue outside this House.

Shri Anna Hazare started his fast from 5t April, 2011. Thereafter, hon. Prime Minister thought and correctly so that
let us enter into a dialogue with the representatives of the Civil Society. Then, we entered into a dialogue with the
representatives of the Civil Society. Shri Anna Hazare nominated five persons including him to represent their side and hon.
Prime Minister nominated five Ministers from the Government side including me to represent the Government side. We had

nine rounds of discussions from 15t April, 2011 till 215t June, 2011.

On 315t May, 2011, I wrote as Chairman of the Joint Drafting Committee to 25 Chief Ministers and major political
parties. We received their responses. We have been told today that why did not we call all political parties' meeting, before
we took that decision to enter into dialogue with Civil Society and some of the responses, which we have received, for

instance, is this. Shri Nitin Gadkari, President of the principal Opposition Party wrote to me on 2"d June, 2011:

"Expecting political parties to give their views to a Drafting Committee comprising of Civil Society
representatives for acceptance or otherwise would be upsetting the constitutional propriety where parties,
parliamentarian and the Parliament have the last word. They are the decision makers and not suggestions
givers."

It is correct that they are the decisions makers not the suggestion givers. That is why, we again came to Parliament. We
drafted the Bill. There was a 2010 Bill.

We again came to Parliament. On 3" July, 2011, we called All-Party meeting. We received the mandate from the All-
Party meeting that we should bring the legislation. I am not referring to other political parties. Some of them have said that
they will not respond because they did not have any representative of them. Some of the leaders of political parties wrote
to us that why should they respond, when we have entered in talks with the Civil Society representatives. The short point,
which I am trying to drive at is that there is a long history of the last eight months, that is, from April till December, 2011.

Then again, we called the meeting of all political parties on 37 July, 2011. There the mandate we received was that
we should bring the Bill. The Bill was brought but the Civil Society agitation went on. They fixed the date.

Sometimes, I find really contradictory positions taken by the representatives of the political parties - shouting at the
topmost voice on the floor of this House saying only the Parliament has the authority to legislate and rightly so it is our
domain. But sometimes I find it difficult to reconcile it when I find the representatives of the same political parties'
representatives joining the Dharna Manch and supporting the Civil Society agitation as also I expect at the behaviour of
ours that there should be some consistency. I do not find anything wrong in entering into a dialogue with the
representatives of the civil society. I do not find anything wrong in joining their dharna manch, but at the same time I
cannot claim exclusivity that only we should do it and nobody else should do it. I am just recapitulating to refresh our
memories.

Thereafter, when we were told that the Government has to pass this Bill by the 15 of August and if it is not, then
they will again start agitation. The hon. Prime Minister from the ramparts of the Red Fort appealed to Shri Anna Hazare
that the Parliament was seized of the matter and the Government was trying to work out something and that he should not

go for fasting. But it was not listened to. Again, agitation started. A meeting of all political parties took place on the 24t of

August. On 27t August, what was articulated by me was the wish of the House. It was not my own draft. It was the
collective draft by the important leaders of the political parties along with me and my colleagues, which at the end of the
day-long debate was articulated.

There were three demands. These demands were articulated by Shri Anna Hazare and his supporters that they could
give up fast and suspend agitation provided if their demands were agreed to. The demands were, firstly, to bring the Lokpal
and the Lokayukta together; secondly, to have a Citizen's Charter and thirdly to bring lower bureaucracy under the purview
of the Lokpal. They articulated that part with an appropriate mechanism. We took an unprecedented step just to



accommodate the sentiments of the representatives of the civil society that we requested the hon. Speaker of the Lok
Sabha and the Chairman of the Rajya Sabha that the entire proceedings of that day's debate of both the Houses be
forwarded to the Standing Committee for their perusal before they come to the conclusions and make recommendations for
the Bill which we have referred to them as per the practice. Standing Committee considered it. The Report is there. The
details about how many meetings they held, how many witnesses they examined; what evidences they had recorded are all

there in the Report of the Standing Committee and I am not going into that aspect. On the 6™ of December when the
Report was placed before Rajya Sabha and after that, as per the practice we thought that we should formulate and again
another meeting was called by the hon. Prime Minister to have a discussion on the recommendations of the Standing
Committee and the demands. It is because the agitation was going on. Even the draft Bill which we placed before the
House was publicly burnt. Threats of agitations continued. It is not under duress, it is not under threat but we wanted to
have an effective and strong anti-corruption legislation in the form of the Lokpal Bill in creating an ombudsman type
organisation which will be independent and will examine corruption at high places.

Therefore, we examined the various suggestions and inputs which were available to us and we shared them in the
last all-Party meeting where the Prime Minister appealed and all these issues including the reservation for selection of
Lokpal and for the Scheduled Castes, the Scheduled Tribes, OBCs, women and minorities in the body of the Lokpal were
suggested. Nothing has come out of the hat of a magician. At some point of time, from some sections of the House or
some sections of the political establishment, the suggestions have come. And it was our efforts to incorporate as many
suggestions as possible in the text of the Bill and to provide a Bill in this Session of the House. We wanted to convey the
message that it is high time that we should take action.

Madam Speaker, I would just like to take up some of the salient points of the legislation which we have indicated in this

Bill. As I mentioned, on the 14t December meeting, we discussed all the ten items, namely, inclusion of PM within the
jurisdiction of the Lokpal, subject of exclusion and special safeguards, inclusion of lower bureaucracy under Lokpal, inclusion
of NGOs, corporate houses, control over CBI by Lokpal or own independent investigating wing, prosecution wing of Lokpal,
higher judiciary, inclusion of Citizens Charter and public grievances in Lokpal, Lokayuktas for the States within Lokpal
legislation, powers of phone tapping of Lokpal, accountability of Lokpal, reservations for SCs, STs, minorities, etc.

It is not that we have incorporated every recommendation and every suggestion in it but we have incorporated the
suggestions coming from various sections including the suggestions given by the civil society in our interactions in the joint
Drafting Committee. I am not repeating it because I have reported it to the all-Party meeting, I have reported it in my

introductory speech on the 27t August and these are all on record. It is nothing out of record.

Considering the recommendations of the Standing Committee, we received the suggestions and formulated the Bill. The
salient features of the Bill are as follows. There shall be a single legislation for setting up the institution of Lokpal for the
Union and the Lokayuktas for the States and they shall be given constitutional status. A separate part is provided in the Bill
for taking up the State Lokayuktas, that is, Part III. Lokpal will consist of a Chairperson and a maximum of eight members
of which 50 per cent shall be judicial members, namely, Section III. All categories of persons who are eligible for selection
as members of Lokpal are also being made eligible for selection as Chairperson of the Lokpal as recommended by the
Standing Committee, that is, Section III. Selection Committee for selection of the Chairperson and members of the Lokpal
shall consist of the Prime Minister, the Speaker of Lok Sabha, the Leader of the Opposition in the Lok Sabha, the Chief
Justice of India or a sitting Supreme Court judge nominated by the Chief Justice of India, eminent jurist to be nominated by
the President of India.

Fifty per cent of the judicial and other members of the Lokpal shall be from amongst the Scheduled Castes/Scheduled
Tribes, OBCs, minorities and women. Similar reservation is being provided in the Search Committee, Section 3 and 4.
Removal procedure for Lokpal and members is being provided in the Bill instead of providing it in the model Constitution
(Amendment) Bill, Section 41. The Prime Minister is proposed to be brought under the purview of the Lokpal, both subject
matter exclusion and specific process for handling complaints against the Prime Minister. It is being provided that the
Lokpal may not hold any inquiry against the Prime Minister if the subjects are related to, which may affect international
relations, external and internal security of the country, maintenance of public order, atomic energy and space.

Further, it is being provided that any decision of the Lokpal to initiate preliminary inquiry or investigation against the
Prime Minister shall be taken only by the full bench with a majority of 3 — 4. Such proceedings shall be held in-camera.

It is also now proposed that all Government employees, starting from Group A to Group D will be within the purview of the
Lokpal and partly expressed in the wish of the House that lower bureaucracy be brought with appropriate mechanism —
that appropriate mechanism being the institution of CvC "

Here, certain questions have been raised. It is said that it is a 'Sarkari Lokpal' because of the five members of the Selection
Committee, it is assumed that the Prime Minister will, of course, be the leader of the ruling party. Speaker will be elected
by the majority Members of the House. The Prime Minister will have to enjoy the support of at least 273 Members of Lok
Sabha. We are talking of parliamentary supremacy and parliamentary sovereignty. But at the same time, we are taking
strong exception, asking why Prime Minister and why Speaker, who will have to enjoy the majority support of this House,
should become members of the Selection Committee. When they become the members of the Selection Committee, that



becomes the 'Sarkari Lokpal' and that 'Sarkari Lokpal' cannot be independent! Let us decide what you want. Let us not
create confusion. Have confidence in this House, which is chosen by more than 700 million voters of this country. The
person who enjoys the confidence of the majority, his removal does not require any special procedure. The moment this
House decides, with 273 votes, that "Mr. Prime Minister, we do not have confidence in you." Immediately the Government
will go. The moment the House says, with 273 votes, "Madam Speaker, we do not have confidence in you, she will have to
go." But you would not trust them when they sit as Chairperson or member of the Selection Committee to select the right
type of men and right type of persons. I am sorry, Madam Speaker, this is not the correct interpretation of the people's

mandate and the respect for the institution. In this country, if democracy has survived it is because of the strength of the
institution. Compare it with many other countries, where parliamentary democracy has failed, one of the major lacunae is
there was no well established institutional mechanism, which could support the democratic structure. We have vibrant civil
society, media, independent judiciary, independent election machinery, independent watch-dog of Government expenditure,

in the form of the CAG, and vibrant Parliament. These institutions have strengthened the democratic structure. Many of
them are appointed. Who appoints the Chief Election Commission? &€} (Interruptions) You are asking about the CBIL. I am
coming to that. I am not running away. I have waited for ten hours and I can wait for another one hour.

Who appoints the CEC and who appoints the CRAG? Till before the judgment of the Advocates on Record case in
early 90s, who appointed the judges of the High Court and the Supreme Court? It is all Executives. Therefore, mere
argument that as it is the appointee of the Executive, they will be ineffective, they will not be independent and they will not
function properly, I am sorry, Madam Speaker, this line of argument cannot be accepted. The question is what was the
need of bringing the Lokayukta in the same Bill? It is very simple.

On 27th of August, 2011, this House expressed its wish that there should be a single legislation. The question came that
how to bring it. Do we have the legislative competence? *Yes', we have the legislative competence. We have entered into
an unnecessary debate between Article 252 and Article 253 of the Constitution. Neither of these two Articles is relevant
here. What is relevant is Item One of the Concurrent List, Item Two of the Concurrent List, Item 11(A) of the Concurrent
List and List Three of the Seventh Schedule. We are deriving the competence to make legislations on Lokayuktas from
there.

You have the apprehension that the Federal structure will be jeopardized. it s U= yarR & a1 &, T yaR ol a a1 3) It is
because we are going to bring the amendments. You will get the amendments shortly that without the consent of the State
Government, the notification under Section (1) (4) will not be issued. ...(Interruptions)

You are suggesting again to refer it to the Standing Committee. We have waited for 40 years or even more than that. I am
sorry that I did not expect it from Shri Yashwant Sinha that he will say that it is a farewell speech. Why are you in a hurry
Shri Yashwant Sinha, why do you not wait for 2-1/2 years more or two year and four months more to occupy this Bench?
The hon. Prime Minister is not giving his farewell speech. I would say that the hon. Prime Minister has initiated a new
direction in our parliamentary democracy and in our democratic norm. When some representatives of the Civil Society were
making an agitation, the hon. Prime Minister in his wisdom thought it necessary that we should rope in other views to get
reflected in our decision making. He could have taken the position. The law-making is the job of the Department concerned.
Let the Department ponder over it. Let them go through the normal process of Ministerial consultation and after the
Cabinet approval, let it come to Parliament. Let it be sent to the relevant Standing Committee and after receiving the report
of the Standing Committee, we will decide whether we will accept it or not. But we went out of the normal convention and
out of the normal practice that let us accommodate because it is a country of 120 crore plus people. It is the largest
functional democracy of the world. The entire structure cannot be complete with only 543 Members of this House or 245
Members of the other House or 4,000 Members of the State Legislatures. There are many others who are not encompassed
in these structures. Let their views be also accommodated. That is why, he appointed as many as five senior Ministers to
enter into dialogue with them. It is a new way of reaching the larger society. It is a new way to enter into the larger
democratic consensus building efforts. Unfortunately, here again, I will come back - repeatedly I have stated it - that things
would be alright if we, the 543 Members, decide that we will not spend a single moment of this House in infructuous
disruption, without transacting any business. Disruption can never keep Parliamentary intervention. Nobody may accept my
view but till my days, I believe that disruption cannot be the effective Parliamentary intervention.. Parliament is meant for
debate, discussion and decision, not for disruption....(Interruptions) Let us search our own heart ourselves that in the
Fourteenth Lok Sabha, in the Fifteenth Lok Sabha and even in the Thirteenth Lok Sabha, how many hours we have wasted
for simply disruptions. Do you think that the Institution will gather respectability from the other sections of the House, from
the other sections of the society and other sections of the community if we indulge in this type of a disruptive activity? How
many Bills have we passed? You are lamenting that the major economic issues have not been discussed. Yes, I was getting
ready to it. I was getting ready even for a simple format on the discussion on inflation in order to fulfil my Parliamentary
obligation. When you passed a Resolution giving me some direction to tackle the problem of inflation, on the opening day of
Winter Session, I made a Statement but I had to wait for 7-8 days because the House could not transact business. What
have you demanded? What is the wrong if you debated FDI instead of 20 Members coming to the Well saying: "We do not
want FDI?" What would have happened had you passed the Resolution saying you do not want FDI? &€} (Interruptions)
Please do not disturb me. I am not going to yield....(Interruptions)

The short point which I am making is this. Yes, I know I have differences. Sometimes, I have problems with my allies.



Please do not teach me. I know the negotiators, two of them, are sitting before me. How many times they have to go to
Hyderabad, how many times they have to go to Chennai just to get the support of 15 Members or 17 Members to keep a
coalition Government going on? Therefore, these things are not new. These are nothing. It happens....(Interruptions) Yes,
they have to go to Nagpur also.. I am sorry, I missed Nagpur. Therefore, this happens. I am not going to debate on those
issues. You did it. We did it. Whoever has to run a coalition Government will have to do it. This is the nature of coalition. If
you accuse me saying "we have perfected that art; you are not that perfect," most humbly I will accept that I am still an
amateur, I am not still a professional in managing that art which you acquired. The question is not that. The question is
that whether we have not waited enough to get a legislation to have an Ombudsman type of an institution in the form of
the Lokpal. My respectful submission is that we have waited enough. Let us have it. You may say it is imperfect. I may
admit, yes, it is not the best but that does not mean that in order to achieve the best, we will give up the good. It is not
the worst. It is not bad. It may not be the best but it addresses many issues. It incorporates many suggestions. The official
amendments will be coming to you shortly.

Even when you made your concerns — for instance, the Leader of the Opposition suggested - all of them treated that
Uttarakhand Bill is a model Lokayukta Bill. What happened? Even the Chief Minister, Mr. Shashi Tharoor quoted the relevant
provision from that Lokayukta Bill that Chief Minister cannot be brought within the purview of Lokayukt unless the entire
body, that means, 100 per cent they agree to it. There, we suggested three-fourth, you were taking objection to it. But till
then, accepting your suggestion as the Leader of the Opposition stated, I am making the amendment. Necessary
amendment will be moved by my colleague, Shri Narayanasamy. We are accepting two-third and amending them.

There were concerns and expressions in respect of clause 24 and therefore, clause 24, we are amending except clause
24(1), sub-clause 2 and sub-clause 3, and Explanation, we are deleting. The necessary official amendment will be moved.

Laluji, expressed his concerned and rightly so, because when we are having discussions, at the very beginning we
suggested that we would not like the Armed Forces to be brought within the purview of Lokpal because they have their
separate structure and they have their separate system. Necessary amendment is being brought by amending the
definitions and adding that those who are covered by the Indian Army Act, 1950; the Indian Air Force Act, 1950; the Indian
Navy Act, 1957; the Indian Coast Guard Act, 1978, they will be outside the purview of the Lokpal. So, that has been taken
care of.

The short point which I am trying to drive at is that the Government is not insensitive; the Government is not
insensitive to the suggestions made by the hon. Members; the Government is not insensitive even to the demand coming
from outside; we are giving them due weightage. And we are considering them; and we are responding to them to
accommodate as far as possible and to bring it within the system. But we cannot allow the system to be destroyed. I told

on 22"d: T am repeating it — legislation must be done on the floor of the House; on the floor of Lok Sabha; on the floor of
Rajya Sabha; on the floor of Vidhan Sabha or Vidhan Parishad. Neither on the dharma manch nor on the street, any amount
of agitation cannot bring a legislation unless the legislators are convinced; you are convinced. You have to decide. I may
bring the Bill but majority of you have to decide — whether you will accept it or you will not accept it. It is for you to do.
When you have the authority, without exercising your authority, if you engage yourself in something extra-constitutional,
extra legal activity, what can I do? We are bringing it for the consideration of the House. Judge it. Nine hours we have
debated; 10 hours we have debated; we have debated it umpteen number of times; we have debated inside; we have
debated outside. Therefore, we shall have to consider this Bill. It is not in haste; we have considered all aspects. Yes, there
may be some omissions; always, it happens. A question has been raised that we are bringing deliberately violating the
Constitution. No. What most respectfully I submitted when it was objected to the introduction, let us not play the role of
the Judiciary. Many a time, even the very first amendment of the Constitution of India took place, out of the judgement of
Kameshwar Singh Versus Maharaja of Darbhanga for the Bihar Land Acquisition Act. Even the Council of States was not
constituted.

The Rajya Sabha was constituted in 1952. The Constitution came into effect from 26t January, 1950. The Constituent
Assembly was converted into Provisional Lok Sabha and that Provisional Lok Sabha made the First Amendment of the
Constitution out of the judgement of the Supreme Court in a case. It happens. It is their job. Legislation making is our job.
They declared bank nationalisation witra vires, they declared abolition of privy purse wuitra vires and Indira Gandhi dissolved
the Fourth Lok Sabha and went to the people. Surely Advaniji will recollect that one of her major objectives was to get
enough numbers. She said: "I want to bring social legislation and I do not have enough number". That is why she went to
the people. I agree with Yashwant Sinhaji that number is important in democracy. She said: "I do not have enough number,
you give me enough number, I will amend the Constitution which will facilitate to bring social legislation to meet the need

of the people." Indian electorate gave her the numbers and that brought about the 24t Amendment of the Constitution.
Major changes in Article 368 came only after that. What you see today with so many provisions in Article 268, before the

24th Amendment, they were not there.

So, the battle with the Judiciary will go on and this is not unhealthy for democracy because we represent the will of the
people. Judges explain the law in the context of the practice, convention, norms and the law. That is why, after Golaknath
case in mid-1960s came the 24 Amendment and the Supreme Court asserted its right through the Kesavanand Bharati
case. So there is nothing wrong. This is a healthy sign of democracy. Therefore, it is not done deliberately. Mr. Kapil Sibal,



Mr. Chidambaram, the L‘;w Min-ister and Mr. Pawén I;ansal —Iam ﬁot a Iawyef — all of them applied the.ir mind énd they
found it constitutionally suitable and compatible.

Therefore, I will appeal to the hon. Members who have moved a large number of amendments not to press for their
amendments because the Government is bringing 10 amendments which will be formally moved by my colleague. Let us
pass this Bill because the people are waiting for us. If we can give a clear signal that the Government, Opposition, Lok
Sabha as a whole, Rajya Sabha as a whole, Indian Parliament as a whole determine to curb the menace of corruption
within the powers which we have, within the parameters in which we are functioning, collectively we shall fight against this
menace. Let us convey this message by passing these three Bills unanimously without any amendments.

I thank you, Madam, for giving me this opportunity.

SHRI YASHWANT SINHA : Madam Speaker, since the hon. Leader of the House has referred to me twice in his speech, I
will just take one minute. 3cdiat 321 a1 U2 wARIST fapen o5 ot a=it a1 5 a8 Yerror i) Sft 6Bt Wedar Fdia 3 sufere s Jcer 3far 3t s
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SHRI PRANAB MUKHERJEE: Of all the persons, why me? Thank you. ...(Interruptions)

SHRI GURUDAS DASGUPTA : Madam Speaker, I would like to know from the Leader of the House as to why corporates
have not been included. ...(Interruptions)

SHRI ASADUDDIN OWAISI : Madam Speaker, as far as the Leader of the House is concerned, he is a legend in front of us. I
would like him to clarify as to how a Member of Parliament is a public servant because I do not enjoy the protection of
article 311. My tenure is not of permanency.

Thirdly, I do not discharge Executive powers. The Prime Minister is answerable to the Parliament. How is it that I am being
treated as a public servant? The Supreme Court might have given this definition, but let the hon. Leader of the House
please explain to us that how is it that I am a public servant. I do not have a fixed tenure; I do not have Executive powers;
I do not enjoy the protection of Article 311. Let him please clarify. This is a very important point.

SHRI PRANAB MUKHERJEE: Madam Speaker, what we have stated is that this has been settled long ago through series of
judicial pronouncements.

SHRI ASADUDDIN OWAISI : They should change it.

SHRI PRANAB MUKHERJEE: I cannot change it without amending the Constitution. Please understand. Even somebody has
raised objections that why you are having seven years' limitation. Please remember, in the Prevention of Corruption Act,
there is no limitation for criminal activity and here we have provided the limitation of seven years. I am saying it because I
am a layman, Mr. Chidambaram can clarify, I do not know whether the Supreme Court will strike it down but to keep the
sentiments of the Members of Parliament in view, we have provided the limitation in this new law, but in the Prevention of
Corruption Act there is no limitation.

On the issue of whether the MPs are public servants, or not, I would like to say that through series of judicial
pronouncements, it has been declared and that is the law of the land.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): I would like to know from the Government whether it will
increase the number of members of Lokpal from nine to 18. If you want to accommodate the Scheduled Castes, the
Scheduled Tribes, the OBCs, the women and the minorities in the Lokpal then you have to make the total number of
members to 18.

MADAM SPEAKER: Hon. Members, the combined discussion on the motions for consideration of the three Bills at SI. Nos.
17, 18, and 19 is now over.

The House will now take up for voting the motions for consideration, the clauses and the motion for passing of these
three Bills one by one.

Hon. Members would appreciate that all the three Bills are important pieces of legislation and a number of
amendments are to be moved by the Government as well as by private Members to the clauses of these Bills. On certain
clauses or amendments to clauses, there are going to be voting by Division.



...(Interruptions)
MADAM SPEAKER: Please keep quiet. Again you are creating a confusion.

...(Interruptions)
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...(Interruptions)
MADAM SPEAKER: Please go back to your seat.

...(Interruptions)
MADAM SPEAKER: Hon. Member, please go back to your seat. Take your seat immediately.

...(Interruptions)
MADAM SPEAKER: Nothing will go on record.
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Shri Mulayam Singh Yadav and some other hon. Members then left the House.

€| (caaerer)

MADAM SPEAKER: Hon. Members are aware that before Division takes place, the Secretary-General informs the Members
about the procedure of operating the Automatic Vote Recording Machine which the Members are requested to listen
carefully.

...(Interruptions)

MADAM SPEAKER: I would request the Members to also listen to the Chair very carefully when any motion, clause or
Government amendment or private Member's amendment is being put to the vote of the House so as to be clear in mind
whether the question being proposed by the Chair

...(Interruptions)
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Shri Dara Singh Chauhan and some other hon. Members then left the House.
...(Interruptions)
MADAM SPEAKER: Nothing will go on record.

(Interruptions) G€;+*



22.00 hrs.
MADAM SPEAKER: I am making an observation; please listen carefully.
...(Interruptions)

MADAM SPEAKER: I would request the Members also to listen to the Chair very carefully when any motion, clause or
Government amendment or Private Member's amendment is being put to the vote of the House so as to be clear in mind
whether the question being proposed by the Chair is to be voted by them for or against.

...(Interruptions)

MADAM SPEAKER: I shall now put the motion for consideration of the Lokpal and Lokayuktas Bill, 2011 to the vote of the
House.

The question is:

"That the Bill to provide for the establishment of a body of Lokpal for the Union and Lokayukta for States
to inquire into allegations of corruption against certain public functionaries and for matters connected
therewith or incidental thereto, be taken into consideration."

The motion was adopted.
MADAM SPEAKER: The House shall now take up clause by clause consideration of the Bill.
Clause 2 Definitions
Amendments made:

Page 3, line 27, after "section 14", insert "but does not include a public servant in respect of whom the
jurisdiction is exercisable by any court or other author” " 772 Army Act, 1950, the Air Force Act,
1950, the Navy Act, 1957 and the Coast Guard Act, 1¢ 450f1950 “ocedure is applicable to such public
servant under those Acts;"; (88)

. 46 of 1950
(Shri V. Narayanasamy) ores
62 of 1957
MADAM SPEAKER: Shri Hansraj Ahir, are you moving the amegglg;@g}g?

SHRI HANSRAJ G. AHIR (CHANDRAPUR): No, Madam.

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving the amendment?

SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam, I beg to move:

Page 3, line 26, —

for"clauses (a) to (h)"

substitute "clauses (a) to (i)". (26)

MADAM SPEAKER: I shall now put Amendment No. 26 moved by Shri Basu Deb Acharia to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: The question is:

"That clause 2, as amended, stand part of the Bill."



The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3 Establishment of Lokpal

MADAM SPEAKER: Shri Tathagata Satpathy, are you moving the amendment?
SHRI TATHAGATA SATPATHY (DHENKANAL): Yes, Madam, I beg to move:
Page 4, afterline 13 insert —

"Provided further that at least one member shall be from each of the following four Zones of geographical
areas of the countrya€”

0] Eastern Zone comprising States of Orissa, West Bengal, Arunachal Pradesh, Assam, Meghalaya,
Manipur, Mizoram, Nagaland, Tripura and Sikkim;

(ii)  Western Zone comprising States of Gujarat and Maharashtra;

(iii)  Northern Zone comprising States of Chhattisgarh, Jharkhand, Bihar, Punjab, Haryana, Jammu and
Kashmir, Madhya Pradesh, Rajasthan, Uttar Pradesh and Uttarakhand; and

(iv)  Southern Zone comprising States of Andhra Pradesh, Kerala, Karnataka and Tamil Nadu."

(13)

MADAM SPEAKER: I shall now put Amendment No. 13 moved by Shri Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: Shri Hansraj Ahir, are you moving the amendment?
SHRI HANSRAJ G. AHIR : No, Madam.
MADAM SPEAKER: Shri Saidul Haque.
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Yes, Madam, I beg to move:
Page 4, forlines 9 and 10,-
substitute "(b) apart from the Chairperson, there shall be ten members out of which four shall be judicial
members, three shall be persons with administrative and civil service background and the other three shall be
drawn from fields such as law, academics and social service:".
(54)
MADAM SPEAKER: I shall now put Amendment No. 54 moved by Shri Saidul Haque to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: Shrimati Sushma Swaraj.
SHRIMATI SUSHMA SWARAJ (VIDISHA): Madam, I beg to move:
Page 4, line 11,-
omit "not less than". (57)
Page 4, line 13,-

omit",minorities". (58)

MADAM SPEAKER: I shall now put Amendment Nos. 57 and 58 moved by Shrimati Sushma Swaraj to the vote of the House.

The amendments were put and negatived.



MADAM SPEAKER: The question is:

"That clause 3 stand part of the Bill."

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Appointment of Chairperson and Members

on recommendations of Selection Committee

MADAM SPEAKER: Shri Basu Deb Acharia, are you moving the amendment?
SHRI BASU DEB ACHARIA (BANKURA): Yes, Madam, I beg to move:
Page 5, forline 3,a€”

substitute "(e) an eminent person of to be nominated by the Chief Election Commissioner, the Comptroller and
Auditor General of India and the Union Public Service Commission Chairpersona€’member.". (27)

MADAM SPEAKER: I shall now put Amendment Nos. 27 moved by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: Now, Shrimati Sushma Swaraj.
SHRIMATI SUSHMA SWARAJ : I beg to move:
Page 5, forline 3,-

substitute "(e) the Leader of the Opposition in the

Council of States-member.". (59)

Page 5, line 13,-

omit "not less than". (60)

Page 5, line 15,-
omit", minorities". (61)

MADAM SPEAKER: I shall now put Amendment Nos. 59, 60 and 61 moved by Shrimati Sushma Swaraj to the vote of the
House.

All the amendments were put and negatived.
MADAM SPEAKER: The question is:
"That clause 4 stand part of the Bill."
The motion was adopted
Clause 4 was added to the Bill.

Clauses 5 to 9 were added to the Bill.

Clause 10 Secretary other officers and staff of Lokpal



MADAM SPEAKER: Now, Shri Hansraj Ahir.

SHRI HANSRAJ G. AHIR : I am not moving my amendment.
SHRIMATI SUSHMA SWARAJ: I beg to move:

Page 5, forlines 30-31,-

omit "from a panel of names sent by the Central

Government". (62)

Page 6, line 32,-

omit"and a Director of Prosecution". (63)

Page 6, line 34,-
omit "from a panel of names sent by the Central

Government". (64)

MADAM SPEAKER: I shall now put Amendment Nos. 62, 63 and 64 moved by Shrimati Sushma Swaraj to the vote of the
House.

All the amendments were put and negatived.
MADAM SPEAKER: The question is:
"That clause 10 stand part of the Bill."
The motion was adopted

Clause 10 was added to the Bill.

Clause 11 Inquiry Wing
MADAM SPEAKER: Shri Inder Singh Namdhari, are you moving the amendment?
SHRI INDER SINGH NAMDHARLI : I beg to move:
Page 7, forline 4 to 10, substituted,-

substitute "Superintendence, direction and control of the Investigation and Anti-Corruption Division of the
Central Bureau of Investigation (Delhi Special Police Establishment) (hereinafter referred to as
the Inquiry Wing) established under Delhi Special Police Establishment Act, 1946, insofar as it
relates to investigation of offences alleged to have been committed under the Prevention of
Corruption Act, 1988, shall vest in the Lokpal." (1)

MADAM SPEAKER: I shall now put Amendment No. 12503:(19@ Shri Tnder Ginah Namdhari to the vote of the House.
The amendfRE Wput and negatived,

SHRI BASU DEB ACHARIA : I beg to move:

Page 7, forline 3 to 6,-

substitute "11 (1) Notwithstanding anything contained in any law for the time being in force, the Lokpal shall
constitute its own independent investigation wind headed by the Director of investigations
which will be the sole agency to look into any offence alleged to have been committed by a
public servant under the Prevention of Corruption Act, 1988.

\1A, 11e Central Government shall provide such number of officers and staff under the exclusive jurisdiction of
Lokpal, as are decided in consultation with the Lokpal.". (28)



Page 7, lines 9 and 10,-

omit",for conducting preliminary inquiries under this Act". (29)

MADAM SPEAKER: I shall now put Amendment Nos. 28 and 29 moved by Shri Basu Deb Acharia to the vote of the House.

The amendments were put and negatived,
MADAM SPEAKER: The question is:

"That clause 11 stand part of the Bill."
The motion was adopted
Clause 11 was added to the Bill.
Clauses 12 and 13 were added to the Bill.
Clause 14 Jurisdiction of Lokpal to include Prime Minister, Ministers, Members of Parliament,
Group A, B,C and D officers and officials of Central Government
Amendment made:
Page 8, line 2,-
for "three-fourth", substitute "two-thirds";
(89)

(Shri V. Narayansamy)

MADAM SPEAKER: Now, Shri Inder Singh Namdhari.

SHRI INDER SINGH NAMDHARI : I am not moving my amendment.
MADAM SPEAKER: Now, Dr. M. Thambidurai.

DR. M. THAMBIDURALI : I beg to move:

Page 7, forlines 41 to 45, substitute,-

"(a) a Prime Minister after he has demitted the office of

the Prime Minister. (9)

Page 8, omitlines 1 to 6 (10)

MADAM SPEAKER: I shall now put Amendment Nos. 9 and 10 moved by Dr. M. Thambidurai to the vote of the House.
The amendments were put and negatived,

MADAM SPEAKER: Now, Shri Asaduddin Owaisi.

SHRI ASADUDDIN OWAISI : I am not moving my amendment.

MADAM SPEAKER: Now, Shri Hansraj Ahir.

SHRI HANSRAJ G. AHIR : I am not moving my amendment.

MADAM SPEAKER: Now, Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA : I beg to move:

Page 7, afterline 45, insert,-



"Provided that protection afforded under this sub-clause shall not apply in case of any commercial agreement
entered into by the prime minister as head of the State with any country;". (30)

Page 8, afterline 42, insert,-

"(i) any corporate body, its promoters, its officers including Directors against whom there is a complaint of
corruption in relation to grant of Government license, lease, contract, agreement or any other Government
action or a complaint to influence Government policy through corrupt means.". (31)

Madam, these are very important amendments. One of them is related to Prime Minister regarding commercial agreement
entered into by the Prime Minister with the Head of the State of any country. There is another amendment in this clause on
corporate houses.

MADAM SPEAKER: I shall now put Amendment Nos. 30 and 31 moved by Shri Basu Deb Acharia to the vote of the House.
SHRI BASU DEB ACHARIA : Madam, I want Division....(Interruptions)

MADAM SPEAKER: Let the Lobbies be cleareda€”

Now the Lobbies have been cleared.

Now, the Secretary-General to inform the House about the procedure regarding operation of the Automatic Vote Recording
Machine.

SECRETARY-GENERAL: Operation of the Automatic Vote Recording Machine: Kind attention of the hon. Members is invited to the
following points in the operation of the Automatic Vote Recording System:-

1. Before a division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only;

2. As may kindly be seen, the "red bulbs above Display Boards" on either side of the hon. Speaker's Chair are already

glowing. This means the Voting System has been activated;

3. For voting, please press the following two buttons simultaneously immediately after sounding of first gong, namely

One "red" button in front of the hon. Member on the headphone plate and

also
any one of the following buttons fixed on the top of desk of seats:

Ayes - Green colour
Noes - Red colour
Abstain - Yellow colour
4, It is essential to keep both the buttons pressed till the second gong sound is heard and the red bulbs are "off".

IMPORTANT: The hon. Members may please note that the vote will not be registered if both buttons are not kept

pressed simultaneously till the sounding of the second gong.

5. Please do not press the amber button (P) during division.
6. Hon. Members can actually "see" their vote on Display Boards and on their Desk Unit.

7. In case, vote is not registered, they may call for voting through slips.

MADAM SPEAKER: I shall now put Amendment Nos. 30 and 31 moved by Shri Basu Deb Acharia to the vote of the House in
which case the result of the Division shall apply to each amendment.



MADAM SPEAKER : The question is :
Page 7, afterline 45, insert,-

"Provided that protection afforded under this sub-clause shall not apply in case of any commercial agreement
entered into by the prime minister as head of the State with any country;". (30)

Page 8, afterline 42, insert,-

"(i) any corporate body, its promoters, its officers including Directors against whom there is a complaint of
corruption in relation to grant of Government license, lease, contract, agreement or any other Government
action or a complaint to influence Government policy through corrupt means.". (31)

The Lok Sabha divided.
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Namdbhari, Shri Inder Singh

Owaisi, Shri Asaduddin

MADAM SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 69

Noes: 247



Abstain : 2

The motion was negatived.

MADAM SPEAKER: Mr. Dasgupta, are you moving your Amendments?

SHRI GURUDAS DASGUPTA : Madam, since the amendments are identical and since the House has already voted,
therefore, I do not press them.

MADAM SPEAKER: Mr. Lalu Prasad, are you moving your amendment?

oft cilel YIS : Fsd, IRDR of 31eS IR P ale 3 Sit uscl f&ar e, as fasy @2 frn 8 siiz war-vardl & fere 1 ret & St ard off, 33 w
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MADAM SPEAKER: Mr. Saidul Haque, are you moving your Amendment?

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam, I beg to move this amendment because I would like to bring the
corporate house, media and the NGO getting foreign funds and the corporate body under the ambit of Lokpal

So, I beg to move

Page 8, afterline 42, insert--

"(i) Any person who is or has been functioning as editor or owner of Corporate house managed media or trust body
run media, both electronic and printing;

(j) Any person who is or has been director, manager or other officer of any registered NGO who is in receipt of any
donation from the public or from any foreign source of whatever amount under the Foreign Contribution (Regulation)
Act, 2010;

(k) Any corporate body, its owners, its promoters, its officers against whom there is a complaint of corruption in
relation to grant of Government license, contract, argument or to influence Government policy through corrupt
means." (55)
MADAM SPEAKER: I shall now put Amendment No. 55 moved by Shri Saidul Haque to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: Shrimati Sushma Swaraj

SHRIMATI SUSHMA SWARAJ :Madam, my Amendment No. 65 has been accepted by the Government, that is why I am not
pressing for it. But I am moving my Amendment Nos. 66 and 67. I am not moving my Amendment No. 68

I beg to move:
"Page 8,A omitlines 4 to 6. (66)

Page 8, omitlines 36 to 42." (67)

MADAM SPEAKER: I shall now put the Amendment Nos. 66 and 67 moved by Shrimatai Sushma Swaraj to the Vote of the
House.

The amendments were put and negatived.
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22.20 hrs.

Shri Lalu Prasad and some other hon'ble Members then left the House.
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The question is:
"That clause 14, as amended, stand part of the Bill."

The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clauses 15 to 19 were added to the Bill.
Clause 20 Provisions relating to complaints and
preliminary inquiry and investigation

Amendment made:

Page 11, lines 9, for "period of six months", substitute "period not exceeding six months at a time"; (90)

(ShriV. Narayanasamy)
MADAM SPEAKER: Now, Shri Inder Singh Namdhari
SHRI INDER SINGH NAMDHARI (CHATRA): I am not moving my amendment.
MADAM SPEAKER: Shri Hansraj Abhir.
SHRI HANSRAJ G. AHIR (CHANDRAPUR): I am not moving my amendment.
SHRI BASU DEB ACHARIA: I beg to move:
Page 10, lines 16 to 31,--

substitute"20. (1) The Lokpal shall on the receipt of a complaint first decide whether to proceed in the matter or
close the same and if the Lokpal decides to proceed further it shall order the preliminary inquiry against any
public servant by its own investigation wing to ascertain whether there exists a prima facie case for
proceeding in the matter:

Provided that the Lokpal shall if it has decided to proceed with the preliminary inquiry by a general or special
order, refer the complaints or a complaint received by it in respect of public servants belonging to group C and
D to the Central Vigilance Commission constituted under sub-section (1) of section 3 of the Central Vigilance
Commission Act, 2003.

45 of 2003
Provided further that the Central Vigilance Commission in respect of complaints referred to it in respect of public
servants belonging to group C and D, after making preliminary inquiry, shall submit its report to the Lokpal
after which the Lokpal will decide further action to be taken."

(32)

Page 10, lines 32 and 33,--
for "the Inquiry Wing or any agency (including the Delhi Special Police Establishment)"

substitute "Its own Investigation Wing". (33)

Page 10, forlines 44 and 45,--

substitute "(a) further investigation by its own agency;". (34)

Page 11, forlines 4 to 13,--

substitute"(5) In case the Lokpal decides to proceed to investigate the complaint, its investigation agency shall
ordinarily complete the investigation within a period of six months from the date of its order.

(6) All investigation of cases under the Prevention of Corruption Act, 1988 shall follow the procedure mentioned in
this section and such reports shall be submitted to the Lokpal within ited time.".
49 of 1988
(35)



Page 11, lines 15 and 16,--

for "any agency (including the Delhi Special Police Establishment)

substitute "its own Investigation Agency". (36)

Page 11, lines 23 and 24,--

for "any agency (including the Delhi Special Police Establishment)

substitute "its own Investigation Agency". (37)

MADAM SPEAKER: I shall now put Amendment Nos.32, 33, 34, 35, 36 and 37 moved by Shri Basu Deb Acharia to the vote
of the House.

The amendments were put and negatived.
SHRIMATI SUSHMA SWARAJ : I beg to move:
Page 10, line 16,--
after"a complaint”.
insert "or suo motd'. (69)
MADAM SPEAKER: I shall now put Amendment No.69 moved by Shrimati Sushma Swaraj to the vote of the House.
The amendment was put and negatived.

MADAM SPEAKER: The question is:
"That clause 20, as amended, stand part of the Bill."

The motion was adopted.

Clause 20, as amended, was added to the Bill.
Clauses 21 and 22 were added to the Bill.
Clause 23 Previous sanction not necessary for
investigation and intiating prosecution by

Lokpal in certain cases
MADAM SPEAKER: Dr. M. Thambidurai.
DR. M. THAMBIDURAI (KARUR): I am not moving my amendment.
MADAM SPEAKER: The question is:
"That clause 23 stand part of the Bill."

The motion was adopted.

Clause 23 was added to the Bill.

Clause 24 Action on investigation against public servant being Prime Minister, Ministers or Members of Paliament
Amendments made:

Page 12, line 20, for"24. (1)", substitute "24."; (91)

Page 12, omitlines 25 to 40; (92)

(Shri V. Narayanasamy)

MADAM SPEAKER: Shrimati Sushma Swaraj, the amendment that you have moved has been adopted by the Government.



SHRIMATI SUSHMA SWARA]J : Yes, the amendment which I moved in Clause 24 has been accepted by the Government. So,
I am not pressing the amendment.

SHRI V. NARAYANASAMY: We have moved a separate amendment.
MADAM SPEAKER: The question is:
"That clause 24, as amended, stand part of the Bill."
The motion was adopted.
Clause 24, as amended, was added to the Bill.
Clause 25 Supervisory Power of Lokpal
SHRI BASU DEB ACHARIA (BANKURA): I beg to move:
"Page 12, forlines 43 to 51,--
substitute"25. (1) The Lokpal shall have the powers of superintendence, direction and full administrative
control over the Investigation Agency to be set up under this Act, which shall be the sole agency to deal with
cases under the Prevention of Corruption Act, 1988: Provided that while exercising its powers, the Lokpal shall

not act in any manner prejudicial to the independent investigation of the case so as to require the agency to
) of 1988 investigate and/or dispose of any case in a particular manner.

(2) The Lokpal shall issue guidelines and directions to the Central Vigilance Commission concerning the
preliminary inquiry into cases of Group 'C' and 'D' employees referred to the Commission by the Lokpal so as to
enable the Lokpal to dispose of such cases within such time as the Lokpal may decide."." (38)

"Page 13, omitlines 1 to 4." (39)
MADAM SPEAKER: I shall now put Amendment Nos. 38 and 39 moved by Shri Basu Deb Acharia to the vote of the House.
The amendments were put and negatived.
SK. SAIDUL HAQUE : I beg to move:
"Page 12, afterline 51, insert,--

"Provided further that the Lokpal shall be entrusted with quasi-judicial powers and autonomy to fulfil its
functions in an independent, accountable, transparent and time-bound manner.". (56)

MADAM SPEAKER: I shall now put Amendment No. 56 moved by Shri Saidul Haque to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 25 stand part of the Bill."
The motion was adopted.
Clause 25 was added to the Bill.

Clause 26 was added to the Bill.

Clause 27 Lokpal to have powers of Civil

Court in certain cases

MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:

Page 13, Line 18-



For "the Inquiry Wing of Lokpal"
Substitute "the Investigating Agency of Lokpal". (40)
MADAM SPEAKER: I shall now put Amendment No.40 moved by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:

"That clause 27 stand part of the Bill."
The motion was adopted.
Clause 27 was added to the Bill.
Clauses 28 and 29 were added to the Bill.
Clause 30 Confirmation of attachment of assets

MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 14, afterline 39, insert,-

"(5) The Lokpal may take suo moto action in any case where it has reason to believe that a lease, license,
contract or agreement or any other Government action was obtained by corrupt means and after hearing the
parties if it so decides it may investigate such a case, it may recommend blacklisting of a firm, company,
contractor or any other person involved in an act of corruption.

(5A) The Public authority shall either comply with the recommendation or reject the same within one month of
receipt of the recommendation.

(5B) In the event of rejection of recommendation, the Lokpal may approach the appropriate Court for seeking
directions to be given to the public authority.". (41)

MADAM SPEAKER: I shall now put Amendment No.41 moved by Shri Basu Deb Acharia to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 30 stand part of the Bill."
The motion was adopted.
Clause 30 was added to the Bill.

Clause 31 Confiscation of assets proceeds, receipts and benefits

arisen or procured by means of corruption in special circumstances

MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 15, afterline 4, insert,-

"(3) if any company or any of its officers or Director is found guilty of any offence under the Prevention of

Corruption Act, 1988 the Lokpal may recommend that-

™ *he company and all companies promoted by any of that company's promoters shall be blacklisted and be
19 0f 1988 gible for undertaking any Government or contract work in the future;

%il) a sum equivalent to the loss entailed to the public exchequer may be recovered through the confiscation of

assets, proceeds, receipts and benefits.

(3A) The public authority shall either comply with the recommendation or reject the same within one month of

receipt of the recommendation.

(3B) In the event of rejection of the recommendation, the Lokpal may approach the appropriate Court for

seeking directions to be given to the public authority.". (42)

MADAM SPEAKER: I shall now put Amendment No.42 moved by Shri Basu Deb Acharia to the vote of the House.



The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 31 stand part of the Bill."
The motion was adopted.
Clause 31 was added to the Bill.

Clauses 32 to 36 were added to the Bill.

Clause 37 Removal and suspension of Chairperson

and Members of Lokpal

MADAM SPEAKER: Shri Basu Deb Acharia.

SHRI BASU DEB ACHARIA : I beg to move:

Page 16, lines18 to 39, -
substitute "(2) The Chairperson or any other member of the Lokpal shall only be removed from office by the
President, on the recommendation of the Supreme Court on any of the following grounds after the Supreme
Court, on the complaint of any person has held an inquiry and found that the Chairperson or member can on
such ground be removed:-
(a) quilty of misbehavior,

(b) unfit to continue in office by reason of infirmity of mind or body,

(c) is adjudged an insolvent, or

(d) engages during term of office in any paid employment outside the duties of office.

(3) In any such proceeding, the Supreme Court may also direct the suspension of such Chairperson or member.

(4) On receipt of recommendation from the Supreme Court, the President shall forthwith remove the Chairperson or the
members as the case may be.

(5) If the complaint is found to be frivolous or made with mala fide intentions, the Supreme Court may impose a find and/
or imprisonment upto one year on the complaint.". (43)

Page 16, line 40,-

for"(5)"

substitute "(6)" (44)

MADAM SPEAKER: I shall now put Amendment Nos.43 and 44 moved by Shri Basu Deb Acharia to the vote of the House.

The amendments were put and negatived,

MADAM SPEAKER: Shrimati Sushma Swaraj.
SHRIMATI SUSHMA SWARAJ : I beg to move:
Page 16, forlines 24-25,-

substitute "(iii) on a petition made by an aggrieved citizen of India before the Supreme Court,". (71)

MADAM SPEAKER: I shall now put Amendment No.71 moved by Shrimati Sushma Swaraj to the vote of the House.
The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 37 stand part of the Bill."

The motion was adopted.



Clause 37 was added to the Bill.

Clauses 38 to 45 were added to the Bill.

Clause 46 Prosecution for false complaints and payment

of compensation etc. to public servant

MADAM SPEAKER: Shri Inder Singh Namdhari.
SHRI INDER SINGH NAMDHARI : I am not moving my amendment.
MADAM SPEAKER: The question is:
"That clause 46 stand part of the Bill."
The motion was adopted.
Clause 46 was added to the Bill.

Clauses 47 to 52 were added to the Bill.

Clause 53 Legal assistance
MADAM SPEAKER: Shri Tathagata Satpathy.
SHRI TATHAGATA SATPATHY : I beg to move:
Page 20, line 27,-
for "seven years"
substitute "six months" (14)
MADAM SPEAKER: I shall now put Amendment No. 14 moved by Shri Tathagata Satpathy to the vote of the House.

The amendment was put and negatived.
MADAM SPEAKER: The question is:
"That clause 53 stand part of the Bill."
The motion was adopted.
Clause 53 was added to the Bill.

Clauses 54 to 62 were added to the Bill.

Clause 63 Definitions
MADAM SPEAKER: Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA : I beg to move:
Page 23, afterline 29, insert, -

"(1A) The provisions of this part shall be considered as guidelines for the State Legislatures for the purpose of
establishing the office of Lokayukta.". (45)

MADAM SPEAKER: I shall now put Amendment No.45 moved by Shri Basu Deb Acharia to the vote of the House.
The amendment was put and negatived.

Amendments made:



"Page 23, line 10,-

for "sub-clauses (i) to (v)"

substitute "sub-clauses (i) to (vi)" (72)

"Page 23, line 13,-

for "sub-clause (iv) or sub-clause (v)"

substitute "sub-clause (v) or sub-clause (vi)" (73)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 63, as amended, stand part of the Bill."
The motion was adopted.

Clause 63, as amended, was added to the Bill.

Clause 64 Establishment of Lokayukta
MADAM SPEAKER: There is an amendment to be moved by Shri Tathagata Satpathy. Are you moving your amendment?
SHRI TATHAGATA SATPATHY : Madam, I beg to move:
"Page 24, line 14,-

for "forty-five years"
substitute "twenty-five years" " (15)

Madam, this is a very crucial part of the Bill. Here, we have limited the lower age of the Chairman and the members of the
Lokpal to 45. Now, we have heard in this House that by 2020, about 62 per cent or 63 per cent population of India would be
below the age of 35. So, we should care for the youth. Those who are job-seekers, those who are entrepreneurs and those
who have a career ahead of them, are the ones who are the victims of corruption. It is the youth who are disgruntled. The
people you see outside, you are so threatened that you are €/ * because you are scared of them.

MADAM SPEAKER: You delete this.
SHRI TATHAGATA SATPATHY : They are the youth and we have to look at their future.

I would suggest that the age limit be dropped to 25. Let them show that they have the courage because the average age of
this House has been notched at 53 years. So, I insist that 25 should be the age.

MADAM SPEAKER: You have made your point. Thank you very much. Please take your seat now.
I shall now put Amendment No. 15 moved by Shri Tathagata Satpathy to the vote of the House.
The amendment was put and negatived.
...(Interruptions)
MADAM SPEAKER: Nothing else will go on record. Please take your seat.
(Interruptions) G€}*
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MADAM SPEAKER: There is an amendment to be moved by Shri Basu Deb Acharia also.
SHRI BASU DEB ACHARIA (BANKURA): Madam, I beg to move:

"Page 23, line 36,-
after "Official Gazette"
insert " ,which shall be issued within six months of such



commencement,". " (46)

MADAM SPEAKER: I shall now put Amendment No. 46 moved by Shri Basu Deb Acharia to the vote of the House.

The amendment was put and negatived.

Amendment made:

Page 23, lines 36 and 37,-

omit "for the purpose of making preliminary inquiry, investigation,
and prosecution in respect of complaints made under this

Act,". (74)

(Shri V. Narayanasamy)

MADAM SPEAKER: There is an amendment to be moved by Shri Bishnu Pada Ray also. Are you moving your amendment?
SHRI BISHNU PADA RAY : Madam, I beg to move:

"Page 23, line 35,-

for"State"

substitute "State or a Union Territory without Legislatures, as
the case may be"." (85)
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MADAM SPEAKER: I shall now put Amendment No. 85 moved by Shri Bishnu Pada Ray to the vote of the House.
The amendment was put and negatived,
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THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): Madam, it is not necessary. So far as the point of the hon.
Member is concerned that an appropriate mechanism should be there to deal with corruption cases at high places in the
Union Territories without legislation, and that should not be brought within the purview of Lokayukta, surely, an appropriate
mechanism will be established and the House will do it.

MADAM SPEAKER: Do you want Division?
SHRIMATI SUSHMA SWARAJ : No, we do not want Division.
MADAM SPEAKER: The question is:
"That clause 64, as amended, stand part of the Bill."

The motion was adopted.

Clause 64, as amended, was added to the Bill.

Clauses 65 and 66 were added to the Bill.

Clause 67 Terms of office of Chairperson and Members
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Page 25, line 20,-
after"Governor"
insert "or the Lieutenant Governor or the
Administrator, as the case may be,". (86)
MADAM SPEAKER: I shall now put Amendment No. 86 moved by Shri Bishnu Pada Ray to the vote of the House.

The amendment was put and negatived.

MADAM SPEAKER: The question is:

"That clause 67 stand part of the Bill."
The motion was adopted.

Clause 67 was added to the Bill.

Clauses 68 to 70 were added to the Bill.

Clause 71 Secretary other officers and staff of Lokayukta
Amendment made:
Page 26, line 26, --

omit "secretary and other". (75)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 71, as amended, stand part of the Bill."
The motion was adopted.

Clause 71, as amended, was added to the Bill.

Clause 72 was added to the Bill.

Clause 73 Appointment of Director of Prosecution
Amendment made:
Page 27, line 15, --
for "investigation report"

substitute "findings of the investigation report". (76)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 73, as amended, stand part of the Bill."
The motion was adopted.
Clause 73, as amended, was added to the Bill.

Clause 74 was added to the Bill.



Clause 75 Jurisdiction of Lokayukta to include

Chief Minister, Ministers, Members of Legislatures, officers and employees of state
government

DR. M. THAMBIDURAI : Madam, I beg to move :
Page 27, omitline 31. (12)

In my speech, I have already said that the Lokayuktas must be given to the States. We have the competence even though
it is in the Concurrent List. We have to see that the State Governments must have the power. Therefore, I am moving this
amendment. Further, as with the Prime Minister, the Chief Minister must also not be included in the Lokayuktas. This is my
amendment.

MADAM SPEAKER: I shall now put Amendment No. 12 moved by Dr. M. Thambidurai to the vote of the House.
The amendment was put and negatived.
Amendment made:
Page 28, omitlines 15 and 16. (77)
(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 75, as amended, stand part of the Bill."
The motion was adopted.
Clause 75, as amended, was added to the Bill.

Clauses 76 to 80 were added to the Bill.

Clause 81 Provisions relating to complaints and
preliminary inquiry and investigation
Amendments made:
Page 29, line 47,-
for"its investigation wing or any investigation agency"
substitute "any agency (including any special investigation agency)". (78)

Page 30, line 13,-
for "any agency"

substitute "any investigation agency". (79)

Page 30, lines 16 and 17,-

for "sub-section (4) from the Investigation Wing or any other agency"

substitute "sub-section (6) from any investigation agency (including any special agency)". (80)
Page 30, forlines 22 to 29,-

Substitute "(8) The Lokayukta may after taking a decision under sub-section (7) on the filing of the charge-
sheet, direct its Prosecution Wing to initiate prosecution in a Special Court in respect of cases investigated by
any investigation agency (Including any special agency).". (81)

Page 30, lines 10 and 11, for "period of six months", substitute "period not exceeding six months at a time". (93)



(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 81, as amended, stand part of the Bill."
The motion was adopted.

Clause 81, as amended, was added to the Bill.

Clause 82 Persons likely to be pre-judicially affected to be heard
Amendment made:
Page 30, line 44, omit "prospective". (82)
(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 82, as amended, stand part of the Bill."
The motion was adopted.
Clause 82, as amended, was added to the Bill.

Clauses 83 and 84 were added to the Bill.

Clause 85 Action on inquiry against public servant being
" Chief Minister, Ministers or Members of state legislative

Amendments made:
Page 31, line 23, omit "preliminary inquiry or". (83)

Page 31, line 25,-
after"clause (b)
insert "or clause (c)". (84)

Page 31, line 23, for"85(1)", substitute "85". (94)

Page 31, omitlines 28 to 39. (95)

Page 32, omitlines 1 and 2. (96)

(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That clause 85, as amended, stand part of the Bill."
The motion was adopted.
Clause 85, as amended, was added to the Bill.
Clauses 86 to 97 were added to the Bill.

The Schedule was added to the Bill.

Clause 1 Short title, extent application and commencement
Amendment made:

Page 2, after line 10, /insert-



"Provided that the provisions of this Act shall be applicable to a State which has given its prior consent to the
application of this Act." (87)

(Shri V. Narayanasamy)

SHRI BHARTRUHARI MAHTAB : Madam, before I move the amendment, I would like to say a few words. The Leader of the
House, the hon. Finance Minister, Shri Pranab Babu has said that there was no necessity or there was unnecessary debate
on the issue of federal structure being protected. He has also mentioned that an amendment is being moved by the
Government, at page 2, which says, "Provided that the provisions of this Act shall be applicable to a State which has given
its prior consent to the application of this Act." It has not satisfied us. In his speech, he said that without the State
Government's approval, this is not going to be implemented. It has not found a place in the amendment that has been
moved.

Rather I have moved an amendment that Lokpal shall come into force on such date as the Central Government may,
by notification in the Official Gazette, appoint. I have made another addition that the provisions of this Act relating to
Lokayukta shall come into force on such date as the respective State Governments may, by notification in the Official
Gazette, appoint. I would appeal to the Members of this House specially those who are with the UPA, the Trinamool
Congress and also to the DMK that this would become more explicit. I would also appeal to the hon. Members of Bharatiya
Janata Party and also to the Anna DMK that here is a case — I do not know why — that you protect the interests of the

State. I read out the letter that the hon. Prime Minister had written on 27th August. In that letter, it is stated:

R steot aotie Sft, SMu fetis 26 sPRA & udq, P oI towrarg| Sl b s Sield 3, e 3 3iel cllopurd Jidelt 781 u2 aaf 58| Ul A6
SIeIPIR Yool 8l [ 3G P Sloll Aol of UD GRI 3ol Ue) 3 IoRI oK dlol f[dogall U2 ud Islcggrel WA ool &) 33 Ioheggrel B
SPRIR G dlol AWl w Agiferd Fu I AsAd 3| 0D oD 2Afddl, Sl 36 [ERID cIRn sRI 3, W ofdl 831 3| 3l, SWKP dd, I SR
forael IR P FRPB! DRIl DI ellpurel B 3iefior Do, A 3 ol 3 dlol, Al A PRI I Feell| el férar sri 3, el A e
St 3133, it U2 IAGIRN b B3l 3MUol Bal b A 3 AAPRKD Bl TG AG AAG B2 3MMUG! UG Bal b APRKD Bt Fe6l Al i
8efl| BRI fordcel A8t 8 b 3MU woios e SRR Pl d8 disel ISl Sifde; 3 IR-TR ALt DT 311 2T § b A A Ut DB of Da,
S Al SIUAD ol Dal| As Aolltlol FHIL TIARSITAD of Dal, SBCRI SRIH Sl of al, AldieiE A A6 ad RIS ARt Sft of Bl A6 I sHEt
cfls2 3w &t smalfStorel Jua St of off P&l A i Gada ) 31U v Hisel S SIRIE 34 TRl $eIRRT D2 38 3 b A6 BI3A P! URI DIl
3| 3 @l fordcol 3l g b Sl Jolierel aaol R & fere 3 8, 3 W 3 faR $hifsm,

I beg to move:
Page 2, forlines 7 to 10, substitute, --

"(4) The provisions of this Act relating to Lokpal shall come into force on such date as the Central Government may,
by notification in the Official Gazette, appoint.

(4A) The provisions of this Act relating to Lokayukta shall come into force on such date as the respective State
Governments may, by notification in the Official Gazette, appoint." (16)

MADAM SPEAKER: I shall now put Amendment No. 16 moved by Shri Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB: I want Division.

MADAM SPEAKER: Lobbies have already been cleared. I shall now put Amendment No. 16 moved by Shri Bhartruhari
Mahtab to the vote of the House.

The question is:
Page 2, forlines 7 to 10, substitute, --

"(4) The provisions of this Act relating to Lokpal shall come into force on such date as the Central Government may,
by notification in the Official Gazette, appoint.

(4A) The provisions of this Act relating to Lokayukta shall come into force on such date as the respective State
Governments may, by notification in the Official Gazette, appoint.” (16)

The Lok Sabha divided:



DIVISION NO. 2 AYES 22.48 hrs.
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ABSTAIN

Owaisi, Shri Asadudin

Sharig, Shri S.D.

MADAM SPEAKER: Subject to correction#, the result of the Division is:

Ayes — 189
Noes — 247
Abstain -2

The motion was negatived.
MADAM SPEAKER: Shri Gurudas Dasgupta, are you pressing for your Amendment?
SHRI GURUDAS DASGUPTA : Madam, I do not wish to press for it.
MADAM SPEAKER: The question is:

"That clause 1, as amended, stand part of the Bill."

The motion was adopted.



Clause 1, as amended, was added to the Bill.

The Enacting Formula, the Preamble, and the Long Title were added to the Bill.

SHRI V. NARAYANASAMY: I beg to move:
"That the Bill, as amended, be passed."
MADAM SPEAKER: The question is:
"That the Bill, as amended, be passed."
The motion was adopted.
MADAM SPEAKER: The Lobbies may be opened.

SHRI BASU DEB ACHARIA : Madam, this Government has not accepted any of our amendments to make Lokpal a strong
and effective. This Bill will have a very weak Lokpal. Therefore, in protest, we walk out of the House.

22.52 hrs
At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House
MADAM SPEAKER: Nothing will go on record.
(Interruptions) 4€;+*

DR. M. THAMBIDURAI : Madam, in spite of our opposition to certain provisions of the Bill the Government has passed the
Bill. Therefore, in protest, we walk out of the House.

22.52 A hrs
At this stage, Dr. M. Thambidurai and some other
hon. Members left the House.

SHRI ARJUN CHARAN SETHI (BHADRAK): The Opposition demanded that the federal structure of the Constitution should
be protected. However, the Leader of the House Pranabda did not respond to that. Therefore, in protest, we walk out of the
House.

22.53 hrs
At this stage, Shri Arjun Charan Sethi and some other

hon. Members left the House

22.54 hrs.
CONSTITUTION (ONE HUNDRED AND SIXTEENTH
AMENDMENT) BILL, 2011

(Insertion of new Part XIVB)



MADAM SPEAKER: Hon. Members, before I put the motion for consideration of the Bill to the vote of the House, I may
inform the House that this being a Constitution (Amendment) Bill, voting has to be by Division.

Let the lobbies be cleareda€”
MADAM SPEAKER: Hon. Members, please take your seats. @1z @ 8l 331 3, 9Iid &l Sy,
+...(caemer)
3rexet aigtea: 3fie Sit amu =il 2aS 8t 33 ) 2ifderrer Jolierel Aet BT 3, SIRI AT IFHR Bl MY, G G9I IMUD! A B 3|
...(Interruptions)
MADAM SPEAKER: Please keep quiet and sit down.
...(Interruptions)

MADAM SPEAKER: Constitutional Amendment Bill is going on. You have to be more serious about it. Please take your
seats.

...(Interruptions)

MADAM SPEAKER: The Secretary-General has already informed about the procedure of operating the Automatic Vote Recording
Machine. Therefore, I shall now put the motion for consideration to the vote of the House.

The question is:
"That the Bill further to amend the Constitution of India, be taken into consideration."

The Lok Sabha divided:

DIVISION NO. 3 AYES 22.58 hrs.

Aaron Rashid, Shri J.M.
Acharia, Shri Basu Deb
Adhikari, Shri Sisir

Adhi Sankar, Shri

Advani, Shri LK.

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahir, Shri Hansraj G.
Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Argal, Shri Ashok

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
*Azad, Shri Kirti

Azharuddin, Mohammed



Baalu, Shri T.R.

'Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Bais, Shri Ramesh

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhaiya, Shri Shivraj

Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biju, Shri P.K.

Bishnoi, Shri Kuldeep
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.

Chakravarty, Shrimati Bijoya
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
*Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.

Chinta Mohan, Dr.

Chitthan, Shri N.S.V.

Choudhary, Shri Harish



Choudhary, Shri Nikhil Kumar
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
Chowdhury, Shri Bansa Gopal
'Commando’, Shri Kamal Kishor
*Das, Shri Bhakta Charan

Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Deshmukh, Shri K.D.
Dhanapalan, Shri K. P.
*Dhotre, Shri Sanjay
Dhruvanarayana, Shri R.
Dhurve, Shrimati Jyoti

Dias, Shri Charles

Dikshit, Shri Sandeep

Dome, Dr. Ram Chandra

Dutt, Shrimati Priya

Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Rahul

Gandhi, Shrimati Maneka
Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.
Ganeshamurthi, Shri A.

Gavit, Shri Manikrao Hodlya



Geete, Shri Anant Gangaram
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

*Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail
Hussain, Shri Syed Shahnawaz
Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jawale, Shri Haribhau
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Mahesh

#*Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kamal Nath, Shri

Kamat, Shri Gurudas
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kaswan, Shri Ram Singh

Kataria, Shri Lalchand



Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khaire, Shri Chandrakant
Khan, Shri Hassan
Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal
Khursheed, Shri Salman
Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh
*+Kumar, Shri Virendra
Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahajan, Shrimati Sumitra
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal

Mitra, Shri Somen

Moily, Shri M. Veerappa

Mukherjee, Shri Pranab



Munda, Shri Karia

Munde, Shri Gopinath
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
*Nagpal, Shri Devendra

Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Naik, Shri Shripad Yesso
Naqyi, Shri Zafar Al

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Dr. Vinay Kumar
Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram
Paranjpe, Shri Anand Prakash
Patasani, Dr. Prasanna Kumar
xPatel, Shri Devji M.

**Patel, Shri Lalubhai Babubhai
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Dr. Padmasinha Bajirao
**Patil, Shri C.R.

Patil, Shri Danve Raosaheb

Patil, Shri Sanjay Dina



Patil, Shri Pratik

Patle, Shrimati Kamla Devi
Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.
Purandeswari, Shrimati D.
Purkayastha, Shri Kabindra
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das
Rajagopal, Shri L.

Rajesh, Shri M.B.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rana, Shri Rajendrasinh
Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Ray, Shri Bishnu Pada

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
*Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant
*Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

Sai Prathap, Shri A.



Sampath, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Scindia, Shrimati Yashodhara Raje
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Shariq, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Siddeshwara, Shri G.M.

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

*xSingh, Shri Bhoopendra
*Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Ijyaraj

Singh, Shri Jaswant

Singh, Shri Jitendra

#Singh, Shri N. Dharam

Singh, Shri Pradeep Kumar
Singh, Shri R.P.N.

Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Ratan

Singh, Shri Ravneet



Singh, Shri Sukhdev

Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Siricilla, Shri Rajaiah
*Solanki, Dr. Kirit Premjibhai
Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri Kodikkunnil
Swaraj, Shrimati Sushma
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shri Lalji

Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thakur, Shri Anurag Singh
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.

Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Tomar, Shri Narendra Singh
Trivedi, Shri Dinesh

Vasava, Shri Mansukhbhai D.
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan



Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash
Yadav, Shri Ramakant

Yaskhi, Shri Madhu Goud

NOES

Aditya Nath, Yogi

Adsul, Shri Anandrao
Agrawal, Shri Rajendra
*Anandan, Shri M.

Angadi, Shri Suresh

Bhagat, Shri Sudarshan
Bundela, Shri Jitendra Singh
Chavan, Shri Harishchandra
**Choudhary, Shri Bhudeo
Deka, Shri Ramen

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama
Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao

Gandhi, Shri Varun



Gohain, Shri Rajen

Gouda, Shri Shivarama
xHassan, Dr. Monazir

Hazari, Shri Maheshwar
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Kachhadia, Shri Naranbhai

Kashyap, Shri Virender

Kateel, Shri Nalin Kumar
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul

Mahato, Shri Baidyanath Prasad
*Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
*Manian, Shri O.S.

Manijhi, Shri Hari

Meena, Dr. Kirodi Lal

Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Namdhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Natarajan, Shri P.R.

Nishad, Capt. Jai Narain Prasad
Pandey, Kumari Saroj

Paswan, Shri Kamlesh

Patel, Shri Nathubhai Gomanbhai
Potai, Shri Sohan

*Rajendran, Shri C.

Ram, Shri Purnmasi

Ramshankar, Prof.



Reddy, Shri M. Venugopala

Riyan, Shri Baju Ban

Roy, Shri Arjun

Satpathy, Shri Tathagata
*Semmalai, Shri S.

*Sharma, Shri Jagdish

Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Singh, Shri Mahabali

Singh, Shri Murari Lal

Singh, Shri Uday

Singh, Shrimati Meena

Sivasami, Shri C.

Solanki, Shri Makansingh

Tarai, Shri Bibhu Prasad
Thambidurai, Dr. M.

Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar
**\/enugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao

Yadav, Prof. Ranjan Prasad

ABSTAIN
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23.00 hrs.

MADAM SPEAKER: Subject to correction#, the result of the Division is:



Ayes: 321
Noes: 71
Abstain : 2

The motion is carried by a majority of the total membership of the House and by a majority of not less than two-thirds of
the members present and voting.

The motion was adopted.

Clause 2 Insertion of New Part XIV B

MADAM SPEAKER: The House will now take up clause-by-clause consideration of the Bill. Shri Bhartruhari Mahtab has
Tabled Notice of five amendments to Clause 2. Shri Bhartruhari Mahtab, are you moving your amendment numbers 1 to 5?

SHRI BHARTRUHARI MAHTAB : Madam I beg to move:
Page 2, line 18, -
for "Parliament or the State Legislature, as the case may be,"
substitute "the State Legislature". (1)
Page 2, line 20, -
omit "Parliament or, as the case may be," (2)
Page 2, line 22, -
omit "Parliament or" (3)
Page 2, line 26, -
omit "Parliament by law or, as the case may be," (4)
Page 2, line 34, -
omit "Parliament or" (5)
MADAM SPEAKER: I shall now put Amendment Nos. 1 to 5 moved by Shri Bhartruhari Mahtab to the vote of the House.
SHRI BHARTRUHARI MAHTAB : I want Division.

The Lok Sabha divided:

DIVISION NO. 4 AYES 23.01 hrs.
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Hossain, Shri Abdul Mannan
Hussain, Shri Ismail
**Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha



Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuiji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Laguri, Shri Yashbant
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi

Marandi, Shri Babu Lal

Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta

Meghwal, Shri Bharat Ram



Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal

Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra

Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Naqyi, Shri Zafar Al

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram
Pakkirappa, Shri S.

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.
Purandeswari, Shrimati D.

Raghavan, Shri M.K.



Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
*Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.L.

Sharma, Dr. Arvind Kumar
Sharig, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh

Sibal, Shri Kapil



Singh, Chaudhary Lal
Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ajit

Singh, Shri Ijyaraj

Singh, Shri Jitendra

Singh, Shri N. Dharam
Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Virbhadra
Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah
Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka
Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok
Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish
Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.
Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.

Venugopal, Shri K.C.



Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash

Yaskhi, Shri Madhu Goud

ABSTAIN

Owaisi, Shri Asaduddin

MADAM SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 174
Noes: 249
Abstain : 1

The motion is not carried in accordance with Rule 155 of the Rules of Procedure and in accordance with the provision of
Article 368 of the Constitution of India.

The motion was negatived.

MADAM SPEAKER: Shrimati Sushma Swaraj has Tabled notices of five amendments to Clause 2. Shrimati Sushma Swaraj,
are you moving Amendment Nos. 6 to 10?

offareit AT FarS : dAsa, 9 3ol uidl 3WISIHCA A D2 Wl § 3N A Dsoll argstt b SIAT Acel ol Sl Usel et 3irl, JAD! aal P S[A S
3¢ sl fop st arr 252 3iik emrr 253 6t a1 Jretl 3, i A Az oidl §) bl deA 2Afkerrer Aea & aRiifp s 2t P ARl w2 daet o
& @28 A HRARI 216 el Jolr Al 3

w252 3z 253 3 sedlar 253 a1 Asri forn 3) et & Yrowae 9 oft forar 3 6 391 Awer Bd9lol 3PIoIC BAQIGT DI SHICH-SITAT UsoTIo!
& forg Rict oY &) Aiftbor 253 @t et Ao Blar ) s St sEisdoc AD2 AR 3, 33 AT e 28 & b A8 Rt sl W2 3orbl dode B ol
1] o1dl B, AB 3MUel MU TPt 3| $AfeTe M 3plosiloc saon 3 b e forar 3 "5 @ uftkmilec’ 3AP 3@ RrAY 352
anféwmer 252, it are 3l ong off s1aA of D b sifser Rt woir gl St ar off Afdags Sht of ol &b sifser fiet dorr o) Sl a1 off aRForRA I
3z off wISa smart s 23 3 o difscr Rt golt oY) 52w T [Sadd 3) G) sl DI YA el 3 53 Fifscl et gott Aba 3| Afdpor 3mu 253
DT ABRI A 33 & 32 sl B casA 3 23 3 b Gl st s8) ordl act Aapdl| 39 3ol =BT A DI 3RIdeNforD DI ofdl B2 Add 3| AT J
3ol 3 Uil PisHecH Ad Pl g

I beg to move:



Page 2, line 18,-
after "Parliament”

insert "under article 252 of the Constitution of India" (6)

Page 2, line 20,-
after "Parliament”

insert "under article 252 of the Constitution of India" (7)

Page 2, line 22,-
after "Parliament”

insert "under article 252 of the Constitution of India" (8)

Page 2, line 26,-
after "Parliament”

insert "under article 252 of the Constitution of India" (9)

Page 2, line 34,-
after "Parliament”

insert "under article 252 of the Constitution of India" (10)

MADAM SPEAKER: Now, I shall put the Amendment Nos.6 to 10 moved by Shrimati Sushma Swaraj to the vote of the
House.

offercll w3 Faere | Eical, 3 ¥distol el & )

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
Madam, she is asking for a Division on this...(Interruptions)

MADAM SPEAKER :

The Lok Sabha Divided.

DIVISION NO.5 AYES 23.08 hrs.

Acharia, Shri Basu Deb
Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Anandan, Shri M.
Ananth Kumar, Shri

Angadi, Shri Suresh



Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Baitha, Shri Kameshwar
Basavaraj, Shri G. S.

Baske, Shri Pulin Bihari

Bauri, Shrimati Susmita

Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep

Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
#Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Chowdhury, Shri Bansa Gopal
Das, Shri Khagen

Das, Shri Ram Sundar
Dasgupta, Shri Gurudas

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh
Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra
Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka



Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama
Hassan, Dr. Monazir

Hazari, Shri Maheshwar
*Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana
Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau
Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.

Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra

Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul

Laguri, Shri Yashbant
Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan

Manian, Shri O.S.



Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad
Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Deviji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan
Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh



Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali

Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena
Sinha, Shri Shatrughan

Sinha, Shri Yashwant



Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.

Sushant, Dr. Rajan

Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.

Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.
Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad
Yadav, Shri Dinesh Chandra
Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad

NOES

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri
Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan
Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh



Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed

Baalu, Shri T.R.

'Baba’, Shri K.C. Singh

Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T

Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer
Bhuria, Shri Kanti Lal
Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.
Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh
Chidambaram, Shri P.
Chinta Mohan, Dr.
Chitthan, Shri N.S.V.
Choudhary, Shri Harish

Choudhry, Shrimati Shruti



Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
'Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen

De, Dr. Ratna

Deo, Shri V. Kishore Chandra

Deora, Shri Milind

Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.
Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.
Hooda, Shri Deepender Singh

Hossain, Shri Abdul Mannan



Hussain, Shri Ismail
Islam, Sk. Nurul
Jadhav, Shri Baliram
Jagannath, Dr. Manda

Jain, Shri Pradeep

Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
Khatgaonkar, Shri Bhaskarrao Bapurao Patil
Khatri, Dr. Nirmal

Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka

Mahant, Dr. Charan Das



Maharaj, Shri Satpal
Majhi, Shri Pradeep
Maken, Shri Ajay

Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal
Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram
Naqvi, Shri Zafar Ali
Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natarajan, Shri P.R.

Natrajan, Kumari Meenakshi

Nirupam, Shri Sanjay
Noor, Kumari Mausam

Ola, Shri Sis Ram



Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao
Patil, Shri Sanjay Dina

Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Nityananda
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan

Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.



Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.

Sharma, Dr. Arvind Kumar
Sharig, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh

Sibal, Shri Kapil

Singh, Chaudhary Lal
Singh, Dr. Sanjay
Singh, Rao Inderjit
Singh, Shri Ajit

Singh, Shri Jitendra
Singh, Shri N. Dharam
Singh, Shri R.P.N.
Singh, Shri Ratan
Singh, Shri Ravneet
Singh, Shri Sukhdev
Singh, Shri Uday Pratap
Singh, Shri Virbhadra
Singh, Rajkumari Ratna

Singh, Shrimati Rajesh Nandini



Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath
Tewari, Shri Manish

Thamaraiselvan, Shri R.

Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
*Thomas, Prof. K.V.
Thomas, Shri P.T.

*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.

Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.

Yadav, Shri Om Prakash



Yaskhi, Shri Madhu Goud

ABSTAIN

Owaisi, Shri Asaduddin

MADAM SPEAKER: Subject to correctionx the result of the Division is:
Ayes: 182
Noes: 249
Abstain : 1

The motion was negatived.

MADAM SPEAKER: Hon. Members, Shri Prasanta Kumar Majumdar has also tabled notices of five amendments which are
identical to the amendments of Shrimati Sushma Swaraj.

Since the House has already given its decision on the amendments of Shrimati Sushma Swaraj, the identical Amendment
Nos. 12 to 16 of Shri Majumdar cannot be permitted to be moved.



Clause 2 Insertion of new part XIVB
MADAM SPEAKER: The Lobbies are already clear. I shall now put clause 2 to the vote of the House.
The question is:
"That clause 2 stand part of the Bill."

The Lok Sabha divided:

DIVISION NO.6 AYES 23:10 hrs.
Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri

Agarwal, Shri Jai Prakash
Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh



Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed

Baalu, Shri T.R.
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ABSTAIN



Hazari, Shri Maheshwar

Owaisi, Shri Asaduddin

SHRIMATI SUSHMA SWARA]J : From the Display Board it is clear that clause 2 cannot become part of the Bill. The required
number is not there. The required number should be fifty per cent of the total and two-thirds of present and voting. Fifty
per cent of the total is not there. It is 247, but it should be 273. So, clause 2 cannot become part of the Bill.

MADAM SPEAKER: Nothing will go on record.
(Interruptions) 4€;+*
MADAM SPEAKER: The Lobbies have not been opened. They are closed. The doors are closed.
...(Interruptions)
3IEAGT ABICAL: GIAS! oldl el &, MU VAT =il DB 33 37
.. (e
MADAM SPEAKER: I have not asked them to open the doors. The doors are closed. Please do not doubt so much.
...(Interruptions)
31EAST ABIGAT: GO SI8l Al &, SUD! IR-AIR TRl AIRI &l I8 8 ?
.. (caener)
MADAM SPEAKER: Nothing is opened. Please take your seats. The Lobbies are not opened.
...(Interruptions)
MADAM SPEAKER: Nothing will go on record.
(Interruptions) €] *
MADAM SPEAKER: Let the slips come.
...(Interruptions)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Madam Speaker, please announce the result....(Interruptions)
MADAM SPEAKER: Let the slips come. I know. Whenever the slip came, I announced it.
SHRI ANANTH KUMAR : Subject to correction, you can announce the result.
SHRI PRANAB MUKHERJEE: The correction slips are to be counted because this is a Constitution (Amendment) Bill..
MADAM SPEAKER: The result of the Division is:
Ayes: 251
Noes: 179
Abstain : 2

The motion is not carried by a majority of the total membership of the House and by a majority of not less than two-thirds
of the Members present and voting.

The motion was negatived.
Clause 2 was not added to the Bill.

MADAM SPEAKER: Hon. Members, please keep quiet.



...(Interruptions)

MADAM SPEAKER: It was with great pain that I was listening to remarks like lobbies have been opened, and then, people
are walking in; and slips are being brought in. It is an aspersion on the Chair. Please do not do that. No.

Now, I am ordering that the lobbies are already clear. I want to make it very clear to everybody that the lobbies are
clear. I shall now put clause 3 to the vote of the House.

The question is:

"That clause 3 stand part of the Bill."
The Lok Sabha divided:

DIVISION NO. 7 AYES 23:26 hrs.
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Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash

Yaskhi, Shri Madhu Goud

Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri L.K.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Anandan, Shri M.
Ananth Kumar, Shri
Angadi, Shri Suresh
Argal, Shri Ashok
Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.



Besra, Shri Devidhan
Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Bishnoi, Shri Kuldeep
Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra )
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar
Das, Shri Khagen

Das, Shri Ram Sundar

Dasgupta, Shri Gurudas

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka
xGaneshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama

*+xHassan, Dr. Monazir

Hazari, Shri Maheshwar

Hegde, Shri Anant Kumar

Hussain, Shri Syed Shahnawaz



Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai
Jawale, Shri Haribhau

Jigajinagi, Shri Ramesh

Joshi, Dr. Murli Manohar

Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
*Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

++Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant
Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahato, Shri Narahari
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar
Malik, Shri Sakti Mohan
Manian, Shri O.S.

Manjhi, Shri Hari

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad

Mohan, Shri P.C.



Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
*Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
x*Patasani, Dr. Prasanna Kumar
Patel, Shri Devji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
*Patle, Shrimati Kamla Devi

Potai, Shri Sohan

Purkayastha, Shri Kabindra
Rajendran, Shri C.

Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh

Rao, Shri Nama Nageswara



Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada

Ray, Shri Rudramadhab

Reddy, Shri M. Venugopala

Riyan, Shri Baju Ban

Roy, Shri Arjun

Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev

*Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.

Sharma, Shri Jagdish

Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.

Singh, Dr. Bhola

Singh, Shri Bhoopendra

Singh, Shri Dushyant

Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath
Singh, Shri Pradeep Kumar
Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena

Sinha, Shri Shatrughan



Sinha, Shri Yashwant
Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sushant, Dr. Rajan
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.

Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad

ABSTAIN

=*Baske, Shri Pulin Bihari
**Bauri, Shrimati Susmita
**Biju, Shri P.K.

**Chowdhary, Shri Bansa Gopal



*Dome, Dr. Ramchandra
*Karunakaran, Shri P.
**Natarajan, Shri P. R.
Owaisi, Shri Asaduddin
**Rajesh, Shri M. B.
*Saha, Dr. Anup Kumar

**Sampath, Shri A.

MADAM SPEAKER: Subject to correction#, the result of the Division is:
Ayes: 247
Noes: 171
Abstain : 11

The motion is not carried by a majority of the total membership of the House and by a majority of not less than two-thirds
of the Members present and voting.

The motion was negatived.

Clause 3 was not added to the Bill.

MADAM SPEAKER: There is an amendment to Clause 1. The Minister may now move Amendment No. 11
SHRI V. NARAYANASAMY: Madam, I beg to move:

Page 1, line 3,-

for"(One Hundred and sixteenth Amendment)"

substitute "(Ninety-eighth Amendment)".

MADAM SPEAKER: I shall now put Amendment No. 11 moved by the Minister to the vote of the House.
The Lobbies are already cleared.
The question is:
Page 1, line 3,-
for"(One Hundred and sixteenth Amendment)"
substitute "(Ninety-eighth Amendment)".
The Lok Sabha divided:

DIVISION NO.8 AYES 23:31 hrs.

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir

Adhi Sankar, Shri



Agarwal, Shri Jai Prakash
Ahamed, Shri E.

*Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

'Baba’, Shri K.C. Singh
*Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhuijbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh

*Chidambaram, Shri P.



Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
'Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles

Dikshit, Shri Sandeep

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh

Ering, Shri Ninong

Gadhvi, Shri Mukesh Bhairavdanji )
Gaikwad, Shri Eknath Mahadeo
Gandhi, Shri Rahul

Gandhi, Shrimati Sonia
Gandhiselvan, Shri S.

Gavit, Shri Manikrao Hodlya
Ghatowar, Shri Paban Singh
Gogoi, Shri Dip

Guddu, Shri Premchand
Haldar, Dr. Sucharu Ranjan
Handique, Shri B.K.

Haque, Shri Mohd. Asrarul
Hari, Shri Sabbam

Harsha Kumar, Shri G.V.



Hooda, Shri Deepender Singh
Hossain, Shri Abdul Mannan
Hussain, Shri Ismail

Islam, Sk. Nurul

Jadhav, Shri Baliram
Jagannath, Dr. Manda
Jaiswal, Shri Shriprakash
Jakhar, Shri Badri Ram
Jayaprada, Shrimati

Jena, Shri Srikant

Jeyadurai, Shri S. R.

Jhansi Lakshmi, Shrimati Botcha
Jindal, Shri Naveen

Joshi, Dr. C.P.

Joshi, Shri Mahesh

Kamal Nath, Shri

Kamat, Shri Gurudas

Kataria, Shri Lalchand

Kaur, Shrimati Preneet
Kaypee, Shri Mohinder Singh
Khan, Shri Hassan

Khandela, Shri Mahadeo Singh
Kharge, Shri Mallikarjun
x*Khatgaonkar, Shri Bhaskarrao Bapurao Patil
*Khatri, Dr. Nirmal
Khursheed, Shri Salman

Killi, Dr. Kruparani

Kowase, Shri Marotrao Sainuji
Krishnasswamy, Shri M.
Kumar, Shri Ajay

Kumar, Shri Ramesh

Kumari, Shrimati Chandresh
Kurup, Shri N. Peethambara
Lakshmi, Shrimati Panabaka
Mahant, Dr. Charan Das
Maharaj, Shri Satpal

Majhi, Shri Pradeep

Maken, Shri Ajay



Malik, Shri Jitender Singh
Maran, Shri Dayanidhi
Marandi, Shri Babu Lal
Masram, Shri Basori Singh
Mcleod, Shrimati Ingrid
Meena, Shri Namo Narain
Meena, Shri Raghuvir Singh
Meghe, Shri Datta
Meghwal, Shri Bharat Ram
Meinya, Dr. Thokchom
Mirdha, Dr. Jyoti

Mishra, Shri Mahabal

Mitra, Shri Somen

Moily, Shri M. Veerappa
Mukherjee, Shri Pranab
Muniyappa, Shri K.H.
Muttemwar, Shri Vilas
*Nagpal, Shri Devendra
Naik, Dr. Sanjeev Ganesh
Naik, Shri P. Balram

Naqvi, Shri Zafar Ali

Narah, Shrimati Ranee
Narayanasamy, Shri V.
Naskar, Shri Gobinda Chandra
Natrajan, Kumari Meenakshi
Nirupam, Shri Sanjay

Noor, Kumari Mausam

Ola, Shri Sis Ram

Pal, Shri Jagdambika

Pal, Shri Rajaram

Pala, Shri Vincent H.
Palanimanickam, Shri S.S.
Pandey, Dr. Vinay Kumar
Patel, Shri Praful

Patel, Shri Somabhai Gandalal Koli
Patil, Dr. Padmasinha Bajirao

Patil, Shri Sanjay Dina



Patil, Shri Pratik

Pawar, Shri Sharad

Pilot, Shri Sachin

Prabhakar, Shri Ponnam
Pradhan, Shri Amarnath
Prasada, Shri Jitin

Punia, Shri P. L.

Purandeswari, Shrimati D.
Raghavan, Shri M.K.

Rahman, Shri Abdul

Rai, Shri Prem Das

Rajagopal, Shri L.

Raju, Shri M.M. Pallam
Rajukhedi, Shri Gajendra Singh
Ramachandran, Shri Mullappally
Ramasubbu, Shri S.S.

Rane, Shri Nilesh Narayan
Rao, Dr. K.S.

Rao, Shri Rayapati Sambasiva
Rawat, Shri Harish

Reddy, Shri Anantha Venkatarami
Reddy, Shri Gutha Sukhender
Reddy, Shri K.J.S.P

Reddy, Shri M. Sreenivasulu
Reddy, Shri S. Jaipal

Reddy, Shri S.P.Y.

Roy, Prof. Saugata

Roy, Shrimati Shatabdi

Ruala, Shri C.L.

Sahay, Shri Subodh Kant

Sai Prathap, Shri A.

Sangma, Kumari Agatha
Sanjoy, Shri Takam

Sardinha, Shri Francisco Cosme
Satyanarayana, Shri Sarvey
Scindia, Shri Jyotiraditya M.
Selja, Kumari

Shanavas, Shri M.I.



Sharma, Dr. Arvind Kumar
Sharig, Shri S.D.

Sharma, Shri Madan Lal
Shekhawat, Shri Gopal Singh
Shetkar, Shri Suresh Kumar
Shinde, Shri Sushilkumar
Shivkumar, Shri K. alias J.K. Ritheesh
Sibal, Shri Kapil

Singh, Shri Ajit

Singh, Chaudhary Lal

Singh, Dr. Sanjay

Singh, Rao Inderjit

Singh, Shri Ljyaraj

Singh, Shri Jitendra

*Singh, Shri N. Dharam
Singh, Shri R.P.N.

Singh, Shri Ratan

Singh, Shri Ravneet

Singh, Shri Sukhdev

Singh, Shri Uday Pratap
Singh, Shri Virbhadra

Singh, Rajkumari Ratna
Singh, Shrimati Rajesh Nandini
Singla, Shri Vijay Inder
Siricilla, Shri Rajaiah

Solanki, Shri Bharatsinh
Sugavanam, Shri E.G.
Suklabaidya, Shri Lalit Mohan
Sule, Shrimati Supriya
Suresh, Shri Kodikkunnil
Tagore, Shri Manicka

Tamta, Shri Pradeep
Tandon, Shrimati Annu
Tanwar, Shri Ashok

Taviad, Dr. Prabha Kishor
Taware, Shri Suresh Kashinath

Tewari, Shri Manish



Thamaraiselvan, Shri R.
Tharoor, Dr. Shashi
Thirumaavalavan, Shri Thol
Thomas, Prof. K.V.
Thomas, Shri P.T.

x*Tirath, Shrimati Krishna
Trivedi, Shri Dinesh
Venugopal, Shri D.
Venugopal, Shri K.C.
Verma, Shri Sajjan

Verma, Shri Beni Prasad
Vijayan, Shri A.K.S.
Vishwanath, Shri Adagooru H.
Viswanathan, Shri P.
Vivekanand, Dr. G.
Vundavalli, Shri Aruna Kumar
Vyas, Dr. Girija

Wasnik, Shri Mukul

Yadav, Shri Arun

Yadav, Shri Anjankumar M.
Yadav, Shri Om Prakash

Yaskhi, Shri Madhu Goud

Aditya Nath, Yogi
Adsul, Shri Anandrao
Advani, Shri LK.
Agrawal, Shri Rajendra
Ahir, Shri Hansraj G.
Anandan, Shri M.
Ananth Kumar, Shri

Angadi, Shri Suresh



Argal, Shri Ashok

Azad, Shri Kirti

Badal, Shrimati Harsimrat Kaur
Bais, Shri Ramesh

Basavaraj, Shri G. S.

Bauri, Shrimati Susmita

Besra, Shri Devidhan

Bhagat, Shri Sudarshan
Bhaiya, Shri Shivraj

Biju, Shri P.K.

Bishnoi, Shri Kuldeep

Bundela, Shri Jitendra Singh
Chakravarty, Shrimati Bijoya
Chauhan, Shri Mahendrasinh P.
Chauhan, Shri Prabhatsinh P.
Chavan, Shri Harishchandra
Choudhary, Shri Bhudeo
Choudhary, Shri Nikhil Kumar

Chowdhury, Shri Bansa Gopal

Das, Shri Khagen

Das, Shri Ram Sundar

Deka, Shri Ramen

Deshmukh, Shri K.D.

Devi, Shrimati Ashwamedh

Devi, Shrimati Rama

Dhotre, Shri Sanjay

Dhurve, Shrimati Jyoti

Dome, Dr. Ram Chandra

Dubey, Shri Nishikant
Dudhgaonkar, Shri Ganeshrao Nagorao
*Gaddigoudar, Shri P.C.

Gandhi, Shri Dilipkumar Mansukhlal
Gandhi, Shri Varun

Gandhi, Shrimati Maneka



Ganeshamurthi, Shri A.

Geete, Shri Anant Gangaram
Gohain, Shri Rajen

Gouda, Shri Shivarama
Hassan, Dr. Monazir

Hazari, Shri Maheshwar
Hegde, Shri Anant Kumar
Hussain, Shri Syed Shahnawaz
Jadhao, Shri Prataprao Ganpatrao
Jaiswal, Dr. Sanjay

*Jardosh, Shrimati Darshana

Jat, Shrimati Poonam Veljibhai

Jawale, Shri Haribhau
Jigajinagi, Shri Ramesh
Joshi, Dr. Murli Manohar
Joshi, Shri Kailash

Joshi, Shri Pralhad

Judev, Shri Dilip Singh
Kachhadia, Shri Naranbhai
Karunakaran, Shri P.
Kashyap, Shri Dinesh
Kashyap, Shri Virender
Kaswan, Shri Ram Singh
Kateel, Shri Nalin Kumar
Khaire, Shri Chandrakant
Kumar, Shri Kaushalendra
Kumar, Shri P.

Kumar, Shri Virendra
Kumar, Shri Vishwa Mohan
Kumari, Shrimati Putul
Laguri, Shri Yashbant
Mahajan, Shrimati Sumitra
Mahato, Shri Baidyanath Prasad
Mahtab, Shri Bhartruhari
Majumdar, Shri Prasanta Kumar

Malik, Shri Sakti Mohan



Manian, Shri O.S.

Meena, Dr. Kirodi Lal
Meghwal, Shri Arjun Ram
Mishra, Shri Govind Prasad

Mohan, Shri P.C.

Mohapatra, Shri Sidhant
Munda, Shri Karia

Munde, Shri Gopinath

Naik, Shri Shripad Yesso
Namdhari, Shri Inder Singh
Narayanrao, Shri Sonawane Pratap
Nishad, Capt. Jai Narain Prasad
Pakkirappa, Shri S.

Panda, Shri Baijayant

Panda, Shri Prabodh

Pandey, Kumari Saroj

Pandey, Shri Ravindra Kumar
Pangi, Shri Jayaram

Paranjpe, Shri Anand Prakash
Paswan, Shri Kamlesh
Patasani, Dr. Prasanna Kumar
Patel, Shri Deviji M.

Patel, Shri Lalubhai Babubhai
Patel, Shri Nathubhai Gomanbhai
Patel, Shrimati Jayshreeben
Pathak, Shri Harin

Patil, Shri A.T. Nana

Patil, Shri C.R.

Patil, Shri Danve Raosaheb
Patle, Shrimati Kamla Devi
Potai, Shri Sohan

Purkayastha, Shri Kabindra
Rajendran, Shri C.

Rajesh, Shri M.B.



Ram, Shri Purnmasi
Ramshankar, Prof.

Rana, Shri Rajendrasinh
Rao, Shri Nama Nageswara
Rathwa, Shri Ramsinh

Ray, Shri Bishnu Pada
*Ray, Shri Rudramadhab
Reddy, Shri M. Venugopala
Riyan, Shri Baju Ban

Roy, Shri Arjun

Saha, Dr. Anup Kumar
Sahu, Shri Chandu Lal

Sai, Shri Vishnu Dev
Sampath, Shri A.

Satpathy, Shri Tathagata
Scindia, Shrimati Yashodhara Raje
Semmalai, Shri S.

Shantha, Shrimati J.
Sharma, Shri Jagdish
Shetti, Shri Raju

Shivaji, Shri Adhalrao Patil
Shukla, Shri Balkrishna Khanderao
Siddeshwara, Shri G.M.
Singh, Dr. Bhola

Singh, Shri Bhoopendra
Singh, Shri Dushyant
Singh, Shri Ganesh

Singh, Shri Jaswant

Singh, Shri Mahabali
Singh, Shri Murari Lal
Singh, Shri Pashupati Nath

Singh, Shri Pradeep Kumar



Singh, Shri Radha Mohan
Singh, Shri Rajiv Ranjan Singh alias Lalan
Singh, Shri Rajnath

Singh, Shri Rakesh

Singh, Shri Sushil Kumar
Singh, Shri Uday

Singh, Shrimati Meena
Sinha, Shri Shatrughan
Sinha, Shri Yashwant
Sivasami, Shri C.

Solanki, Dr. Kirit Premjibhai
Solanki, Shri Makansingh
Sugumar, Shri K.

Sushant, Dr. Rajan
Swamy, Shri Janardhana
Swaraj, Shrimati Sushma
Tandon, Shri Lalji

Tarai, Shri Bibhu Prasad
Thakur, Shri Anurag Singh
Thambidurai, Dr. M.
Tomar, Shri Narendra Singh
Toppo, Shri Joseph

Tudu, Shri Laxman

Udasi, Shri Shivkumar

Vasava, Shri Mansukhbhai D.

Venugopal, Dr. P.

Vishwanath Katti, Shri Ramesh
Wakchaure, Shri Bhausaheb Rajaram
Wankhede, Shri Subhash Bapurao
Yadav, Prof. Ranjan Prasad

Yadav, Shri Dinesh Chandra

Yadav, Shri Hukmadeo Narayan
Yadav, Shri Ramakant

Yadav, Shri Sharad



ABSTAIN

Acharya, Shri Basu Dev
Natarajan, Shri P.R.

*Owaisi, Shri Asaduddin
MADAM SPEAKER: Subject to correction#, the result of the Division is:

Ayes - 242
Noes - 175
Abstain - 3
The motion was adopted.

MADAM SPEAKER: The Lobbies are already clear. I shall now put Clause 1, as amended, to the vote of the House. The
question is:

"That clause 1, as amended, stand part of the Bill."

The Lok Sabha divided.

DIVISION NO. 9 AYES 23:34 hrs.

Aaron Rashid, Shri J.M.
Adhikari, Shri Sisir
Adhi Sankar, Shri

Agarwal, Shri Jai Prakash



Ahamed, Shri E.

Ahmed, Shri Sultan

Alagiri, Shri M.K.

Alagiri, Shri S.

Amlabe, Shri Narayan Singh
Antony, Shri Anto

Aron, Shri Praveen Singh
Awale, Shri Jaywant Gangaram
Azharuddin, Mohammed
Baalu, Shri T.R.

'‘Baba’, Shri K.C. Singh
Babbar, Shri Raj

Baghel, Shrimati Sarika Devendra Singh
Bahuguna, Shri Vijay

Bairwa, Shri Khiladi Lal

Baite, Shri Thangso

Baitha, Shri Kameshwar
Bajwa, Shri Pratap Singh
Bandyopadhyay, Shri Sudip
Banerjee, Shri Ambica
Banerjee, Shri Kalyan

Bansal, Shri Pawan Kumar
Bapiraju , Shri K.

Basheer, Shri Mohammed E.T.
Beg, Dr. Mirza Mehboob
Bhadana, Shri Avtar Singh
Bhagora, Shri Tara Chand
Bhonsle, Shri Udayanraje
Bhujbal, Shri Sameer

Bhuria, Shri Kanti Lal

Biswal, Shri Hemanand
Bwiswmuthiary, Shri Sansuma Khunggur
Chacko, Shri P.C.

Chang, Shri C.M.

Chaudhary, Dr. Tushar
Chaudhary, Shri Jayant
Chauhan, Shri Sanjay Singh

Chidambaram, Shri P.



Chinta Mohan, Dr.

Chitthan, Shri N.S.V.
Choudhary, Shri Harish
Choudhry, Shrimati Shruti
Choudhury, Shri Abu Hasem Khan
Chowdhary, Shrimati Santosh
Chowdhury, Shri Adhir
'Commando’, Shri Kamal Kishor
Das, Shri Bhakta Charan
Dasmunsi, Shrimati Deepa
Dastidar, Dr. Kakoli Ghosh
Davidson, Shrimati J. Helen
De, Dr. Ratna

Deo, Shri V. Kishore Chandra
Deora, Shri Milind

Dhanapalan, Shri K. P.
Dhruvanarayana, Shri R.

Dias, Shri Charles

Dikshit, Shri Sandeep)

Dutt, Shrimati Priya
Elangovan, Shri T.K.S.

Engti, Shri Biren Singh
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ABSTAIN

Owaisi, Shri Asaduddin

MADAM SPEAKER: Subject to correctionx the result of the Division is:
Ayes - 250
Noes - 180
Abstain - 1

The motion is not carried by a majority of the total membership of the House and by a majority of not less than two-
thirds of the Members present and voting.

The motion was negatived.
Clause 1, as amended, was not added to the Bill.

MADAM SPEAKER: Since all the clauses of the Bill have been negatived, the motion for passing of the Bill has become
infructuous.

We shall, therefore, now move to next item.

SHRI V. NARAYANASAMY: Madam, before that I would like to submit that it is very unfortunate that this Bill has not come
through. We wanted to give Lokpal and Lokayuktas a constitutional statusa€; (Interruptions)

I wanted to put it on record that there was a conspiracy by the BIP...(Interruptions)

MADAM SPEAKER: Nothing will go on record.
(Interruyptions) G€;»
31€AST ABIGAT + 31U IO ST,
€| (cauren)
31EALT ABIGT & 31U Rl TS 3? Jo SISy

&€ (caaeror)



31&8T ABIG & 31y 9ff do SISy
€| (cerarerret )
MADAM SPEAKER: One minute, let the lobbies be opened.
...(Interruptions)

SHRI PRANAB MUKHERIJEE: The whole purpose of bringing the Constitutional (Amendment) Bill was to strengthen the
institution of Lokpal and Lokayuktas by giving them the constitutional status. But as the House in its wisdom, particularly,
the Opposition Party, mainly, the BJP has decided that it will not give the constitutional status to the Lokpal, the Bill has
been defeated. ...(Interruptions) We did not have the requisite majority. It is known to everybody that we have simple
majority. It is a sad day that the Lok Sabha did not give constitutional status to Lokpal and Lokayuktas. In order to
frustrate, they combined and they defeated, knowing well that in this House we do not have the two-third majority.

Therefore, they have taken the advantage of it. It is a sad day for democracy. It is a say day for institutional framework of
the Constitution....(Interruptions)

31€AET ABICAT & IS SIIST;

€| (caaeror)

23.41 hrs.

THE PUBLIC INTEREST DISCLOSURE AND PROTECTION TO PERSONS MAKING THE DISCLOSURES BILL,

2010
MADAM SPEAKER: Item No. 19.
...(Interruptions)
31EALT HBIGAT & 3 IS SIIST)
€| (cauren)
e8I HBIG & 3M5cA oie 19 cielr 3| I SIS
€| (ceraerret )
3IERAGT HBIGT & SeToll IAURAA TRl Bl 38 37
&€ | (ceraerret)
31€=AET ABIGAT & 31U JfST)
€| (crerrot )
MADAM SPEAKER: Please take your seats.
...(Interruptions)
31e=1el B & ety smielt, amu dfdy,
€| (cauren)
&8 ABICA & G et 8ft ww2ron &) do SISy
€| (ceraerrer)

31ERIGT ABIGT + 31U JSY| STl Alees 3, fib2 8ft amu TS 2 =1y



€| (caerer)

31€ALT ABICAT & IS, 31U Al b2 IS 8l a1Y)

3€ | (ceraerret)
31eST ABIGAT & J29 3 ST,
€| (crerror)
MADAM SPEAKER: Why are you standing?
...(Interruptions)
MADAM SPEAKER: All right, I am going to Item No. 19.
...(Interruptions)

MADAM SPEAKER: Nothing will go in record.
(Interruptions) €]
3IEABT ABIGAT & PUA §6 SIISY,
3€ | (cerrerret )
3rea1et ABIc & it smsca oiar 19 et 3

€| (carer)

MADAM SPEAKER: Please take your seats. We have one more Bill left. So, please have some patience. Now, we will take
up Item No. 19, The Public Interest Disclosure and Protection to Persons Making the Disclosures Bill.

The question is:

"That the Bill to establish a mechanism to receive complaints relating to disclosure on any allegation of
corruption or willful misuse of power or willful misuse of discretion against any public servant and to inquire or
cause an inquiry into such disclosure and to provide adequate safeguards against victimization of the person
making such complaint and for matters connected therewith and incidental thereto, be taken into
consideration."

The motion was adopted.

...(Interruptions)
off STACT GIRRIVT AGd & 5 W Tl o1l &8 3 ... (uaeer)
3reR1gT HBkGA & il U2 v el 7l &8 3
3€| (caerar)
off 3aISa SIRRIVI AKCd & 30l W sl aal g$ 37 ... (xuawel)
3re1et figien = dloll U2 v Arer i g$ 3
3€| (caerar)

MADAM SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.
Motion Re: Suspension of Rule 80 (i)
SHRI V. NARAYANASAMY: I beg to move:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 3 to the Public
Interest Disclosure and Protection to Persons Making the Disclosures Bill, 2010 and that this amendment may



be allowed to be moved."

MADAM SPEAKER: The question is:

"That this House do suspend clause (i) of rule 80 of Rules of Procedure and Conduct of Business in Lok Sabha
in so far as it requires that an amendment shall be within the scope of the Bill and relevant to the subject
matter of the clause to which it relates, in its application to the Government amendment No. 3 to the Public
Interest Disclosure and Protection to Persons Making the Disclosures Bill, 2010 and that this amendment may
be allowed to be moved."

The motion was adopted.

New Clause 1A
Amendment made:

Page 1, afterline 10, insert4€” Provisions of

"1A. The provisions of this Act shall not apply to the armed force this Act not
34 of of the Union, being the Special Protection Group constituted under the to apply to
1988. Special Protection Group Act, 1988." (3) apply to
Special
Protection
Group.

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That new clause 1A be added to the Bill."
The motion was adopted.
New Clause 1A was added to the Bill.

Clause 2 Definitions

Amendments made:
Page 2, forlines 4 to 11, substitutea€”
'(b) "Competent Authority" meansa€”

(i) in relation to a Member of the Union Council of Ministers, the Prime Minister;

(i) in relation to a Member of Parliament, other than a Minister, the Chairman of the Council of States if such
Member is a Member of the Council of States or the Speaker of the House of the People if such Member is a
Member of the House of the People, as the case may be;

(i) in relation to a Member of the Council of Ministers in a State or Union territory, the Chief Minister of the
State or Union territory, the Chief Minister of the State or Union territory, as the case may be;

(iv) in relation to @ Member of Legislative Council or Legislative Assembly of a State or Union territory, other than
a Minister, the Chairman of the Legislative Council if such Member is a Member of the Council or the Speaker
of the Legislative Assembly if such Member is a Member of the Assembly, as the case may be;



(v) in relation toa€”

(A) any judge (except a Judge of the Supreme Court or of a High Court), including any person empowered by
law to discharge, whether by himself or as a member of any body of persons, any adjudicatory functions; or

(B) any person authorized by a court of justice to perform any duty, in connection with the administration of
justice, including a liquidator, receiver or commissioner appointed by such court; or

(C) any arbitrator or other person to whom any cause or matter has been referred for decision or report by a
court of justice or by a competent public authority,

the High Court;

(vi) in relation toa€”

(A) any person in the service or pay of the Central Government or remunerated by the Central Government by
way of fees or commission for the performance of any public duty (except Ministers, Members of Parliament and
members or persons referred to in clause (a) or clause (b) or clause (c) or clause (d) of article 33 of the
Constitution), or in the service or pay of a society or local authority or any corporation established by or under any
Central Act, or an authority or a body

1 of 1956 owned or controlled or aided by the Central Government or a Government company as defined in section 617 of
the Companies Act, 1956, owned or controlled by the Central Government; or

(B) any person who holds an office by virtue of which he is empowered to prepare, publish, maintain or revise an electoral
roll or to conduct an election or part of an election in relation to elections to Parliament or a State Legislature; or

(C) any person who holds an office by virtue of which he is authorized or required to perform any public duty (except
Ministers and Members of Parliament); or

(D) any person who is the president, secretary or other office-bearer of a registered co-operative society engaged in
agriculture, industry, trade or banking, receiving or having received any financial aid from the Central Government
or from any corporation established by or under a Central Act, or any authority or body or a Government company
as defined

1 of 1956 in section 617 of the Companies Act, 1956 owned or controlled or aided by the Central Government; or

(E) any person who is a chairman, member or employee of any Central Service Commission or Board, by whatever name
called, or a member of any selection committee appointed by such Commission or Board for the conduct of any
examination or making any selection on behalf of such Commission or Board; or

(F) any person who is a Vice-Chancellor or member of any governing body, professor, associate professor, assistant
professor, reader, lecturer or any other teacher or employee, by whatever designation called, of any University
established by a Central Act or established or controlled or funded by the Central Government or any person
whose services have been availed of by such University or any such other public authority in connection with
holding or conducting examinations; or

(G) any person who is an office-bearer or an employee of an educational, scientific, social cultural or other institution, in
whatever manner established, receiving or having received any financial assistance from the Central Government
or any local or other public authority,

the Central Vigilance Commission or any other authority, as the Central Government may, by notification in the Official
Gazette, specify in this behalf under this Act;



(vii) in relation toa€”

(A) any person in the service or pay of the State Government or remunerated by the State Government by way of fees or
commission for the performance of any public duty (except Ministers, Members of Legislative Council or
Legislative Assembly of the State), or in the service or pay of a society or local authority or any corporation
established by or under a Provincial or State Act, or an authority or a

1 of 1956 body owned or controlled or aided by the State Government or a Government company as defined in section 617
of the Companies Act, 1956, owned or controlled by the State Government; or

(B) any person who holds an office by virtue of which he is empowered to prepare, publish, maintain or revise an
electoral roll or to conduct an election or part of an election in relation to municipality or Panchayats or other local
body in the State;

or

(C) any person who holds an office by virtue of which he is authorized or required to perform any public duty in relation to
the affairs of the State Government (except Ministers and Members of Legislative Council or Legislative Assembly
of the State); or

(D) any person who is the president, secretary or other office-bearer of a registered co-operative society engaged in
agriculture, industry, trade or banking, receiving or having received any financial aid from the State Government or
from any corporation established by or under a Provincial or State Act, or any authority or body or a Government

1 of 1956 company as defined in section 617 of the Companies Act, 1956 owned

or controlled or aided by the State Government; or

(E) any person who is a chairman, member or employee of any State Service Commission or Board, by whatever name
called, or a member of any selection committee appointed by such Commission or Board for the conduct of any
examination or making any selection on behalf of such Commission or Board; or

(F) any person who is a Vice-Chancellor or member of any governing body, professor, associate professor, assistant
professor, reader, lecturer or any other teacher or employee, by whatever designation called, of any University
established by a Provincial or State Act or established or controlled or funded by the State Government and any
person whose services have been availed of by such University or any such other public authority in connection
with holding or conducting examinations; or

(G) any person who is an office-bearer or an employee of an educational, scientific, social, cultural or other institution, in
whatever manner established, receiving or having received any financial assistance from the State Government or
any local or other public authority,

the State Vigilance Commission, if any, or any officer of the State Government or any other authority, as the State
Government may, by notification in the Official Gazette, specify in this behalf under this Act;

(viii) in relation to members or persons referred to in clause (a) or clause (b) or clause (c) or clause (d) of article 33 of the
Constitution, any authority or authorities as the Central Government or the State Government, as the case may be,
having jurisdiction in respect thereof may, by notification in the Official Gazette, specify in this behalf under this
Act;'. (4)

Page 2, forlines 17 to 18, substituted€”



"(ii) wilful misuse or power or wilful misuse of discretion by virtue of which demonstrable loss is caused to the
Government or demonstrable wrongful gain accrues to the public servant or to any third party;". (5)

Page 2, forlines 35 to 44, substituted€”

"(i) "public servant" shall have the same meaning as assigned to it in clause (c) of section 2 of the Prevention of
Corruption Act, 1988

49 of 1988 but shall not include a judge of the Supreme Court or a judge of a High Court;' (6)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:

"That clause 2, as amended, stand part of the Bill."

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause 3

Amendment made:
Page 3, forlines 5 to 21, substituted€”Requirement of

public interest
disclosure

3. (1) Notwithstanding anything contained in the provisions of the

19 of 1923 Official Secrets Act, 1923, any public servant or any other person including any non-governmental organisation,
may make a public interest disclosure before the Competent Authority.

(2) Any disclosure made under this Act shall be treated as public interest disclosure for the purposes of this Act and shall
be made before the Competent Authority and the complaint making the disclosure shall, on behalf of the

Competent Authority, be received by such authority as may be specified by regulations made by the Competent
Authority.". (7)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 3, as amended, stand part of the Bill."
The motion was adopted.

Clause 3, as amended, was added to the Bill.

Clause 4 Powers and functions of competent authority

on receipt of public interest disclosure

Amendments made:

Page 4, lines 3,3€”



after"in such manner"

insert "and within such time". (8)

Page 4, lines 16,3€"
for "identity of the public servant"

substitute "identity of the complainant or public servant”. (9)

Page 4, lines 18,a€"
for "Competent Authority may reveal"

substitute "Competent Authority may, with the prior written consent of the complainant or public servant, reveal".
(10)

Page 4, afterline 20, inserta€”

"Provided further that in case the complainant or public servant does not agree to his name being revealed to the
Head of the Department, in that case, the complainant or public servant, as the case may be, shall provide all
documentary evidence in support of his complaint to the Competent Authority.". (11)

Page 4, afterline 42, inserta€”

"(8) The public authority to whom a recommendation is made under sub-section (7) shall take a decision on such
recommendation within three months of receipt of such recommendation, or within such extended period not
exceeding three months, as the Competent Authority may allow on a request made by the public authority:

Provided that in case the public authority does not agree with the recommendation of the Competent Authority, it
shall record the reasons for such disagreement.

(9) The Competent Authority shall, after making an inquiry, inform the complainant or public servant about the
action taken on the complaint and the final outcome thereof:

Provided that in a case where, after making an inquiry, the Competent Authority decides to close the case, it
shall, before passing the order for closure of the case, provide an opportunity of being heard to the complainant, if
the complainant so desires.". (12)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:

"That clause 4, as amended, stand part of the Bill."

The motion was adopted.

Clause 4, as amended, was added to the Bill.

Clause 5 Matters not to be inquired by competent authority



Amendment made:
Page 5, lines 7,a€”
for "five years"

substitute "seven years". (13)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 5, as amended, stand part of the Bill."
The motion was adopted.
Clause 5, as amended, was added to the Bill.

Clauses 6 to 8 were added to the Bill.

Clause 9 Competent authority to take assistance
of police authorities etc. in certain cases

Amendment made:

Page 6, lines 30,a€”

for "specified"

substitute "prescribed". (14)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 9, as amended, stand part of the Bill."
The motion was adopted.

Clause 9, as amended, was added to the Bill.

Clause 10 Safeguards against victimisation
Amendments made:

Page 6, afterline 43, inserta€”

"Provided that the Competent Authority shall, before giving any such direction to the public authority or public servant, give
an opportunity of hearing to the complainant and the public authority or public servant, as the case may be:

Provided further that in any such hearing, the burden of proof that the alleged action on the part of the public authority is
not victimization, shall lie on the public authority.". (15)

Page 7, afterline 4, inserta€”

"(5) Any person who wilfully does not comply with the direction of the Competent Authority under sub-section (2), shall be
liable to a penalty which may extend up to thirty thousand rupees.". (16)



(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 10, as amended, stand part of the Bill."
The motion was adopted.
Clause 10, as amended, was added to the Bill.

Clauses 11 to 13 were added to the Bill.

Clause 14
Amendment made:
Page 7, forlines 22 to 30, substituted€” Penalty for furnishing
incomplete or incorrect
or misleading comments
or explanation or report

"14. Where the Competent Authority, at the time of examining the report or explanations or report
referred to in sub-section (3) of Section 4 on the complaint submitted by organisation or official
concerned, is of the opinion that the organisation or official concerned, without any reasonable cause,
has not furnished the report within the specified time or mala fidely refused to submit the report or
knowingly given incomplete, incorrect or misleading or false report or destroyed record or information
which was the subject of the disclosure or obstructed in any manner in furnishing the report, it shall
imposea€”

(a) where the organisation or official concerned, without any reasonable cause, has not furnished
the report within the specified time or mala fidely refused to submit the report, a penalty which
may extend to two hundred fifty rupees for each day till report is furnished, so however, the total
amount of such penalty shall not exceed fifty thousand rupees;

(b) where the organisation or official concerned, has knowingly given incomplete, incorrect or
misleading or false report or destroyed record or information which was the subject of the

disclosure or obstructed in any manner the furnishing of the report, a penalty which may extend to
fifty thousand rupees:". (17)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 14, as amended, stand part of the Bill."
The motion was adopted.
Clause 14, as amended, was added to the Bill.

Clauses 15 to 18 were added to the Bill.

Clause 19 Appeal High Court
Amendment made:

Page 8, line 21,--



after"section 15"

insert "or section16". (18)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause19, as amended, stand part of the Bill."
The motion was adopted.
Clausel9, as amended, was added to the Bill.
Clauses 20 to 23 were added to the Bill.

Clause 24 Power of Central Government to make rules

Amendment made:
Page 9, line 10.a€"
after "the manner in which"

insert "and the time within which". (19)

(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 24, as amended, stand part of the Bill."
The motion was adopted.
Clause 24, as amended, was added to the Bill.

Clauses 25 to 30 were added to the Bill

Clause 1 Short title extent and commencement

Amendment made:
Page 1, forlines 4 and 5, substitute---
"1. (1) This Act may be called the Whistle Blowers Protection
Act, 2011.". (2)
(Shri V. Narayanasamy)

MADAM SPEAKER: The question is:
"That clause 1, as amended, stand part of the Bill."

The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,--
For "Sixty-first Year"

Substitute "Sixty-second Year". (1)



(Shri V. Narayanasamy)
MADAM SPEAKER: The question is:
"That Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill
MADAM SPEAKER: The Minister may now move that the Bill, as amended, be passed.
SHRI V. NARAYANASAMY: I beg to move:
"That the Bill, as amended, be passed."
MADAM SPEAKER: The question is:

"That the Bill, as amended, be passed."

The motion was adopted.

MADAM SPEAKER: Hon. Members, since a new clause 1A has been added to the Bill, it may be re-numbered as clause 2
and the subsequent clauses may also be re-serialised accordingly.

The House stands adjourned to meet again tomorrow, 28t December, 2011 at 11 a.m.

23.55 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, December 28, 2011/Pausa 7, 1933 (Saka).

% Annual Reports were laid on 22.12.2011.

= Not recorded.
* Moved with the recommendation of the President.
* Not recorded.
* Not recorded.
* Not recorded.
* Not recorded.
* Not recorded.
* Not recorded.
* Not recorded.

* Not recorded.



* Not recorded.
* Not recorded.
* Not recorded.

* Not recorded.

* Not recorded.
** Not recorded as ordered by the Chair.

* Not recorded.

* Not recorded.

* Expunged as ordered by the Chair.

* Not recorded.

* Not recorded.

* Not recorded.
* Not recorded.
* Not recorded.

* Expunged as ordered by the Chair.

= Not recorded.

= Not recorded.

= Not recorded.

= Not recorded.

= Not recorded.

= Not recorded.

= Not recorded.

* Not recorded.

* Not recorded.

* Not recorded.

* Not recorded.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* The following Members also recorded their votes through slips.
Ayes 69 + Shri A. Ganeshmurthi =70

Noes 247 + S/Shri Khiladi Lal Bairwa, Babu Lal Marandi and Shrimati Krishna Tirath = 250
= Not recorded.

* Voted through slip.



* Voted through slip.

* Voted through slip.

* Voted through slip.

* The following Members also recorded their votes through slips.
Ayes 189 + Kumari Saroj Pandey, Shri Ramesh Vishwanath Katti = 191
Noes 247 + Shri Khiladi Lal Bairwa, Shrimati Krishna Tirath = 249
* Not recorded.

* Voted through slip.

* Corrected through slip.

* Voted through slip.

* Voted through slip.

* Corrected through slip.

** Voted through slip.

* Voted through slip.

* Voted through slip.

** Corrected through slip.

* Voted through slip.

* Voted through slip.

** Corrected through slip.

* Voted through slip.

* Voted through slip.

* Corrected through slip.

**Voted through slip.

* Corrected through slip.

* Voted through slip.
** Corrected through slip.

* The following Members also recorded/corrected their votes through slips.

Ayes 321 + S/Shri Kirti Azad, Mahendrasinh P. Chauhan, Bhakta Charan Das, Sanjay Dhotre, Mohd. Asrarul Haque, Pralhad Joshi,
Virendra Kumar, Devendra Nagpal, Devji M. Patel, Lalubhai Babubhai Patel, C.R. Patil, K.J.S.P. Reddy, Chandu Lal Sahu,
Bhoopendra Singh, Dushyant Singh, N. Dharam Singh, Dr. Kirit Premjibhai Solanki, Shrimati Krishna Tirath = 339 — S/Shri O.S.
Manian, P. Venugopal, C. Rajendran, M. Anandan, Bhartruhari Mahtab and Monazir Hassan = 333

Noes 71 + S/Shri M. Anandan, Bhudeo Choudhary, Dr. Monazir Hassan, S/Shri Bhartruhari Mahtab, O.S. Manian, C. Rajendran, S.
Semmalai, Jagdish Sharma, Dr. P. Venugopal = 80 — S/Shri Pralhad Joshi, Bhoopendra Singh, C.R. Patil, Mahendra Singh P.
Chauhan, Lalubhai Babubhai Patel =75

x* Corrected through slip.

** Voted through slip.

* Voted through slip.

* Corrected through slip.

**Voted through slip.

* Voted through slip.

* Voted through slip.



* The following Members also recorded/corrected their votes through slips.
Ayes 174 + S/Shri P.C. Gaddigoudar, Anant Kumar Hegde = 176 — Shri Maheshwar Hazari = 175

Noes 249 + S/Shri Praveen Singh Aron, Maheshwar Hazari, Sk. Narul Islam, Shri S.S. Ramasubbu, Shrimati Krishna Tirath = 254 -
Shri P.C. Gaddigoudar = 253

* Voted through slip.
* Voted through slip.
* Voted through slip.

* The following Members also recorded their votes through slips.

Ayes 182 + S/Shri Bhudeo Choudhary, Anant Kumar Hegde = 184

Noes 249 + Prof. K.V. Thomas, Shrimati Krishna Tirath = 251
* Not recorded.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* Corrected through slip.
** Voted through slip.
*Voted through slip.

** Corrected through slip.

* Voted through slip.

*Voted through slip.
* Voted through slip.

** Corrected through slip.

* The following Members also recorded/corrected their votes through slips.

Ayes 247 + S/Shri V. Narayanasamy, Jagdambika Pal, Dr. Padmasinha Baijirao Patil, Shri N. Dharam Singh, Shrimati Krishna Tirath
=250

Noes 171 + Shri A. Ganeshamurthi, Dr. Monazir Hassan, S/Shri Chandrakant Khaire,Virendra Kumar, Sonawane Pratap Narayanrao,
Dr. Prasanna Kumar Patasani, Shrimati Kamla Devi Patle, Shri Tathagata Satpathy = 179 - S/Shri Bansa Gopal Chowdhary, P.R.
Natarajan, A. Sampath, Shrimati Susmita Bauri, S/Shri Pulin Bihari Baske, P.K. Biju, M.B. Rajesh = 172

Abstain 1 + Shri P Karunakaran, Dr. Ram Chandra Dome, S/Shri Bansa Gopal Chowdhary, P.R. Natarajan, A. Sampath, Shrimati
Susmita Bauri, Dr. Anup Kumar Saha, Shri Pulin Bihari Baske, S/Shri P.K. Biju, M.B. Rajesh = 11

* Voted through slip.

* Voted through slip.



* Voted through slip.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* Voted through slip.

* Corrected through slip.

* Voted through slip.

* The following Members also recorded/corrected their votes through slips.

Ayes 242 + S/Shri Sultan Ahmed, Raj Babbar, P. Chidambaram, Bhaskarrao Bapurao Patil, Dr. Nirmal Khatri, S/Shri Devendra
Nagpal, N. Dharam Singh, Shrimati Krishna Tirath = 250

Noes 175 + Shri P.C. Gaddigoudar, Shrimati Darshana Jardosh, Shri Rudramadhab Ray = 178

Abstain 3 + Shri Asaduddin Owaisi = 4 - Shri Rudramadhab Ray = 3

* Voted through slip.

* The following Members also recorded their votes through slips.
Ayes 250 + Shrimati Krishna Tirath, Shri A.K.S. Vijayan = 252
* Not recorded.

* Not recorded.
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